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LOK SABHA

Thursday, December 3, 1964/Agraha-
yana 12, 1886 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MRr. SpEAKER in the Chair]

Mr. Speaker: Secretary may call
out the name of the Member who
has come to make and subscribe the
oath or affirmation under the Consti-
tution.

Secretary: Shri Madhu Ramchandra
Limaye,

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I have great
pleasure in introducing to you and
through you to the House, Shri Madhu
Ramchandra Limaye who has been
declared elected to Lok Sabha from
Monghyr constituency of Bihar in
the vacancy caused by the Jeath of
Shri Banarsi Prasad Sinha.

Shri Madhu Ramchandra Limaye
{Monghyr)

ORAL ANSWERS TO QUESTIONS

Revolving Fund for Development of
Land

Shri Bibhuti Mishra:

Shri K, N. Tiwary:

Shri Surendra Pal Singh:

Shri Rameshwar Tantia:

Shri Vishram Prasad:

Shri Bagri;

Shri Shree Narayan Das:
*326. Shri Daljit Singh:

1710 (Ai) LSD—I1.

[Shn D. C. Sharma:
l
I
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| Shri P, R, Chakraverti:

| Shri P. C. Borooah:

| Shri Oza:

| Shri Vishwa Nath Pandey:
| Shri Sivamurthi Swamy.

] Shri P. Venkatasubbaiah:
| Shri Yashpal Singh:

| Shri Ram Harkh Yadav:

Will the Minister of Works
Housing be pleased to state:

and

(a) whether it has been decided to
create a revolving fund for bulk ac-
quisition and development of land in
and around growing towns, where
land prices are rising rapidly; and

(b) if so, the particulars thereof?

The Minister of Works and Housing
(Shri Mehr Chanq Khanna): (a) and
(b). Yes. The State Governments
have been advised that the loans
made available to them, both from
the Life Insurance Corporation and
the Government of India, should be
pooled to serve as a revolving fund
for bulk acquisition and development
of lard in and around growing towns.
The Working Group on Housing and
Urban and Rural Planning in the
Fourth Plan has also recommended
that 20 per cent of the funds ear-
marked for Housing in the Fourth
Plan should be utilised for large scale
acquisition and development of land.

Shri D. C. Sharma: May I know if
it has been specified as to how much
of this fund will be contributed by
LIC and how much will be contri-
buteq by the State Governments?

Shri Mehr Chand Khanna: There is
a total allocation of Rs, 180 crores for
housing under the Third Plan, Out
of this Rs. 60 crores is to come from
the LIC and the remaining from the
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Central Government under planned = . T T
allocations. W il T T

Shri D, C. Sharma: May I know if
this Revolving Fund which we are
going to have for development of land
near the towns will not be at the ex-
pense of rural housing; if so, may I
know what steps Government are
taking to see that the rural housing
schemes succeed as before and that
this scheme does not infringe upon
the possibility of those schemes being
successful?

Shri Mehr Chand Khanna: I do
not think there should be any appre-
hension on that ground. We have
different types of schemes, rura] and
urban, and allocation for rural hous-
ing is quite distinct from urban-hous-
ing,

Shri D. N. Tiwary: May I know
whether the State Governments have
geared up their administrative machi-
nery and are coming up to execute
this scheme?

Shri Mehr Chand Khanna:
recently taken up this matter with
the State Governments. I have writ-
ten to the Chief Ministers myself. I
have told them that it would Be very
desirable that housing is under one
minister. At the moment I find that
in certain States housing 1is being
handled by more than one minister.
I have also suggested to the Chief
Ministers that they should set up
Housing Boards in their States
because we are contemplating to set
up a Central Housing Board at the
Centre so that there is proper co-
ordination.

I have

AL AC TR G SR & e
F&EE FT 3T TFAT F GEr ooTRW
feg T & fF 3@ wT ¥ N 9
0N sw IgH gafiwar 9w
At #1 A st fEE 200
WY A FH AT I AW BT qFTH
cgA & fag Sw Agmmr w13 &
camag?

g1 W R F ToT gl ¥ qrden
1 ¢ a8 ag ¢ f& 9fs adm
NE §8 W g, zafau f9aar «r
IHF T8 qAT g% GUR ATE GHH1
TN AFF FAE F ogEE g AR
FAIFE T BT | A qF AN 39
F F fau wor TR &1 15
FUT TTT foar & #@T A
g S| 11 T 12 §AT TFS F
FO9 JHW THEMEI A |

Shrimati Savitri Nigam: What is
the shortfall in rural housing during
the Third Plan? Is it a fact that
rural housing programmeg are going
very slow?

Shri Mehr Chand Khanna: That has
nothing to do with this question.

Shri S. N, Chaturvedi: May I know
whether this fung will revolve clock-
wise or anti-clockwise i.e., from big-
ger towns to smaller towns or from

_smaller towns to bigger towns?

Shri Mehr Chand Khanna: I have
not been able to folloy the implication
of clockwise and anti-clockwise.

Mr. Speaker: The clock moves to-
wards the right. Perhaps he”wants to
know whether it will move to the
left.

Shri P. C. Borooah: May I know
how this fund will be administered
in order to prevent misappropriation
or misuse?

Shri Mehr Chand Khanna: I do not
think there is any misappropriation
or misuse.

Mr. Speaker: Should we start think-
ing of misappropriation even before
the fund comes into existence?
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st ¢ : AN gET ST F aEr
f& s weal & dar foar @
# A oA mar g fF ower ww
TFTT F1 I3 far dar faar &
AR IW qIFT A THANE TEE A
T Gay fear & 7

Wt AP W @A W@ AF
ey SRW GIHFL FT ATTAF &, AT
NIW AEAHT q S 41 AT 66
g wgar faar & A IRl
JFAIT 524 TFT THA THFTAT
T

st atrdy : g8 N WERIA F
aIF F TN FT FHT TG @Y
g 393 fou g ws s fFarmar & )
qLHTT AT fmw ¥ mfsararg a1@
F framl &t AT O Fwmar Aq
F oA & A AW F F AT
Frael AT Y & fad fF o
¥ wF 93 & 1 F IAAT ATRAT §
f& Far g #w fam Al
¥ g% o7 % Wy Frarw @ E
faay f5 oz awear g 27 7

o AE AT ;W W AT
FEET B A1 AW G 9X 9%
WY & AT B IET § AN F@r AT
7% &, zafeg 37 ¥ fag %+ T3
sed § | 8% fag = miwgrare
&, TR ®AIET Y AT AET Y,
FgI HT AT FAAT gAY § 1 FRY
N FA AATEASAT I § AT FATAL
& qafas ¥ § AR fow g o2
T IATY a8 A FavAR F qarfaw
g 3

mw@w:wm'm
f& 79 N SaRT A Y §
FF afs ®|d T 93 )

g
ag
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A Ty ;. T AT g AT
@ g 5 N g faw gl g
T FHHET #Y YT F IT O wW

may wgew c gEr A1 & A
F2 1

CHE L
T |

oW wgEw - 3 397 2 fF
JEHET AT TE T

IgFT  IAL A@Y

=t gmew fag o T ¥ AT
s fFama ¥ N 6 ®UT ™ W
IgRT FFAT AT FEIET aAT FY
250 ¥IT IS 97 FAT § | FT TG
qUTETET @YRTY gE A W O§
f& 39 sdm F T T A oSART
Frag ATdr § IR fEETA A1 oY
Iawr fgear fadamn smg ?

st g @M - & ¥ FEr
f& 3q qdq FT FORAWT I F
T ZH I FT TIGT FW &, I9H
fau faoet @@ &, Y s @,
g ATH FO9 & | AR 6T 7g ar
g @ fF ux o T A g oAr
I AqIT TEF 9% 9w F9r fear
JTQAT | 3SR ¥ 30, 40 T 50
97 gz FHIA BIEAY 9edT & 1 I
T SIS FI YT § @ FT FAd
qAFT I AT & 1 TIET AL
S

WA AAT T WS
St aragy
s fasm waw®

a7 faw " ag A9 & FAT
Far fv

(%) 7
17 ast &

fe @ &

327.

g @9 g f& ™
IS AT FT FAHA

>
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() #a1 78  a=v ¢ fF qar
F AT FW . IW FoFEO
TN & Wi 9 W § ; WX

(w) afz g, & qI F} T
fegr s & fo¥ @@ ¥ v
FIAISH & 7

Qe WAy (A o Wo W) :
(F) & (7). a1 N W W W
fagror @ fear wr &, faa® =g
SraFr & o @)

faazor

(%) w=T & qew w1 F1% fafeq
U THEME WIOES AE & | HET &Y
grafcs Faafy ¥ g ay afedat
1 AN F faw, geal § N oA
JareTeE ¥ fafww gEw-ssl, 99
aF qeAl F gEw-HF av oafaw F[
IAMFAT qed GIAF-HF F STR
fear 9T & 1 9F T F gEEAE
¥, o g7 Ao ¥ ¥ oF @, few
qag awi ¥ 100 wfawa afz gs &
@WH ¥ W oae gfg, g AR
fawem ¥ a1z &7 gEm-eefa & 9
¥ g, N 1951 IF I |
1951 R 1963 & i w1 wafy
¥ 9 & 3fg gf 1 3@ ad, T
g% Wi A g § mee W) gEdy
FATAEF AT FT ICEA 94T
F &9 F Frow wemt % 1w afg
gd & | 3@ war, gafy foewr @y
agt ¥ gt § =g afg g } A
@ FO [T FT AFAE  HAWCR
F0 g1 omr g, fex Wt ag wafa
ol qgF @ AR wfasac afadq
fady oot ¥ g0 ® & 1 oAE AT
I g 5 feer Fo ant #
T ¥ W [\ X @ AW
# g ¥ wfgw afe gf ¥
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T & TW g ¥ faamax
1949 ¥ % afeada € gam

(&) 777 afg @@ & 71 |
e wW-ufm F of@dy w
MRS R, T@NQ A G G A
g 5w qeafs &1 o
TET T A A §F aren afeadq &

(1) wewt F TR A ;@A X
UF & fad w5 s 5y a3 €0
sar fF F9T aamr W g, @ g
afg *1 IO W AR AN
TATART TEIAT F IARA FT A&
T g% AW ¥ FH QAT & 1 AR
AR 9T §@R (F) seIEd X,
fegest Ffy Scoa #, AT
X fawae afe v@, (@) faesdy
ar gredt Ffew feafs & wqew
TAE WX T AAEEF  FEHT FT
oA FA, () FER @A T
9 & A1 A 35 qra @
W g O F fEEw SK#
A F qEE A FAFA A ()
TAEWE Al F A 6
F  faawr &1 faamw #3 &Y
FfTw FTENE

Y qI A {15-16 A
989 ¥9 WM § AR F g=E@E g
O W@ FT 47T AR 3@ T4 UG
IR FAOG 24 AT 25 AT g T
2 1 SER AT [ T BIE FT
T TR 77 5w g4 | AF
T # oae @ fmy A W
afg T IF 7T qH 7

Y To To WA : ¥ TL Al
o fa=re fear smar &

e wEvEY : &eHe # W frar
e ma st @Y
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St To T WAR : FAT A FT
® & | @t # FswEA F1fEAR
fear o1 w@r d, wele ¥ ag fa@r

ar
¥
OWeHl § 98 W agr @
feae & T Y Fww fi
Y g w2 S femw
H OTAIAT & A0 § S
1 g & fag 7k 99

T

g0 To W :  Tg  faags
ofr 9 ¢ fF Tm owafa § '@ oA
Frog 9T FT 17 §¥ G T &
gk fegam ¥ @ T FW P

3
13
%

i
N3

1y
-

TS FH & F G AT T A A ITH T
THENERIGL FIA & FIAT TER
TR T W |
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ft W cwEE AT, & T 0w
T get €1 Afew guFT Targ wmit T
HA S gT A femr AT AR A Ag Ay
fir 39 & fag RERTTA AT FLAE?

T WEIEY : A AV agd avaT aqAN
g AR TW IFF qg 99 FT F
AT FAT T W & g qAFAEA &R |
W a9 F qoa F fag @1 aga
FFq 9Tfgu |

Shri Alvares: In view of the fact
that constant rising prices throw out
of all calculation the quantum cf
Plan investments, is Government
considering the advisability of setting
up a constant price structure on the
basis of which future investments can
be calculated?

Shri B, R. Bhagat: There cannot
be anything like a constant price
structure in a dynamic =conomy. But
certainly to have a real price policy,
which is in consonance with the deve-
lopment needs of the country, is al-
ways kept in view.

Shri R. Ramanathan Chettiar: By
what criteria do you determine the
value of the rupee in order to know
the purchasing power of the cur-
rency?

Shri B. R, Bhagat: It is not I who
have determined the value; the Re-
serve Bank also has not determined
the value of the rupee. This ques-
tion relates to some newspaper pub-
licity about the reported value of the
rupee.

Shri Hem Barua: May I know if
the attention of the Government is
drawn to a statement made by a Dean
of the Allahabad University, who is
also a member of the panel of econo-
mists of the Planning Commission, to
the effect that the intrinsic value of
the Indian rupee has slumped from
100 paise to 17 paise during the last
20 years and also that—he has not
said like that, yet—the international



3043 Oral Answers
value of the rupee has slumped be-
cause of the fact that the foreign ex-
change reserves against the rupee are
dropping to the near minimum statu-
tory level; if so, what steps have
government taken to rejuvenate the
rupee, both internally and inter-
nationally?

Shri B, R. Bhagat; The two ques-

tions, the internal value and the
external value, are separate ques-
tions. As regards the oxternal value

of the rupee, which is pegged to the
official rate and all transactions go
on on that basis, there is no need to
rejuvenate it. So far as the opinion
given by a particular economist about
the value of the rupee is concerned,
there is no fixed criteria on which
the internal value can be determined.
Certainly, with the cost of living in-
dex as the basis a certain value of
the rupee can be taken and with the
consumer price index as the basis an-
other value can be taken. Applying
all those criteria the value of the
rupee during this period has not come
down to 17 paise...... (Interruption).

Shri Surendranath Dwivedy: How
much has it come down to?

Shri B. R, Bhagat: It is rauch more
........ (Interruption).

Mr, Speaker: Order, order; all hon.
Members should kindly sit down.

Shri Hem Barua: May I submit for
your consideration that the economist
who has stated like this that it has
slumped from 100 paise to 17 paise i3
no mean economist. He is a member
of the Panel of Economists of the
Planning Commission.

Mr, Speaker: He should realise that
there can be a possibility of differing
from him also,
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st ¥o Ao fg@dr : it welt wgaw
F aqarar v faRei & gad fas &1
HAYEAT TG gAT & AT T5T I
9T gara fawwr w7 oar & afew &
THI AET ¥ T AT § AR AW
A AT fF agiow o9 2807w
F aga ¥ 100 ¥ Y ALY faed &
& & T Argar g farwi A @
w1 AR fagd w7 g iy @ 39 v A
o &7

=Y Fo Wo W : Iq FT FT 48
efF e amfar Qv v &) A< FEA
T AT BRA I T S S5 0T
TIAAT & I AT UF @ & T IO
% ATe ¥ AT q9AT § 99 AT FHT
9 g1 Y & S szt % sfefwee
T T AHAT & A FT F7 ATHAT &
AR AT & faaq oY dffey § oAH
o faFd 1 96 deq_ F A ghar
T feqm g 2

Shri Surendranath Dwivedy: The
hon. Minister in reply said that ao-
cording to their calculations it has
not come down to 17 paise as stated
by the Dean of the Allahabad Uni-
versity. May I know, according te
Government calculations, how far it
has gone down?

Mr. Speaker: He hag said that it is
not possible to determine. (Interrup-
tion).

Shri Surendranath Dwivedy: It is
not possible for them to determine?

Mr. Speaker: Yes,

Shri Hari Vishnu Kamath: Or, it is
not desirabrle?

Shri A, P. Jain: In reference to the
external value of the rupee, it is well-
known that there is one thing knowm
as the official rate and the other rate
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known ags the non-official rate. What
is the difference between the official
rate of rupee in terms of dollar and
the non-official rate of rupee in terms
of dollar?

The Minister of Finance (Shri T, T.
Krishnamachari): So far as we are
concerned, we know only the official
rate. To the extent it is desirable to
import anything into the country, we
are pepared to provide the foreign
exchange at the official rate. So far
as the non-official rate is concerned, it
depends upon the demand from the
people who are not able to get the
official rate of exchange, If they are
not able to get and they have means
by which they could pay more and
get the exchange, it is a matter over
~which the Government can have no
control. It may be that lot of people
are going out of India and want money
to spend. At that moment perhaps
they are prepared to give Rs, 13 to a
firm or they are prepared to give
Rs, 22 or even Rs. 25, It is a matter
which is dictated by the need of the
moment of a particular person and
his ability to get it. It is not a matter
by which we can either judge the
economy of the country or the stabili-
ty of the country.

Shri A. P, Jain: Don’t shut your
eyes to the non-official rate; Tt is
well-known. I wanted to seek the in-
formation as to what is the non-
official rate.

Shri Ranga: May I know whether
‘Government would apply for Nobel
Prize for this howler?

Shri T, T. Krishnamachari: May I
know if howling is the monopoly of
the leader of the Opposition?

Shri Ranga: My hon, friend will
be the first applicant.

Shri A. P. Jain: I am not asking
a new question. My question has not
been answered, What is the mnon-
official rate which the hon, Minister
admits it is there, I want to Xuow
what is that rale.
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Shri T T. Krishnamachari: 1 do
not recognise any non-official rate.

Shri A, P. Jain: Will the Minister
shut his eyes and not see the non-
official rates which prevail?

Shri Hem Barua: Even the Pakis-
tan rupee has greater prestige im
the international market.

Shri Sham Lal Saraf: May I know
whether inflationary trends discerni-
ble within the country are responsi-
ble for devaluation of the rupee and,
if so, may I know what steps have
been taken so far to keep the value
stationary?

Shri B. R, Bhagat: To the extent th
prices go up in the country, well it
may be said to mean that the value
of rupee falls. We are taking all
steps and particularly because of the
rise in foodgrains prices in recent
months we are importing food on
which we are incurring Government
expenditure, The Finance Minister
has announced various steps includ-
ing the control of the demand of the
population in regard to that. Al] steps
are being taken to stabilise the prices.

'M; Speaker: Next Question,

Shri Hem Barua: He is blaming the
population!

Prefabricated Houses

Shri -S'-urendra Pal Singh:
Shri Rameshwar Tantia:
Shri Yashpal Singh:
Shri P, R. Chakraverti:
| Shri P. C, Borooah:
*328.{ Shri Warior:
| Shri Daji:
Shri R. Barua:
Shri R, S, Pandey:
Shri Kishen Pattnayak:

Will the Minister of Works amd
Housing be pleased to state:

(a) whether Government are con-
sidering a proposal to set up public
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sector plants for the manufacture of
prefabricated houses; and

(b) if so. the main features of the
8aid proposal?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
A Technical Committee under the
Chairmanship of Prof, M. S. Thacker,
Member, Planning Commission, has
been appointed to examine the pro-
posals of Government to set up pre-
fabricated housing plants in the pub-
lic sector at Delhi and Bhilai,

(b) A statement is laid on the Table
of the House,

.
STATEMENT

The Committee will examine the
proposals to set up a prefabricated
housing plant in (i) Delhi and (ii)
Bhilai and advise the Government of
India, among other things, on the
following specific points, separately in
regard to each plant:—

(i) Taking into consideration all
relevant factors such as (a)
climatic and living conditions,
(b) present day comparative
costs of traditional and pre-
fabricated houses and those
likely to prevail over a period
of the next 10—15 years, (c)
effective demand for tradi-
tional and prefabricated
houses, etc., is it desirable to
set up a prefabricated hous-
ing plant in Delhi and in
Bhilaj in the public sector?

(ii) If so, should the proposed
plant be for the construction
of prefab-cum-conventional
houses  (with prefabricated
concrete floors, lintels, chha-
jhas, staircases, etc., and con-
ventional load-bearing brick
masonry walls) or for the con-
struction of completely pre-
fabricated houses, in Wwhich
the walls would also be pre-
fabricated in panels?
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(ili) Whether the proposed plant
should be a ‘Specialised Re-
inforceq Concrete Factory’,
or ‘Cassette’ or ‘Kozlov’ plant,
or any other type available
in the U.S.SR., or East Euro-
Pean countries, and What
should be its capacity?

(iv) In Delhi, should the proposed
plant, if it is not .nobile, be
set up as an adjunct to the
Hindustan Housing Factory
or at some other site?

Shri Surendry Pal Singh: In view
of the fact that no country can make
a success of a major pre-fabricated
housing scheme without a sound in-
dustrial base, and since we lack in
that, would it be advisable for the
Government of India to go in for this
programme in a big way at this
juncture?

Mr, Speaker: That is the advice
tendered to the Government,

Shri Mehr Chand Khanna: That is
exactly why we have appointed =
committee. -

Shri Surendra Pal Singh: Has
Russia made any concrete offer to
the Government of India to set up a
plant to manufacture pre-fabricated
houses, and if se, what are the terms
and conditions of the offer and are
those terms acceptable to the Gov-
ernment of India?

Shri Mehr Chand Khanna: My engi-
neers visiteq Russia, America and
some other countries, and as a result
we have got the data and we have
got some information. That informa-
tion hag been pooled and it is now
being placed before the committee
appointed to examine the whole
matter. I am hoping to get the report
of this committee by the end of this
month. h

Shri Rameshwayr Tantia: May I
know whether it is a fact that some
years back pre-fzbricated houseg were
built and there were serious com-
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laints about them, and if so, whether
Government have made an enquiry
into the nature of the complaints, and
whether they will keep that factor in
mind now?

Mr, Speaker: Now, we should move
ahead and not go back by five years.
That was Shri Kamath’s monopoly.

Shri Harl Vishnu Kamath: I only
persued the matter because everything
went wrong.

sy gaaver fag : FT G FAT
T & fF e wET-a] E §
e o 'qar g a2 Iad
T ®uaT & afar & fau feqer
saqefar s faugrm ¢

=l AgT W @AW HA FHIR
f& g BRF-AER @Wm dqH 9=
®: g I wmr faemm,  awmy aw-
T A EGE FfE Sl o
#faar mr oav | dfFw oiaE
Tg FgN Afww @ 7w 9w

fasm, afsw w7 @ SeE
g1
Shri P, C. Borcoah: May I know"

whether there was a meeting of the
State Housing Ministers at Chandigarh
to examine the possibility of intro-
ducing these pre-fabricated houses in
order to get relieved of the housing
problem and to examine the question
of reducing the cost of pre-fabricated
houses, and if so, to what extent the
conference wags successful? ’

Shri Mehy Chang Khanna: The
meeting is scheduled to take place on
the 29th, 30th and 31st of this month
at Chandigarh, It hag not taken place
as yet.

Mr. Speaker: Perhaps the seat has
also something to do with the
approach of a Member when he is
asking supplementary questions. Shri
P. C. Borooah has changed his attitude
after he has changed hig seat,
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Shri R. Barua: From the statement
I find that:

“In Delhi, should the proposed
plant, if it is not mobile, be set up
as an adjunct to the Hindustan
Housing Factory or at some other
site?”.

That means that it can be put up as
an adjunct to the Hindustan Hous-
ing factory. May I know what con-
tribution the Hindustan Housing Fac-
tory has made towards the housing
needs of the lower income group”

Shri Mebhr Chand Khanna: The
Hindustan Housing Factory 1s doing
very well now. It had its teething
troubles, as you kindly remarked,
We have now stepped up our pro-
duction from about Rs. 60 or 70 lakhs
to about Rs. 140 or 150 lakhs. We
are running this factory at a little
profit now.

Shri Hari Vishnu Kamath: Have
Government learnt?

Shri R, Barua: What contribution
has this factory made towards meet-
ing the needs of the lower income
group in regard to housing?

Shri Mehr Chand Khanna: The
Hindustan Housing Factory is only
producing panels which are being

used for pre-fabricated office build-
ings. We have not gone into housing
as yet. That is one of the questions
that has been referred to this com-
mittee, because according to our in-
formation, for the office buildings,
pre-fabrication will be slightly chea-
per, but if we build houses with pre-
fabricated panels, they may be more
expensive than the traditional houses.

Shri Hari Vishnu Kamath: Has
Government learnt the neessary les-
sons from the ignominious fiasco in
which the prefabricated housing sche-
me of -the late forties petered out? If
so, in what ways does the vrefabri-
cating processes of this scheme differ
from those of its predecessor?
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Shri Mehr Chand Khanna: If it
would give any satisfaction to the
hon  questioner, I am prepared to
‘say that we have gone far ahead as
compared to conditions that prevail-
-ed 10 or 15 years ago. This factory,
I have just stated, is doing fairly
well—very well. My own feeling in
the matter is that in the world at
large prefabricated housing is now
becoming the vogue and if we have
to save material, time and money, I
think we have to go in for prefabri-
cated houses.

Shri Hari Vishnu Kamath: I am
sorry to say that my question which
was specific has been evaded.

Mr, Speaker: It is different,

Shri Hari Vishnu Kamath: In what
ways?

Mr, Speaker: That factory was pro-
ducing only panels to be used for
-construction,

Shri Hari Vishnu Kamath: That is
because it fizzled out,

Mr. Speaker: Now they are going
in for prefabricated houses,

Shri Hari Vishnu Kamath: They
adopted a process of prefabrication
there, Was that process wrong? If so,
in what ways has that process been
improved upon, modified or completely
substituted, and a new process of pre-
fabrication introduced by using a
different mixture and so on? Does
he know the technicalities of it?

Shri Mehr Chang Khanna: We sent
out a team to America. When they
came back, they gave certain sug-
gestions. Some improvements have
been made in the Hindustan
Housing Factory now. The idea is
t0 go in for one of the modern
plants which are being made I
am mot in a position to give
any advice to the House or take any
specific action in the matter till we
get the report of the experts who
have been appointed to go into this
‘very question.
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Integration of Housing Scheme

+
( Shri P, C. Borooah:
| Shri Yashpal Singh:
| Shri Rameshwar Tantia:
| Shri Vishram Prasad:
329, ) Shri Bagri:

Shri Vishwa Nath Pandey:
} Shri Sivamurthi Swamy:
| Shri Ram Harkh Yadav:
| Shri D, D, Mantri;
|_ Shri Dharma.lmgam

Will the Minister of Works and
Housing be pleased to state:

(a) whether Government propose
to integrate the various housing sche-
mes under which financial assistance
such as loans or subsidy is given to
low-income and middle-income groups
for house-building purposes;

v

(b) if so, the broad features of the
proposal; and

(c) the reasons necessitating this
step? :

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
and (b). The Working Group on
Housing and Urban and Rural Plan-
ning in the Fourth Plan, set up by
the Planning Commission, have re-
commended that the existing urban
housing schemes should be integrated

AGRAHAYANA 12, 1886 (SAKA)

Oral Answers 3054

into two schemes—uviz Subsidised
Rental Housing Scheme and Loans
Housing Scheme. These recom-
mendations will be discussed at the
Conference of the Housing Ministers
which will be held on the 29th, 30th
and 31st December, 1964.

(c). The intention is to simplify and
rationalise the existing schemes,

Shri P. C, Borocah: It is stated that
the purpose of this new integrated
scheme is to provide better benefit
to the economically poorer sections.
May I know what exfra’ benefits are
going to be given to the low income
groups in comparison with the middle
income groups?

Shri Mehr Chand Khanna: We have
got seven or eight schemes and the
idea is to bring them under two cate-
gories. The whole matter has beem
examined and discussed with the
Plannig Commission and now I pro-
pose to place it before the conference
of Housing Ministers. After we have
gone into this question from the
Delhi angle as well as the State an-
gles, a final decision will be taken im
consultation with the Plannig Com-

mission and the Ministry of Finance.

Shri P. C. Borooah: What benefits
are going to be given under the subsi-
dised scheme to the poorer sections?

Shri Mehr Chand Khanna: That is
exactly what I am trying to tell the
hon. Members. We want to rationalise
the schemes. Possibly in certain
cases, we may have to subsidise more
and in certain cases, less, Al] these
things are going to be examined.

Shri Rameshwar Tantia: May I
know whether, with the financial as-
sistance, Government will see that
they get a small quantity of cement
to build their house?

Shri Mehr Chand Khanna: I find
the difficulty about cement ig there
and I go on approaching the Minister
for Industries and Commerce. Ths
response has not been very encourag-
ing.
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Shri, Surendranath Dwivedy: Has it
come to the notice of the Government
that loang provided for house building
purposes to low income and middle
income groups is very inadequate? Is
there any proposa] to increase the
amount of loan to the individuals in
these groups?

Shri Mehr Chand Khanna: We have
increased the loan amount recently:
the minimum has been raised from
Rs. 8,000 to 10,000, Similarly, there
is a request for increasing the limit
in the matter of Government servants,
As far as this Plan is concerned, allo-
cations were fixed 3-4 years ago and
there is no possibility of changing
them. But as far as the Fourth Plan
is concerned, as I informed the House
not long ago, I am going to get allo-
cations at least three times more.

Shri Sivamurthi Swamy: May I
know whether any complaints have
been received by the Government that
the low incom. group and middle in-
come group scheme had been misused
by so many white collared and well-
to-do persons?

Shri Mehr Chand Khanna: Whether
a person wears a white collar or a
dark collar, if the hon. Member would
bring a specific case to my notice, 1
shall not spare him.
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Shri Shivananjappa: May I know

whether the subsidy is confined
only to industria] labour in urban
-areas?

Shri Mehr Chand Khanna: 1 just
now informed the House that we have
got two types of schemes: the subsi-
dised scheme where we give a capital
.subsidy and there is a rental subsldy.
All these schemes are there; we want
‘to rationalise them and put them into
groups.

Shri 8, M, Banerjee: May I know
whether there is a scheme called.
““Own Your House Scheme” and that
loans will be given to those who retire
-after the completion of satisfactory
service of 26 years or more, and whe-
‘ther any loan will be given to the
pensioners to settle themselves either
in Delhi or in any other place of
‘work after their retirement?

Shri Mehr Chand Khanna: You
‘mean Government servants?

Shri S. M. Banerjee: Yes.

Shri Mehr Chand Khanna: There is
no other scheme except the schemes
which are before the House.

Shri S. M. Banerjee: The hon.
Minister has not followed the question
The question is whether there is a
«demand of the pensioners, or rather
the Government servants that after
they retire they should be given some
land or some help in the form of loan
to builg their own houses in a place
like Delhi and cther places.

Shri Mehr Chand Khanna: T have no
idea about this, but one thing is
‘obvious and that is, whether a Gov-
ernment servant has retired or whe-
‘ther he is in service, we have got a
'scheme under which he can v2 ad-
-vanced a loan, and we are giving
loans to a numhker of Government ser-
‘vants for the building of their houses.

Madt S W A7 A wEET
ag ITARF g AT fF e
aTr W A57 Al AN F AFE Y
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AGRAHAYANA 12, 1886 (SAKA)

Oral Answers 308
FANDS. 3, s aATTEI G &

g HFT T@ A 97 fa=re fEwan

e i e Srger o & wedw -

TR F far wFe g7 wEw oaww

arfe 39 ¥ wEW( F gOEAT A G

T+ |

W AEEY N & 9g W
FT1 & sufear w@r

= AgTE= @AT ;T AGATGHT
Jo W AT ATAT W AR, O
ar w97 gHAT &T | "W
WM A FHRTFW FGT & | W@
A AGAX 35 ATE To mM
qr ' FRagfaarmar F3ag
gFafwar ar & wE e 9w 1
FUT TTTH fasr ST o

Investment of West German Capital

+
( Shri Rameshwar Tantia:
| Shri P, R, Chakraverti:
| Shrimati Savitri Nigam:
*330.{ Shri Bhagwat Jha Azad:
| Dr. Ranen Sen:
Shri Pinen Bhattacharya:
Lm-. Saradish Roy:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Government of India have concluded
an agreement with the Federal Re-
public of Germany to guarantee pri-
vate investors from that -country
against the risk of expropriation;

(b) if so, the 'main features of this
agreement; and

(c) when the implementation of the
agreement is likely to take effect?

The Minister of Planning (Shri 8. R.
Bhagat): (a) An Agreement was rea-
ched on the 15th October, 1964. bet-
ween the Government of 'India and
the Government of the Federal Re-
public of Germany regarding certain
guarantees in respect of German pri-
vate capital invested in India
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(b) The Agreement makes provi-
sions regarding fair and equitable
compensation to be paid to German
investors in the event of nationalisa-
tion as also for remittances of profits,
dividends, liquidation 'proceeds etc.
Copies of the letters exchanged were
placed on the Table of the House on
the 26th November, 1964,

(c) The Agreement has taken effect
from 15th of October, 1964.

Shri Rameshwar Tantia: May I
know whether we have given such
guarantees in the past to other coun-
tries also and, if so, which are those
countries and, if not, what ig the
reason for this new move?

Shri B. R. Bhagat: We have con-
cludeq a very similar agreement with
the USA Government,

Shri Rameshwar Tantia: May I
know whether this guarantee will be
given against some specific industries
or projects which will be started with
the approval of the Government?

Shri B. R, Bhagat: Yes, Sir.

Shrimati Savitri Nigam: May I
know what has been the quantum of
investment by the West German in-
vestors and may I also know whether
this guarantee has been given only to
the USA and West Germany or some
other countries also?

Shri B. R, Bhagat: I said USA Gov-.

ernment.

Mr, Speaker: Besides West Germany
and the USA, are there any other
countries?

Shri B. R, Bhagat: No, Sir, About
the quantum, in 1960, the outstanding
investments were Rs. 6'8 crores; in
1961, Rs. 2:39 crores have been nego-
tiated; in 1962 Rs 1'8 crores and 1963,
Rs. 1°7 crores,

Shri Bhagwat Jha Azad: About the
guarantee for fair and equitable com-
pensation to which the hon. Minister

.hag referreq may I know whether
these guarantees are not fully given
under the Constitution of India and, if
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they are what were the reasons for
the Government to undertake such un-
usual steps to go and give individual
guarantee to individual nations for in-
vestment?

Shri B, R, Bhagat: It is not unusual.
We have already concluded an agree-
ment with the US Government and
West Germany,

Mr, Speaker: The question is whe-
ther such a guarantee is not implied in
the Constitution itself. That is what
he means to ask.

The Minister of Finance (Shri T, T.
Krishnamachari): It is not a question
of our giving guarantee. The Govern-
ment of the particular country gives
the guarantee. In order to enable
them to give a guarantee, we have
an understanding with the Govern-
ment,

Dr. Ranen Sen: In regard to the
guarantee that is given to the private
investor, will the private investor in-
vest it in the State sector or in the
private sector in India «and if so, what
are the industries to be covered by
the private sector?

Shri B. R. Bhagat: Whatever
sectors they might invest; it covers:
all.
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Shri Sham Lal Saraf: May 1 know
whether this agreement entered into
with West Germany envisages col-
leboration schemeg or schemes inde-
pendently run by the West German
investors and if that be so, what will
be the main industries in which they
will invest their money straightway?

Shri B. R. Bhagat: It relates to col-
laboration in the scheme in which
there is investment of capital. It will
include all projects in which the Gov-
ernment ‘'of West Germany gives
guarantee to the investors.

Shri Sham Lal Saraf: Will they in-
vest on their own without collabora-
tion? '

Shri B, R. Bhagat: They can invest
on their own. But if the German Gov-
ernment does not guarantee, that will
not ‘be covered.

Shri Shivaji Rao S. Deshmukh:
May I know what safeguards have
been provided, in view of the fact
that such credit guarantee ~agree-
ments very often turn out to be bree-
ding grounds for foreign exchange
racketeers wherein they take undue
advantage and misuse the foreign ex-
change?

Shri B. R. Bhagat: That will be
taken care of when we give the
guarantee. Each such case will be
examined.

Shri Shivaji Rao S. Deshmukh: The
question was....

Mr, Speaker: The question was not
admissible.

Shrimati Sharda Mukerjee: The
Minister mentioned about certain fair
and equitable returns. May I know
if the West German Government has
laid down any conditions regarding
the minimum return on capital? !

Shri B, R. Bhagat: No.
~ Shri Alvares: In working out the

compensation on the basis of ' this
guarantee, will Government say that
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they are motivated by the same consi-
deration if the would have evpropriat-
ed similar projects of the private
secto?

Mr, Speaker: That is hypothetical.

Seminar of Intermational Brain
Research

+
( Shri R. G. Dubey:
‘331,4 Shri Yashpal Singh:
_Shri H, V. Koujalgi:
Will the Minister of Health be-
pleased to state:

(a) the recommendations made ‘at
the seminar of the International Brain
Research Organisation held in Delhi
recently; and

(b) which countries were represen-
ted in the Seminar?

The Deputy Minister in the Minis-
try of Health (Shri P. S, Naskar):
(a) and (b). A statement is laid on
the Table of the Sabha.

STATEMENT

(a) The Seminar which was orga-
nised to exchange knowledge con-
cerning the studies in brain research,
to discuss various techniques essential
for the promotion of brain research
and to demonstrate all such techni-
ques, brought out prominently the
need for a multi disciplinary approach
and emphasised the need:—

(i) to train the personnel who-
are keenly interested in the
problems relating to  brain
research;

(ii) to provide the best type of
instruments and equipments;
and

(iii) to establish some sort of
summer schools where prob-
lemg coulq be discussed along-
side practical demonstrations:
and work bench discussions.
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(b) The U.S.A, Italy, Switzerland,
Germany and Sweden sent experts
who participated in the Seminar. Two
representatives from Nepal attended
the Seminar.

Shri Surendranath Dwivedy: Inter-
national Brain Research means what?
Research on nternational brain or
international research on brain?

Mr. Speaker: Let the answer come.
He wants to know whether fhe re-
search is international or the brain is
international. Shri Dubey.

Shri R. G, Dubey: In respect of
research and other facilities in regard
to this, may I know how India com-
pares with some of the advanced coun-
tries of the world?

Shri P. S, Naskar: In reply to a
question put on the 21st November
“last, details have been given regard-
ing the work that is being done in
this particular field, in this country.

Mr Speaker: He asked, how do we
compare in this respect with other
-countries?

Shri P_ S. Naskar:
pare badly.

‘We do not com-

Shri R. G. Dubey: May I know
what exactly is the scope of this brain
research work? May I know which
problemgs are covered under this and
‘whether Government are contemplat-
ing any scheme to have exchange of
scholars and spacialists in this direc-
“tion?

Shri P. S. Naskar: Brain research is
.a very wide subject. But I am told
it does not include the so-called
brain-washing. We have scope for
scholarships for the scholars doing
research work in our country and we
sometimes send our scholars for fur-
“ther training overseas.

=t gararet Tag : Q-0 safear
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Shri 8. N, Chaturvedi: May I know
whether this research is directed to-
wards finding out the malaise and the
disorders of human brain or increas-
ing its capabilities and powers of?

shvi P, S, Naskar: Sir, this is a
very highly techhical subject and I
do. not claim to know much about it.
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‘What I know is that this subject is to
deal with any disease concerning
brain.

Shri Shivaji Rao S. Deshmukh: May
1 know what contribution this confer-
ence did make to the basic problem
that a brain surgeon interfering with
the freedom of thought will be com-
mitting a breach of constitutional pri-
vilege?

Mr, Speaker: Freedom of thought?

Shri Shivaji Rao S, Deshmukh:
Medico-legal problems which have so
for arisen in France have led them to
the conclusion that a brain surgeon
in any way interfering with the free-
dom of thought will be committing a
breach of basic human rights if he
were to interfere with the thinking of
a particular person......

Mr. Speaker: He might also be
considered for inclusion next time,

S gFR FT wJNG ;T AFAAT
¥ Frag A 3IvAr Aar fF wheaes
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Shri P. S, Naskar: Sir, this is con-
cerned with basic medical reasearch
and diseases of the brain, Experts from
ten countries came here to exchange
their knowledge. The research done
was on the basis medical science.
‘Whatever the hon. Member has men-
tioned just now are all being done in
our country. There was an exchange
of ideas in the conference.
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Foreign Exchange Violations

+
0333 J Shri S. M. Baneriee:
"\ Shri Daji:

Will the Minister of
Pleased to state:

Finance be

(a) whether the cases of foreign
exchange violation have increased
during 1964 so far;

(b) if so, how does they compare
with the figures of 1963; and

(c) the steps taken by Government
to expedite prosecution in all cases?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) and (b). During the per-
iod from the 1st January, 1964 to the
31st October, 1964 a total of 2130 cases
were registereq with the Enforcement
Directorate of Foreign Exchange Re-
gulations as against 2403 during the
period from 1-1-63 to 31-10-63.

(c) Foreign Exchange Regulation
Act provideg for adjudication of cases
by the Director of Enforcement. It
also provides for prosecution, if in
any case the Director of Enforcement

is of the opinion that the penalty
which he is empowered to impose
would not be adequate. Prosecution

is also authorised under the Defence
of India Rules. In the year 1964, pro-
secutions were launched in respect of
13 cases, of which 12 are still pending
before Courts of Law, in one case, the
prosecution was withdrawn on re-
covery of the penalty which had been
imposed.
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Shri S. M. Banerjee: I would like
to know whether it is a fact that there
are business firmg in India which are
maintaining offices in the United
Kingdom and United States and by
under-invoicing in jute they are con-
serving foreign exchange in those
countries. If so what steps have been
taken to check or minimise under-
invoicing in jute and also to check
their accounts outside India?

The Minister of Finance (Shri T. T.
Kr.shnamachari): The question of
getting  their accounts from outside
India or checking their branches out-
side India is not possible excepting by
means of getting information from
those areas. All steps are being taken
to check under-invoicing in this coun-
try and in cases where we find varia-
tions explanations are called for and,
if explanations are not satisfactory,
then action is taken.

Shri S. M. Banerjee: May I know
whether it is a fact that Birlas are
maintaining offices in the United
States and there are charges of foreign
exchange violations against them in
that country because they are conser-
ving foreign exchange without giving
proper information to our Govern-
ment? If so, may I know whether
any step has been taken by Govern-
ment to check their balance sheets
and audit them before any action is
taken?

Shri T. T. Krishnamachari: We have
no information with me of that ac-
count.

Shri S, M. Banerjee: Are they main-
taining them or not?

Shri T. T. Krishnamachari: I would
like to have notice, '

Mr. Speaker: I would advise hon
Memberg that before they put ques-
tions which involve somebody else
who is not here, they must have some
information and they must satisty
themselves whether the information
is true or not,

Shri §. M. Banerjee: Sir, on a point
of personal explanation. Unfortunate-
ly, Birlas are big people, a big con-
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cern. I did not refer to any single
individual; I said “Birlas”.

Mr, Speaker: The hon. Minister
stated that he has no information. So,
I only said that before such ques-
tions are put they must have some
information.

Shri S, M. Banerjee: They are main-
taining offices 1n United States.

Mr, Speaker: If he has that infor-
mation, then I have no objection.

Shri S. M. Banerjee: I wanted to
know whether there are any charges
against them that they are conserving
foreign exchange,

Mr. Speaker: He says that they have
no information,

Shri Hari Vishnu Kamath: Is there
any truth in certain persistent reports
to the effect that some persons high
up in big business and politics in our
country hold secret accounts in certain
Swiss banks which keep them dead
secret, just as the Nazis in Germany
heldq which remained secret till the
defeat of Germany in the jast world
war, and if so does the Minister pro-
pose to master this problem also, just
as he said the other day he would
master the problem of black money
inside the country?

Shri T. T. Krishnamachari: I have
also heard of similar reports. I am
afraid it is beyond my capacity to
master something about which I have
no precise knowledge,

Shri Hari Vishnu Kamath: It is
very unfortunate.

Shri Hem Barua: In view of the
fact that one of the principal modus
operandi of these violators of foreign
exchange rules is under-invoicing and
on a previous occasion we were told
on the floor of this House that con-
crete steps are being taken to check
this phenomenon, may I know how is
it that if concrete steps are taken the
number of violations of foreign ex-
change has increased by now?
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Shri T. T. Krishnamachari: The
position is not exactly as the hon.
Member has stated. There are both
under-invoicing and over-invoicing—
over-invoicing happens where there is
an export incentive. I answered the
question put by another hon. Member
that the Customs Department are try-
ing to keep track of them to the best
of their ability.

Shri Hem Barua: On a previous
occasion we were given an assurance
that concrete steps were taken in
that direction. Why is it that those
concrete steps have not yielded any
results? Now he comes out with the
same reply, namely, that steps are
taken. We were told long back that
steps were taken. I am interested in

knowing what results those steps
have yielded.
Shri T. T, Krishnamachari: The

question of obtaining results is a mat-
ter of value-judgment. We think, we
are obtaining results. But whether
all the steps taken provide results is
another matter, Often times many
steps that the hon. Member takes
prove sterile.

Shri Hem Barua: They have not
proved so so far in my case. May I
correct the hon. Minister, Sir?

Mr. Speaker: No.
Mehta.

Shri Jashvant

Shri Hem Barua: The steps
not proved sterile in my case.

have

Shri Jashvant Mehta: The Ministry
of Commerce has got very many
schemes for earning foreign exchange
through export promotion schemes.
May I know whether it has come to
the notice of the Finance Ministry
that a lot of foreign exchange is mis-
used by these export promotion
schemes and whether Government has
taken any steps to curb the misuse of
foreign exchange in this matter?
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Shri T. T. Krishnamachari: While
I will not subscribe to the statement
that a lot of these incentives are
misused, there is undoubtedly an ele-
ment of misuse in every concession
that is given, Government try to keep
track of what is happening and, may-
be, we will improve our methods in
regard to affording incentives in the
future.

= o Wlo ATEMA : : FeA T&
3YY 9T AAEF T ALAL & A
IEFY IR | FfAT AT AW

Mr. Speaker:
Heda.

Next question, Shri

Dhasa Bund

*333. Shri Heda: Will the Minister
of Irrigation and Power be pleased
to state:

(a) the measures taken to redeem
the farms on the up-stream side of the
Dhasa Bund;

(b) the period during which these
farms remained under water and
unusable during the current year; and

(c) the estimated total loss?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) Water is
being continuously released through
openings of the Dhasa bund ever since
the water collected there.

(b) Due to excessive rainfall and
consequent floods in Sabi Nadi etc.,
some of the low lying farms were
inundated since last week of August,
1964. A large percentage of these
areas is now free from water.

(¢) The estimated loss according to
the State Government is about Rs.
1.4 crores.

Shri Heda: My question was as to
what measures have been taken to
redeem the farms, The loss has been
calculated but the exact measures to
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redeem the farms or to compensate
the farmers have not been stated.
‘Wil] the Government do it?

Dr. K. L. Rao; 1 have replied to
that in part (a). The water that has
collected in these farms is being
drained out through the opening of
the Dhasa Bund,

Shri Heda: Have the Government
noted that the drainage operations
were not effective and as a result
these farms remained under water
for more than a month? What exact-
ly are Government doing to see that
in future they do not suffer these
calamities?

Dr. K. L, Rao: Hon. Members might
be aware that the Dhasa Bund pre-
sented a very difficult problem this
year. If we drained out too much
water, it was affecting Delhi very
badly. Therefore it was a question
of proper and very careful regula-
tion. That is what is being done in
order that the minimum amount of
suffering may be caused either to
Punjab or to Delhi,

= R Fag fagwd : grar 99
& Tt M TAET. FT AT T §, AV
T F I T Y AT § I F T w
BN ¥ 77 FT 9ZF AT AR b
YT 7 FAT 37 a1 FY A F @ T
R 78 faa #X Y & fF granag
FY g1 FT ST F fAq HdHe g AW
far st )

Dr. K, L. Rao: I am glad to say for
the information of the hon. Member
that 90 per cent of the area in Jhaj-
jar Jhee] is now free of water while
in the Delhi area only 45 per cent is
free of water. Regarding the ques-
tion of removal of Dhasa Bund, it is
under consideration; it depends upon
the various alternative drainage sites
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that we are working out. Very like-
ly the Dhasa Bund will be removed
in the course of next one or two
years,

Shri A, N, Vidyalankar: What spe-
cific and permanent measures are
being taken to meet the serious ob-
jections of the Punjab Government
which is very much concerned to save
the people and their farmg on the
upper side of the stream?

Dr, K, L. Rao: As for the flood con-
trol in this area, a number of steps
are being taken. The first is the
construction of the dam on the Sabi
Nadi in detaining a large amount of
water; the secand one is the construc-
tion of a series of contour bunds to
take out the water and spread it in
the fields again on the Sabi and In-
douri Nadis. The third one is to
construct another drain to supple-
ment the drainage capacity of the
Najafgarh drain. This last one is
under consideration. There are three
alternative alignments which are
being considered. With these mea-

sures, it is hoped that there will be
complete control of floods in this
area.

S AT TN 2 AT AT ST F
71 & f5 facelt § 45 wfawa 9fa &
o Y qET R AT ¥ 9 aFar g e
F % I8 qiAY fawrer fear s 7

Dr, K, L. Rao: It is a difficult thing
to say. We are trying to do our best
to drain out the waters from the
Najafgarh drain. I expect rauch more
area will be cleared in the next one
or two months,

Mr, Speaker: A demand has been
made that Question 355 might (e
answered. If the Minister wishes to
answer it, he might do so.
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Coins with the Eftigy of Shri
Nehru

+
Shri P. L. Barupal:
Shri Surendra Pal Singh:
¢355.{ Shri Hukam Chand
Kachhavaiya:
Shri Prakash Vir Shastri:

Will the Minister of Finance be
pleased to state:

(a) whether Government are aware
of the fact that there are a great
many complaints from all and sundry
in the country regarding the effigy
of Pandit Nehru, embossed on 50-paise
commemorative coins, being bad; and

(b) if so, whether Government pro-
pose to withdraw these coins from
circulation and issue new and better
ones in the near future?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir.

(b) Does not arise,

st stpraelte St : ag S faw
AT AT &, 39N Ty qfed stag}
T AgE &7 faqa1 X & g 9 &
a1 T & Y 97 gaw gEad &7
faaaT & | 39 § AT H 99 I9F F
2 dfvzq oY gt &7 ¥ faar
AN FFA T A @I A K qg
ST Argar § e ga fagd dafsg ot
F7 a7 O #7 far aqi fean T

Shri T. T. Krishnamachari: We pro-
duced a stamp to commemorate the
memory of the late Prime Minister. The
specimen used in the stamp is the
same as the one used in the coin, It
may be that the people feel diffe-
rently; some people feel that the cap
should have been there. (Interrup-
tions).

Shri Sheo Narain: The whole House
feely it,

AGRAHAYANA 12, 1886 (SAKA)

Oral Answers 3074

Shri Ranga: Sir, he is addressing
the House and not a committee, How
many times have we to request you
to ask him to speak loudly? He seems
to think that he is only speaking to
himself or to hig subordinates in his
Department.

Mr, Speaker: If there is silence and
no other talk, probably all the Mem-
bers would be able to hear him and
if it is not audible I will ask the
Minister to speak a little more loudly.
But there is no cause for any such
complaint,

Shri T. T. Krishnamachari: If the
hon, Member jis suilering from the
same disability that people who are
old suffer. ..

Shri Ranga: I am not the unly one.
Most of the Members of this House
feel that way. This Minister seems
to think that he has got the right to
speak as low as possible in order to
insult the House.

Mr. Speaker: Order, order, There
is no justification for such a com-
plaint,

Shri Ranga; Why does he not show
courtesy to the House by raising his
voice instead of giving this sort of an
answer which is an insult to the
House?

Mr. Speaker: Whenever there has
been a complaint by any Member
that he has not been able to hear the
Minister,, I have always asked him
to be a little more louder. There is
nothing to get agitated about it.

Shri Ranga: If he cannot raise his
voice, let him ask his deputies to
answer it.

Shri T, T. Krishnamachari: I say,
this is a matter of judgment. We
have used the same specimen on the
stamp. So far as the technique in
regard to production of effigies and
coing is concerned, the experts pre-
ferred this design which is generally
approved by the people who knew the
late Prime Minister.
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=t frg Aroaw @ 3 fag faega
3rF T3F & 1 9 A1 7T AT TR )

weTR WA : qE qAAT AG |
qAAT GF€T F TF qaTA F7 Afeq gy
feard AR A& 337 # FA™ET )
fexfrag@s AT IATE

M FETTAR e HeAT WA,
I g faegw ga §

oo WgEw : & qOwr qE A
AT AT |

Y 9o FTo aTETA : § 78 F9AT
argar £ f foad Ty dge A Frany
far feamr T@r &, #3798 g9 F1 U
Fgarmard ; afz adl, A ag s aar
Fgmar fra i d A Twe
St &1 fag faar o & v =fgg ?
R FEE #1 9g T & fF oAz faa aF
Y & AT Fag aaman s Anfew

Mr. Speaker: Who was the expert
who gave this opinion that this was
the best effigy?

Shri T, T. Krishnamachari; As I
said, the people who print and who
do this work in the Nasik Printing
Press and the advisers and also peo-
ple who were intimately connected
with the late Prime Minister were
consulted in this matter.

Shri Hari Vishnu Kamath: Was the
Minister of Information and Broad-
casting consulted?

Y TETAR W : TAT WEIRA,
AT HIA IETET AT | FF F Iy T@ Ay
7z 3 fF zaeffq dfsa St %7 fags qaman
& srafasas qr 1 § 3 faw @ ¥
tebCIRiftEclnie EIEk il L
it grEsfas &7 ¥ faqr a7 F T
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T8 T, faar S F 9 1 fam faegr
T 7T AT AR Ag o facg
Tzas goaw ¥ faerar-oean &, a1 F
faor 747 ¥ og frmr T EF ¥ o
@ AT AR T R T A A ?

A " : fAfaeeT awEa ¥
amfear g | R IW Y AT
I AT TEAT AFY S, A T fopaw
ST AT § ? IRIT Far & e o e
AN &, 37 ¥ wwaw fear o
I I A T8 FIH TG FET AT
N fag Tga< awqr T, 9@ IR
7 foam | 71 AEAT TE TRy €
fo fafqeet g 39 F1T N Jaw
Ifrazfas oz g™ q farar @
ar 73 ?

=it TprIER e oA fg-
WA ag A A= g ?

MEFA IR eFNT : AqT TF
qTEE ATE TS § | I AT A7 GEAT.
g A g F1 A< § 3N qAWET AT QT

g 7

weuR wgEyg : & oA W FI; R
fF s & oF Frax @ET S qAT AGT
g, T AEY 7 1 5 07 A

it ferrfir fory - difeT oY e 2w
& X1 ¥ | fF I F1 ow faw I
T2l &, Tafaq FO1 gER I I W
s I Fag T+ uF qar
faar fraray, forg 3 ey ST Y 7

Mr, Speaker: He wants to know
when it is being contemplated to
issue a new coin with that effigy
having that cap also and being more
similar to the appearanre of the late
Pandit Nehru?
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Shri T, T. Krishnamachari: It is a
suggestion for action; it may be taken
into consideration.

st g¥R 9 WA : WA AT
T & faas! az gfeq St &1 a9 gawT
# forr AT & 1 T FT AT FTO G 7
7 g 5= & 99 w1 am  fo@w
¥ owwd § 91 9% a8 A Aedr g fE
fe=y ® A fomr s17 ? 39 faed &Y
T F fog fer O ¥ aee & 4
ST gg AR § g § faaw w4 4y
Teavar mar ?

werw WEII  FTIN A gXOF AT
A faamz a1 A favar S wwaT B0

=Y PN T wFING : HASA A ATH
7 faar mar ? @ # wF ww
TR ?

Mr, Speaker: His point is that there
is no description of the name in Hindi.
Ig there any reason why the name
‘was not given in Hindi also?

Shri T. T. Krishnamachari: All that
T can say is that probably at that
moment it did not suggest itself to
the people who did it,

=t TN T HF Y : I TF @THE
AH A & | oA wEEw, AL
T FTITL A FTAF g7 AT
fogd axarw sust § frar mm g,
w7 fe afaso am sast = ST
g Ragarg fFfedy & am qra
fasT FTATAT IR |
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AW WERA : AEAE FET §3

s | fafseex e qaame 2feargn
AFAT AEF AW H G FEAE T GAS
R AT g A FIAANT L WAL
AT G SETE & G, d1 AR
SoUE EO o R E A B TR CiC
o

Shri H. N. Mukerjee: 1 wish to
make a very humble submission to
you in regard to the manner in which
Ministers of Government should, I
think, addres themselves to certain
questions, particularly when they
appear t0 arouse considerable emo-
tion in this House.

It has happened that the Minister's
attitude has appeared to be superci-
lious to many of us, and besides that,
the attitude which he hag adopted in
regard to explaining the reasons why
the coin came out in the particular
form that it did obviously did not
satisfy many Members of this House.
And this wag a matter which should
not be looked upon as an instance
of purely administrative action. Per-
haps the House’s feelings wsould be
taken into consideration in a little less
supercilious manner by the Finance
Minister and his colleagues.

This sort of thing is taking place
over and over again and I would beg
of you to see that it stops.

Shri T. T. Krishnamachari: As a
matter of fact, the hon. Member op-
posite is in command of the language
to an extent Wwhich is much better
than I could claim. But I do not
think that mlerely because he has
command of the language, he can use
it ag he likes,

As a matter of fact, who is super-
cilious? The remarks of the hon.
Member and other Members of his
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party which are made are sometimes
not germane to any issue in the
House, The allegation that I or any-
body else here in the Treasury
Benches do not pay respect to this
House is wrong. We have a
tradition and experience of more than
30 years of parliamentary life. I have
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been on the other side too.
I do not think I have treated the
House superciliously in a matter

where whatever I know I have men-
tioned. If it is asked why the Hindi
name is not there, I say Hindi could
have been there; if the Hindi name
only had been there, I do not think
there would be anything wrong. But
perhaps they thought that everybody
would recognise the effigy of Jawahar-
lalji, and so kept it like that. I cannot
precisely explain the causes.

That does not mean that it is being

supercilious. I think the charge is
wrong. The hon. Member, I know,
has got an instinct of his own up-

bringing, and I hope he would apolo-
gise.

Shri Ranga: It is at this level of
voice that we want him to speak in
the House and not at the other level.

My hon. friend said in answer to a
supplementary that the issue of new
coins was a suggestion for action,
which might mean that they are go-
ing to issue further editions of this
coin, If that is so, let me tell him..

Mr. Speaker: He has not said that.
Shri Ranga: Let me tell him that

large numbers of people in the country
were protesting against this proce-

Mr, Speaker: He has not said that.
Why should he make a presumption

and make a protest when there is
nothing to protest against.
Shri Ranga:...... of the issue of

coins in this way.

Shri Hem Barua: A suggestion was
once made to Shri Jawczharlal Nehru
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to have Mahatma Gandhi's effigy on
our coins. It was Shri Nehru who
turned down that proposal. Why has
this Government done a thing which
Shri Nehru himself did not like?

Mr. Speaker: We are not discussing
that.

Shri Prakash Vir Shastri—Short
Notice Question.

Shri Ranga: They would go on like
the British........

Mr.
finish.

Speaker: Let Prof. Ranga

Shri Ranga: I have said that just
as the British have gone with their
coins so also these Congress rulers
would come to leave the Treasury
Benches with these Nehru coins.

Mr. Speaker: Anything else?—The
whole proceedings are stopped.

Shri Ranga: We went a little fur-
ther.

Mr. Speaker: Can I proceed?
Shri Ranga: No, Sir.

Shri Nambiar: Have you accepted
an adjournment motion on this?

Shri Ranga: You were good enough
to let that question be taken up after
the question hour. Why do you find
fault with us now?

Shri Nambiar: Is it an adjournment
to censure Government for producing
these coins? Is that what you have
accepted? It looks like that.

Shri Ranga: You have become new
bhaktas of Nehru.

Mr, Speaker: May I proceed now?

Shri Hari Vishnu Kamath: Yes. A
little further.

Mr, Speaker:
Shastri,

Shri Prakash Vir
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(F) Farag v fF 28 7avay,
1964 ¥ Traf HE W gHIfcfees
FAa T FAAE FT ATFAET F
sareer et mar
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T g

() FaT ATHTHATT T GEX HY
T G FENETAATEY FTIHA FATfeT 6
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(%) afz =, ¥ gHfefees
wag w1 gz giaar & S F q@
FAOr & ; AR

(¢7) mrg@a § g ARE
T4y Afs T &7

gIAT Wik wErew WAy (s
tir wiwt) : (F) AR (¥).
£arE g T FRATE T &7 § y4r-
fa o oy &, fec W,
FATAT,  gETAR-TEEl %R ww
IILFT FERT A g@wear  F o
aw g o

()& (32) . ATFTIATO 3T FFHAT
FT WA aqr fagw , A1 H, FT6 A1 -
Hfq% Wged Y AT FHAGT @ |
@ fag felY  srewfas gfeesior &t
T TE 95 |

Some hon, Members: The transla-
tion is not coming Mr. Speaker. The
hon. Minister may read the English
answer also,

Shrimati Indira Gandhi: (a) and
(b). The proceedings as such of
the Eucharistic Congress are not
being brodcast. The event is how-
ever being noticed in news bulletins,
newsreels and other suitable types of
broadcasts.

(c) to (e). All India Radio is
treating this Congress as an event of
considerable public interest, both in
India and abroad. As such the ques-
tion of any ‘Sectarian’ approach does
not arise.

Shri Narendrasingh Mahida: Last
time, Sir, you requesteq us to exer-
cise some restraint in the House in
expressing any opinion on the Eu-
charistic Congress that is being held.
I again remind you and through you,
the House, that we should exercise
some restraint on this.

Mr. Speaker: I again
request and appeal.

repeat the
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o TW wAET Afgan : gRAT
aw® ¥ gIW AT AT FIXFAIAL
A AR * I AAr | wfEw g
T aaw ! g | T 9wy FY A
g Az fea o gFq D30 T0fEY

oo W Az I AT § R
7% W oqeA Wy § wg w%

=) g9 [ KNG : AAT AT
F ¥ AAAT g |

weqd wfiaq A3 FE IH Tferan
I I €1 @ aFd 9@ I

M ogE o

=t gER T ©FT ¢ AT T FT
I fagrsrar § @@ aer @Y
IAfY, gANFAFAT ...

TR WA ¢ T Th AAE A
oft gER T FFT : TF AR
FHT qIAT TG FATE AT |

oot wgEm cq A W £ ..

=t Yy : eI AERT . ¥ g@
FT S@ME I FEAT § -

U wgEw ;W § ey wRr
AT I F fad | =T TR W

st TRt ;R ¢ w0 wEEE
g T w1 2 F swAET Ww
e Faw Wa & far A
sfgfam & fau @ § 3qifs faww
FSard gwAGAE NG E
Aqagar fasw 2 fF SmiEmi &
aF gwIm fawy & w@mE g,

gt FT wHE 4G,  FafF
[F F qFEAT H ...
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VA sorw wfem vz ad s
fr dfF $7rs afimfas &t @ &
37 fAr 3odr afss zedy 3
Y w3 73 ABIF prmIew
Fr¥iT 2

St TETANT ey : AL FW ST
afamaazd 23fF widT oF TTIET
Froral w1 2, wafF I
AFEAF FARA F a9 qrATq F
fova & o A FEATA A @
g2 1 AN fEer oI fad@y &Y
I g g A aearg s A
gfaarg ‘g § a9 @7 37 w9
& &K ¥ I feegT  aEr
gty arvarg § T T 17 F-
&F F T w3 AT o 7

vt ghar i) 709 F09 aE
gfaarT Qagy &1 aqifra s aee &
@ ¥ AW

= PETTAC TR : ST AW AR S
& g § )

e ghraaier: T wEEw
FETAT. A1 ¥ @rEIeEEHl ¥ 198
T ¥ aga ST AT § | S gfawrd
Frad AHrTAR € FHraTenw A
& o

=Y STETET ;e < F AT S TRAT
gfF < =€ § eTwE &
gEETY F  gaew & fwg,
W A, Qe W) feew
A fe & T F47 ITFTHGEA
FETSERT ¥ TTHTT F1 3qS fog grefar
FY AT AT FATHTAETON T TG HGHAT
WX ¥ I9FT maear A g7
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weet {frq @iy : a8 4F 1 AF
& AryA At 3 1 AfET IR ATLA RO
fF T dae grad & AH @ §
aferaguwedz AT A FATIAET
RN AR TV TFEs A fRAr omar
g Fxa STIA F oy @ i
ga1, A damaatFArmiaa ¥

St FETw AT ;OERY : AR FaATA A
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Mr, Speaker: This is no question.

Shri Hari Vishnu Kamath: Is it not
a fact that his Holiness the Pope is
the spiritual as well as the temporal
head of a sovereign State, the Vatican
State, with which India has got very
friendly and cordial relations; and, if
so, is it not a fact that any depar-
‘ture from the policy adopted by
All-India Radip would be an indeli-
ble stain on India’s secular escut-
cheon?

Shrimati Indira Gandhi: I do not
think that anything we have done is
a stain on aur. . . .

Shri Hari Vishnu Kamath: Any de-
‘parture from the policy .

Mr. Speaker: The hon. Minister has
not followed the question.

Shrimati Indira Gandhi: Yes, I
agree.

WRITTEN ANSWERS TO QUES-
TIONS

Inquiry into Floods in Krishna River

( Shri Bhagwat Jha Azad:
Shri S. M. Banerjee:
Shri Subodh Hansda;
Shri Onkar Lal Berwa:
Shri Omkar Singh:

Shri Gulshan:
Shri D. B. Raju:

Will the Minister of Irrigation amd
‘Power be pleased to state:

*334.

(a) whether Government have ap-
pointed an expert committee to in-
-quire into the causes of the recent
floods in Krishna and West Godavari
districts in Andhra Pradesh; and

(b) if so, the terms of reference of
‘this Committee?

The Minister of Irrigation and Power
«(Dr. K. L. Rao): (a) Yes, Sir.

(b) The terms of reference of the
Committee are as under:

(i) to suggest a comprehensive
Plan for control of floods in the
coastal rivers like Budameru, Tam-
mileru and Yerrakalva by con-
struction of detention reservoirs or
by diversion into adjoining valleys
or any other methods.

(ii) to consider and recommend
proposals for lowering the flood
level of Kolleru lake either by
improving the outfall channel,
Upputeru, or by pumping, or by
both.

(iii) to consider and recommend
proposals for improving the drain-
age system in the districts of
Godavari, Krishna and Guntur.

(iv) Any other recommenda-
tion that the committee desires
to make for prevention of floods
and inundation.

Irrigation and Rural Electrification
Targets

Shri P. R. Chakraverti:
Shri P. C. Borooah:
*335. { Shrimati Savitri Nigam:
Shri Ram Sewak:
[Shrimati Renuka Barkataki:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have fixed
a target for the creation of irrigation
potential of 100 million acres and the
electrification of one lakh villages by
October, 1969 to celebrate Gandhiji’s
birth centenary;

(b) what will be the overall irri-
gation potential at the end of the
Third Plan including minor irrigation;

(c) whether the States have framed
concrete plans for the implementation
of the project; and

(d) whether the Centre has com-
municated its readiness to give neces-
sary assistance to the States in the
matter of finance and coordination?
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The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) The Irrigation
and Power Seminar held at Trivan-
drum in the month of October, 1964
has recommended the achivement of
a target for the creation of irrigation
potential of 100 million acres and the
electrification of one lakh villages by
October, 1869. It is proposed to take
action towards fulfilment of that ob-
jective.

(b) About 87 million acres (gross).

(c) and (d). Not yet. However, the
Btates have been advised to frame
concrete plans for implementation of
the targets. The extent and nature
of Central assistance will be consider-
ed when concrete schemes become
available.

N g o v Fegst w1 and A
fsftu‘fmmim:
U

FT faw #l ag aOW F AT
T 5 e

(%) 7T og @9 § fv fawl &
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Plant for Bricks and Tiles

Shri Yashpal Singh:
%337. { Shri Sham Lal Saraf:
Shri Himatsingka:
Will the Minister of Works amd
Housing be pleased to state:

(a) whether an integrated plant for
the production of facing bricks, heavy
duty bricks and vitreous clay tiles is
likely to be set up soon in the public
sector;

(b) if so, its estimated capacity and
cost; and

(¢) when and where it will be set
up?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). No definite decision has been
taken in the matter but the National
Buildings Organisation have prepared
a project report on the subject. The
National Buildings Organisation do
not themselves implement any scheme.
It will be for the Government either
to set up a factory in the public sec-
tor themselves or some private in-
dustrialists may come forward to set
up one in the private sector.

(c) Does not arise.
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Land Reforms

( Shrimati Ramdulari Sinha:
| Shri A. V. Raghvan:
Shri Pottekkatt:
‘338.’ Shri Kappen;
Shri Vidya Charan Shukla:
Shri Kolla Venkaiah:

Will the Minister of Planning be
pleased to state:

(a) the names of the States which
have enacted and implemented Land
Reforms Acts according to the advice
of the Planning Commission; and

(b) whether any further steps are
being taken by those States which
have not yet fallen in line according
to the suggestions of the Planning
Commission; and if so, what?

The Minister of Planning (Shri
B. R. Bhagat): (a) All States have
implemented land reform programmes
in varying measure. Details of the
progress have been set out in the
Planning Commission  publication
‘Progress of Land Reform’.

(b) The National Development
Council has constituted a Committee
under the Chairmanship of the Home
Minister to review progress in differ-
ent States and propose measures for
securing expeditious implementation.
The Committee has met five times and
has suggested various steps for ex-
pediting and improving implementa-
tion such as completion at a very early

date of a record of tenancies, and en-
forcement of standards of efficient
management and cultivation. It has

also recommended the setting up of
a high level committee in each State
to review progress and the appoint-
ment of a special officer to implement
the programme.

T———

Automation of Work in L.I.C.

(" Shri Umanath:
| Shri P. Kunhan:
*339.{ Shri D. C. Sharma:
| Shrimati Reruka Barkataki:
| Shrimati Laxmi Bai:

Will the Minister of Finance be
pleased to state the reasons which

prompted the stay of implementation

of the proposed automation scheme
for LIC.?

The Minister of Planning (Shri
B. R. Bhagat): The proposed auto-

mation scheme has not been stayed by
the Life Insurance Corporation of
India.

American Delegation of Business
Executives

( Shri Mohan Swarup:

Shri Utiya;

Shri D. D. Puri:

Shri P. C. Borooah:

Shri M. Rampure:

Shri Yashpal Singh:

Shri Onkar Lal Berwa:

Shri Hukam Chand
Kachhavaiya:

Shri Y. S. Chaudhary:

| Shri Koya:

*340. J

Will the Minister of Finance be
pleased to state:

(a) whether a 20-man American
delegation of busines executives spon-
sored by the Action Committee for
International = Development visited
India in October, 1964;

(b) if so, the mission of the dele-
gation; and

(c) whether the delegation has
submitted any report to Government?

The Minister of Planning (Shri B. R.
Bhagat): (a) Yes, Sir.

(b) The mission was mainly in-
terested in making individual private
contacts with investors and industria-
lists in India for exploring investment
possibilities in India.

(c) No, Sir.

Amnesty to Tax Evaders

[ Shri P. Venkatasubbaiah:
\ Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether his attention has been
drawn to an indirect suggestion made

*341.
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by Shri S. K. Patil, Minister for Rail-
ways, during the course of his speech
at a seminar organised by BEST Bom-
bay on the 19th September, 1964 to
give ‘amnesty’ to tax evaders for a
limited period to facilitate them to
bring unaccounted money to open on
the lines experimented in Belgium;
and

(b) if so, the reaction of the Gov-
ernment thereto?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) Newspaper reports of the
speech referred to have been seen.

(b) The Government are receptive
to all worth-while suggestions made
for bringing out unaccounted money
and its playing an useful role in the
country’s economy.

Bullion Prices

*342, Shri Sham Lal Saraf: Will
the Minister of Finance be pleased to
state:

(a) whether the bullion prices have
remained steady or sharply fluctuated
in the market, ever since the Iast
Central Budget was passeq by the
Parliament and if latter, the reasnos
therefor; and

(b) the extent to which the conti-
nued smuggling of gold into the coun-
try has offset the efforts of Govern-
ment to bring down the prices of gold,
particularly, to a reasonable level, if
not to the International level as yet?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) There have been no sharp
fluctuations in the price of buillion.
The price of gold rose gradually from
April till August, 1964. Since then it
has declined. The price of silver has
been comparatively steadier. The
fluctuations are attributable to varia-
tions in demand and supply.

(b) Prices are affected by various
factors such as smuggling, seizures,
level of internal demand etc. Smug-
gling would not have the effect of rais-
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ing prices as presumed by the Hon’ble
Member.

Chatra Canal Project

( Shri Y. S. Chaudhary:
Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:

*343.

Will the Minister of Irrigation and
Power be pleased to state:

(a). whether an agreement hag been
signed with the Nepal Government
regarding Chatra Canal Project;

(b) if so, the total expenditure in-
volved in this project; and

(c) the main features of the project?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) Yes, Bir.

(b). The Project is estimated to cost
Rs, 4 crores.

(¢) The Project envisages the cons-
truction of a canal 35 'miles long ta-
king off from the left bank of the Kosi
river through a Head regulator at
Chatra, 25 miles upsiream of the Indo-
Nepal border. The scheme is intended
to provide irrigation to an area of 1.84
lakh acres of land in the district of
Morang in Nepal.

TR FE W g
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Corruption in the Customs and Cent-
ral Excise Departments

( Shri Kapur Singh:

| Shri P, K. Deo:
*345. { Shri Buta Singh:

| Shri Guishan;

| Shri D. C. Sharma:

Will the Minister of Finance be
pleased to state:

(a) whether in a recent speech in
Madras the Finance Minister observed
that Customs Officials were hand-in-
glove with gold smugglers; and

(b)if so, whether Government have
taken any steps to root out corruption
from the Customs and Excice Depart-
ment and?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) What was said was that

there is a feeling among the public,

1710 (Ai) LSD—3.

that some Customs Officers, particular-
ly in Bombay and Calcutta, were in
league with the smugglers.

(b) Government have been continu-
ally reviewing the steps that are to be
taken to combat corruption in the
Customs and Central Excise Depart-
ments, and have been taking various
steps from time to time to deal with
it. The entire question was also spe-
cially revieweq by us recently, while
examining the recommendations pert-
aining to these two Departments, by
the Commiftee on Prevention of Cor-

ruption.
Water logging

[ Shri Surendra Pal Singh:
J Shri Bagri:

Shri Vishram Prasad:
| Shri Rameshwar Tantia:

Will the Ministesr of Irrigation and
Power be pleased to state:

*347.

(a) whether it is a fact that Russia
has offered to solve the problem of
water logging in the State of Punjab
and that the matter is now under con-
sideration of the Central Gevernment
on a reference by the Chief Minister
of Punjab; and

(b) if so, the nature of the Soviet
offer and the Centre’s reaction there-
to?

The Minister of FTigation and
Power (Dr. K. L. Rao): (a) and (b).
No offer hag been received from
Russia. The Chief Minister of Punjab
hag made a suggestion regarding the
possibility of getting Russian techni-
cians to survey the problem of water-
logging and drainage in Punjab and
suggest possible solution. This may
not become necessary as the problem
is being tackled by engineers in the
country.
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Recovery of Arrears of Wealth Tax,
Estate Duty and Gift Tax

[ Shri D. C, Sharma:

| Shri Bagri:

Shri Vishram Prasad:
Shri Bibhuti Mishra:
Shri D. N. Tiwary:
Shri M. L. Dwivedi:
Shrimati Savitri Nigam:
Shri C. S, Samanta:
Shri Subodh Hansda:
Shri Daljit Singh:
Shri Onkar Lal Berwa:
Shri Gulshan:

Shri Sham Lal Saraf;
LShﬁ Hem Raj:

*348. |

Will the Minister of Finance be
pleased to state:

(a) the steps taken or proposed to
be taken to realise the Wealth Tax,
Estate Duty and Gift Tax arrears;

(b) the arrears realised during the
last three months;

(c) the arrears as on the 1st Nov-
ember, 1964; and

(d) the steps taken or proposed to
be taken to realise them?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) All steps sanctioned by
law ang justified in the circumstances
of each case are taken and will be

taken to collect the arrears of de-
mand in respect of wealth-tax, estate
duty and gift-tax.

(b) Wealth-tax . .. Rs.57.98 lakhs
Estate Duty . .. Rs.65.18 ,
Gift-tax . Rs. 15.18,,

(¢) Wealrh-tax
Estate Duty .
Gift-tax

..Rs.579.1 lakhs
..Rs.600 9 ,,
..Rs.72.7

(d) Asin (a) above.
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Searching of Business House

Shri S. M. Banerjee:
Shri Daji:

,349.J thri. Surendra .Pal Singh:
Shri Yashpal Singh:
Shri R. G, Dubey:
Shri Sham Lal Saraf:

Will the Minister of
pleased to state:

Finance be

(a) whether Enforcement Directo-
rate has launched a countrywide cam-
paign to search the big business
houses for unearthing foreign cur-
rency with them;

(b) if so, whether there had been
raids in Bombay, Calcutta, Kanpur
and other places in August, September
and October, 1964; and

(c) the outcome of such roids?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) and (b). In the months of
August, September and October, 1964
the Enforcement Directorate carried
out searches at Bombay, Calcutta and
other places but not at Kanpur and
seized foreign currency.

(c) Complaints have been filed in
Courts of law, in respect of two cases.
The others are under investigation and
appropriate action will be considered
on the conclusion of the investigations.

Housing Allocations to States

[ Shri P. R. Chakraverti:
*350.{ Shri P. C. Borooah:
Shri Bhagwat Jha Azad:

Will the Minister of Works
Housing be pleased to state:

and

(a) the steps taken to ensure the full
utilisation of housing allocations by
the States;

(b) whether it is a fact that some
States have suggested that housing
schemes should be transferred tn the
Central sector and classified as ‘Cent-
rally Sponsored’, instead of ‘Centrally
Aided; and



3101 Written Answers AGRAHAYANA 12, 1886 (SAKA) Written Answers 3102

(c) whether the agenda for the State
Housing Ministers’ Confernce has been
finalised?

The Minister of Works and Housing
(Shri- Mehr Chand Khanna): (a) It is
being continuously impressed upon the
State Govermments that they should
provide adequate funds in their An-
nual Plang for Housing Schemes so as
to utilise fully the provision made for
“Housing” in their Third Five Year
Plans.

(b) Yes. Some of the State; have
made this suggestion.

tc) Not yet. We hope to finalise it

soon.
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Fq7 faq WA TZ FATH AT FqT
F30 fF

(%) 7ar ag &= & fF Jurer &y
TF FUT FIT FT RT3 F I A
q7F KX AT F AT OF F7C ZA
g, AR

(@) afz &, @1 ¢ #1 7@
F1 § a9 TH Frw w1 F @0 e
grm 7

AAAT FAT (i Fo To W)
() T, &

(@) 3@ FAT F FAARX WG
IFTL, AYTH AFIR FT Aq7H § F1-
g #T AT § ggEaT A F fag
WAy ¥ § UF FUT WA aF #7

HH F1 RN 1 F 97 agww
grag =T 15 afyw feel & a0
frar s ar # 3EET A &7 @R
3 gfaasr anfrs grir

Tour By Indus Commission

( Shri Rameshwar Tantia;

| Shri Gokulananda Mahanty:
*352.{ Shri Rama Chandra Mallick:

| Shri Ram Sewak:

| sbri P. G. Sen:

Will the .Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
permanent Indus Commission under-
took a tour of inspection of the Jhe-
lum, Chenab and Ravi Rivers in
Pakistan under the Indus Waters
Treaty;

(by if so, how many works were
inspected;

(c) whether any report has been
submitted to the Union Government;
and

(d) if so, the nature thereof and
reaction of Government thereto?

The Minister of Irrigation and
Power (Dr. K. L, Rao): (a). Yes,
Sir, the last tour undertaken was
from 16th October to 25th October,
1964.

(b) Seven works and five sites of
proposed dams and Hydro-electric
plants,

(¢) No report as such was submitt-
ed by the Commission after its tour
of inspection; only a copy of Record
of the Tour was submitted.

(d) Does not arise,

Ministry of Irrigation and Powe.

*353. Shri Yashpal Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is proposed to bifur-
cate the present Ministry of Irrigation
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and Power into two departments, cne
for major and medium irrigation and
the other for minor and drainage
works; and

(b) if so, when a final decision will
be arrived at in the matter?

The Minister of Irrigation and
Power (Pr. K L. Rao): (a) and (b).
There is no proposal to bifurcate the
Union Ministry of Irrigation and
Power. However, in order to accele-
rate the execution of increasing num-
ber of irrigation and drainage works
in the States, it is proposed that in
the States where at present minor
irrigation works are not being looked
after by a separate Chief Engineer, a
separate Chief Engineer should be
employed solely to look after minor
irrigation and drainage works, The
matter is being discussed with the
various States,

Stock Exchanges

S Shri P. C. Borooah:
\ Shri P. R, Chakraverti:

Will the Minister of Finance be
pleased to state:

(a) whether various recognised
stock exchanges have in a joint re-
presentation urged the Union Gov-
ernment to drop the proposal to res-
trict the currency of blank transfers;

*354.

(b) if so, the arguments advanced
by them in support of their plea; and

(c) Government’s reaction thereto?
-—

The Minister of Planning (Shri B.
B. Bhagat): (a) Yes, Sir.

(b) A statement summarising the
main arguments is laid on the Table
of the House. [Placed in Libramy.
See No. LT-3532/64].

(c) These arguments had been ad-
vanced on behalf of the stock brokers
from time to ti%e earlier and had
been considered by Government be-
fore introducing the proposal refer-
red to in the Companies (Amend-
ment) Bill. The Bill is now for con-
sideration in Parliament,
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Printing Press with German
Collaboration

872. Dr. Sarojini Mahishi: Wi]] the
Minister of Works and Housing be
pleased to state the progress made so
far to set up the printing press with
the collaboration of Government of
Federal Republic of Germany in the
Mysore State?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): Land
has been made available by the Gov-
ernment of Mysore, Plans and esti-
mates are being finalised,

One Rupee Blank Note

Shri Hukam Chand
Kachhavaiya:
Shri P, C. Borooah:
Shri Maniyangadan:

873.

Will the Minister of Finance be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news item
in the ‘Times of India’, New Delhi
dated the 31st October, 1964 disclos-
ing the discovery of a one rupee note
blank on one side and baring the
signature of the Secretary of the Fin-
ance Ministry, in a bundle of 100 one
rupee no*cs issued from a city bank
in Chembur; and

(b) if so, whether any inquiry has
been conducteq into the circumstances
of the case as to how a currency note
unprinted on one side could be issued
from the Reserve Bank, if so, with
what result?

The Minister of Finance (Shri T.
T. Krishnamachari): (a) Government
have seen a report in the ‘Times of
India’, Delhi, dated the 30th October,
1964 about the appearance in circula-
tion of such a note.

(b) Enquiries have been made from
the India Security Press and the Re-
serve Bank of India. The alleged
existence of such a note could be
due to the corner of the sheet of
paper on which the notes were being
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printed, getting folded when the
back was being printed. Such a
defective note should have been eli-
minated during the examination of
notes. But due to the 2normous in-
crease in the number of notes print-
ed and issued, neither the India
Security Press nor the Reserve Bank
of India have been undertaking cent
per cent examination of notes. Hence,
the appearance of such a note in cir-
culation, as is alleged, is not impossi-
ble. The incidence of appearance of
such a note in circulation can, how-
ever, be only one in several hundreds
of millions, The Reserve Bank of
India have requested the person, in
possession of this note, to produce it
for their perusal so that they may as-
certain its genuineness. The correct
position will be known only after the
note has been seen by the Reserve
Bank of India.

Bhoodan Land

874. Shrimati Ramdulari Sinha:
Will the Minister of Planming be
pleased to lay on the Table a state-
ment showing the State-wise infor-
matijon regarding:

(a) the acres of land donated in
Bhoodan till 1963;

(b) the acres of land distributed
amengst the landless labourers; and

(c) the number of families which
have settled on such land?

The Minister of Planning (Shri B.
‘R. Bhagat): (a) to (c). Information
received from .Akhil Bharat Sarva
Seva ‘Sangh is set out in the state-
ment placed on the Table of ‘the
‘House. [Placed in Library. See No.
LT-3533/64).

Basic Tax in Kerala

95 [ Shri A. V. Raghavan:
*  Shri Pottekkatt:

Will the Minister of Kimance -be
pleased to state:

(a) ‘the ;smeunt «f -basic dax epldect-

ed by the Government of Kerala after
the Kerala Panchayat Act, 1960 came
into force;

(b) the amount of arrears yet to
be collected under this head;

(c) the amounts due to each Pan-
chayat by way of grants under Sec-
tion 67 of Kerala Act 32 of 1960;

(d) whether any steps have been
taken to pay the grants to each Pan-
chayat; and

(e) when the amount will be paid?

The Minister of Finance (Shri T.
T, Krishnamachari): (a) About Rs.
2.98 crores,

(b) Rs. 2.10 crores approximately.

(c¢) to (e). The amounts due to
Panchayats will be determined and
payments made after Section 67 of
Kerala Panchayat Act, 1960 has been
brought into force.

Housing Schemes jn Orissa

876. Shri Rama Chandra Mallick:
Will the Minister of Works and Hous-
ing be pleased to state:

(a) the amount allotted to the Gov-
ernment of Orissa in 1963-64 and
1964-65 so far for implementing the
Low Income Group, the Middle In-
come Group and the Subsidised In-
dustrial Housing Schemes; and

(b) the progress achieved under the
above schemes during the same
period?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanma): (a)
and (b). The position ig as under:—

Amounts allocated to and drawn by
the ‘Government of Orissa under the
Low Inceme Group, Middle Income
‘Group .and Subsidised Industrial
‘Housing ‘Schemes during 1963-64 and
1384-% amng the progress of these
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schemes in the State during these two
Yyears are as follows:—

1. 1963-64

(a) Allocation of Funds

Name of Scheme Amount  Amcunt
allocated  drawn

(Rupees in lakhs)

Inceme

(1) Low

Group Hous ng

Scheme . 9:co 7-08
4i Aiddle Income

Group Houing

Scheme 10°00 10°00
(iii) Subsid'sed In-

dustrial Hous-

ing Scheme 12°00 14°00

Funds for the Scheme at (ii) were
drawn entirely from the Life Insur-
ance Corporation of India ang those

for Schemes at (i) and (iii) from
Plan resources.
(b) Progress of comstruction
According to the progress reports
and the information received from

the State Government the number of
houses completed was as follows:—

Name of the Scheme No. ofhouses
completed
Low Income Group
Housing Scheme . 132
Middle Income Group
Housing Scheme . 83
Subsidised Industrial
Housing Scheme . 540
2.1964-65
(a) Allocation of funds
Name of Scheme Amount
Allocated

(Rupees in lakhs)

(i) Low Income Group
Housing Scheme

(i) Middle Income
Group Housing  cation of Rs.
Scheme) 100 lakhs from

Life Insurance
Corporation

funds has been
made to the
Orissa Govern-
ment in 1964-
65 for utilica-
tion under the

16-00

A package allo-
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varcus  Hous-
ing Scheme
(includng  the
Middie Income
Group Hous-
ing Scheme).
(iii) Subs’dised Indus-
trial Housing Sct.eme

(b) Progress of construction

Upto the 30th June, 1964, 17 houses
were completed under the Low In-
come Group Housing Scheme and 16
houses under the Middle Income
Group Housing Schemes. No pro-
gress report has so far been received
in respect of the Subsidised Indus-
trial Housing Scheme for that period.

13 co

Heavy and Medium Industrics
in Orissa

877, Shri Rama Chandra Mallick:
Will the Minister of Planning be
pleased to state:

(a) whether the Government of
Orissa have approached the Central
Government for the allotment of more
funds for the setting up of heavy and
medium industries in the State of
Orissa during the Third lan period;
and

(b) it so, the decision taken in this
regard?

The Minister of Planning (Shri B,
R. Bhagat): (a) Yes, Sir. This formed
an integral part of the request made
by the Government of Orissa in May
1963 for a revised plan outlay of
Rs. 218.7 crores as against the origi-
nal plan outlay of Rs. 160 crores.

(b) Although the request of the
Orissa Government has not as such
been approved by the Planning Com-
mission, the requirements of addi-
tional funds for heavy and medium
industries are intended to be provid-
ed through annual plans in the light
of the situation obtaining,

Landless Agricultural Lahourers in
Orissa
878 Shri Rama Chandra Mallick:
Will the Minister of Works and Hous-
ing be pleased to state:
(a) whether the Central
ment have earmarked

Govern-
any amount
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for giving assistance to the landless
agricultura] labourers in the State of
Orissa for the purpose of construct-
ing houses under the Third Plan
period; and

(b) if so, the amount ‘hereof

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
and (b). No separate allocation is
made to States for provision of house-
sites to landless agricultural workers.
States can, however, utilize for this
purpose funds upto about one-third of
their annual allocations vnder the
Village Housing Projects Scheme, The
Third Plan allocation of Orissa for
the Scheme is Rs, 50 lakhs. They
have, however, only drawn Rs, 1103
lakhs during the first three years of
the Plan and have made a provision
of Rs. 7.67 lakhs in the current finan-
cial year,

Insurance of Motor Vehicles in
Kerala

[ Shri A. V. Raghavan:
879. / Shri Pottekkatt:
(_ Shri Nambiar:

Will the Minister of Finance be
pleased to state:

(a) the amount collected by the
Government of Kerala under the Third
Party insurance of Motor vehicles in
Kerala during the last five years.

(b) the amount paid during the said
years to claimants;

(c) the number of claims received
and the number sanctioneq during
that period;

(d) the number of inspectors ap-
pointed for verifying the claims; and

(e) whether there is any proposal
to authorise inspectors to verify the
claims in view of the inordinate
delay involved in disposing of the
claims?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (e). The in-
formation is being collected and will

be laid on the Table of the House as
soon as received.

Rural Housing Schemes

J Shri Daljit Singh:
\ Shri Chuni Lal:

Will the Minister of Works and
Housing be pleased to state the
amount sanctioneq for rural Housing
Schemes during 1964-65 so far for
the Punjab State?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): The
Government of Punjab have not pro-

880.

vided any funds under the Village
Housing Projec’; Sch-me in their
Annual Plan fer the year 1964-65.

Hence, no amo': : has been allocated
to the State Government under the
Scheme during the current financial
year.

New Thermal Power Plant

881, Shri M. G, Thengondar: Will
the Minister of Irrigation and Power
be pleased to state the stage at which
the Thermal Power Plant proposed
to be set up in Nagapattinam (Mad-
ras State) stands?

The Minister of Irrigation and
Power (Dr. K. L. Rao): The proposal
for a Thermal Power Plant at Naga-
pattinam has been dropped in favour
of a 300 MW Thermal Power Station
at Ennore. Installation of a 300 MW
Therma] Power Station at Ennore has
been approved.

Rehabilitation of Goldsmiths in
Bihay
882. Shrimati Ramdulari Sinha: Will
the Minister of Finance be pleased

to state:
(a) the steps Government have
taken to rehabilitate the goldsmiths

in Bihar; and
(b) the number of families of gold-

smiths and the manner in which they
have been rehabilitated so far?

The Minister of Finance (Shri T.
T. Krishnamachari): (a) The Govern-
ment of India have communicated to
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the Bihar Government the outline
of a scheme for rehabilitation of ‘gold-
smiths. This includes educational
assistance, training facilities, loan
assistance for settlement in industry
or other productive purposes, organi-
sation of co-operatives, settlement in
land and priority ih employmént. A
sum of Rs, 23 lakhs has so far been
sanctioned as loan to the Bihar Gov-
ernment for financing the scheme.

(b) The particulars are awaited
from the Bihar Government and a
statement containing the information
will be laid on the Table of the Sabha
when they are received,

UNICEF Aid for Water Supply

( Shri Uikey:
| Shri Daljit Singh:
‘883 j Shri Sadhu Ram:
Shri R. S, Tiwary:
Shri Babunath Singh:
LShri Radhelal Vyas:

Will the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No. 760 on the
17th September, 1964 and state:

(a) whether it is a fact that the
UNICEF have offered assistance for
pilot rural water supply projects in
six States;

(b) if so, which are those States;
and

(c) what is the basis on which they
have been selected for these pilot
projects?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) and (c). Gujarat,

Punjab, Uttar Pradesh, Bihar and
Madras. These have been selected as
States where they could serve:

Rajasthan,

(i) Areas with special problems
which could serve as demons-
tration units of typical rural
water supplies ‘tesulting in
improvemetit of ‘health con-
ditions. “Also 'to ‘sefive “as “an
adjunct to tra -institu-
‘tiotis 'in Public f-Iealth fngi-
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neering, The projects in U.P.
and Madras would come
under this categery.

(ii) States with areas with special
health problems where the
provision of a safe water
supply would offer the direct
solution. Certain  specific
endemic areas for Cholera in
Bihar and for guinea-worm
infestation in Rajasthan fail
under this category,

(iii) States in which environmen-
tal sanitation activitiegs were
under implementation. Cer-
tain areas in the States of
Gujarat and Punjab selected
for the extension of latrine
projects started under the
Forq Foundation and R.CA.
project fall in this category.

U.S. Aid Projects
NS>
884 J Shri Ram Harkh Yadav:
* 7\ Shri Baswant:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that a batch
of U.S, Legislators will be visiting
India shortly to study U.S. aid pro-
jects in India;

(b) if so, the details of their itine-
rary in India; and

(c) the names of the Legislators?

The Minister of Finance (Shri T. T.
Krishnamaéhari): (a) Government
have no information about such a pro-
posal;

¢b) and (c). Do not arise.

Gobind Sagar ‘Reservoir

8B, f Shri ‘Daljit Singh:
° Shri Sadhu Ram:

Will the Minister of Irrigation and
Power be:pleased -to refer to the réply
given to Unstarred Question No. 738
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on the 17th September, 1964 and state
the progress so far made to raisg the
depth of the' Govind Sagar reservoir?

The Minister of Irrigation and
Power (Dr, K. L. Rao): The Govind-
sagar reservoir upstream of Bhakra
Dam was filled to an elevation of
1661.60 in October, 1964 against the
target of 1660.
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Thermal Power Plants

888 f Shri Rameshwar Tantia:
"\ Shri Shree Narayan Das:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government :propose to
set up two institutes in the country
to impart specialised training in hand-
ling large thermal power plants;

.(b) if 'so, when the institutes are
likely to be set up and where;

(c) whether any foreign collabora-
tion will be required; and

(d) if so, fram which <cdantry?
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The Minister of Irrigation and
Power (Dr. K L, Rao): (a) It has
been decided to set up two Training
Institutes under the Central Water and
Power Commission for the training
of operation and maintenance person-
nel required for Thermal Power Sta-
-tions.

(b) One of the Institutes is pro-
posed to be set up at Neyveli in the
South and the other i the North,
location for which is yet to be decided.
‘The Institutes are likely to be set up
in the beginning of 1965-66, after all
preparations have been completed.

(¢) and (d). The possibility of secur-
ing foreign assistance is being explor-
ed.
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Scales of Pay of U.D.Cs.

Shri Vishram Prasad:
Shri Bagri:

Will the Minister of
pleased to state:

890.

Finance be -

(a) whether Government propose to
rationalise the scale of pay of Upper
Division Clerks in all the Central Gov-
ernment offices; and

(b) if so, when it is likely to be
finalised?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The scales were
rationalised by the Second Pay Com-
mission who recommendeq one scale
for the Secretariat of the Central Gov-
ernment and another for offices out-
side the Secretariat. No change in
these is contemplated,

(b) Does not arise.

Oral Contraceptive

f Shri Yashpal Singh:
\_ Shri Surendranath Dwivedy:

Will the Minister of Health be
pleased to state:

891.

(a) whether her attention has been
drawn to the reported view held by
Dr. Robert A. Hardt, an American
pharmaceutica] expert that recent re-
searches had proved that the oral con-
traceptive was the best method of
birth control; angd

(b) if so, whether Government agree
with this view?
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The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) Does not arise.

Delhi Development Authority

892. Shri Yashpal Singh: Will
the Minister of Health be pleased to
state:

(a) whether a demand has been
made to include one representative of
the Ministry of Works and Housing
on the Delhi Development Authority;

(b) if so, the reasons advanced in
support of the demand; and

(c) the action proposed to be taken
thereon?

The Minister of Health (Dr. Sushila
- Nayar): (a) Yes.

(b) The reasons advanced in sup-
port of the demand are as follows:—

(i) The Ministry of Works and
Housing are concerned with
the implementation of a major
portion of the provisions of
the Master Plan for Delhi and
are the biggest builders in
Delhi.

(ii) The representation of the
Ministry of Works and Hous-
ing would ensure expeditious
and smooth implementation
of the programmes of that
Ministry as well as those of
the Delhi Development Au-
thority itself.

(¢) Pending amendment of the
Delhi Development Act, 1957, to pro-
vide for an additional nomination by
the Government of India, or recon-
stitution of the Authority it has been
suggested to the Delhi Development
Authority that it might invite a re-
presentative of the Ministry of Works
and Housing to attend its meetings.

Development Blocks
( Shri M. L. Dwivedi:
893 ] Shri S. C. Samanta:
* Shrimati Savitri Nigam:
 Shri Subodh Hansda:
Will the Minister of Planning be
pleased to state:

(a) whether the Planning Commis-
sion is undertaking a comprehensive

study of those blocks throughout the
country which have had the benefit
of ten years of Community Develop-
ment; and

(b) if so, the result thereof?

The Minister of Planning (Shri
B. R, Bhagat): (a) A study has been
taken in hand to evaluate community
development in the post-Stage II
blocks, started in the years 1952-54,
in its varied aspects—the methods
adopted; the Organisations built up;
the democratic agencies set up; the
nature; content and tempo of deve-
lopment in different fields of socio-
economic activity at different stages
of the blocks and the impact achiev-
ed on the area and the people. The
study will be based on field investiga-
tions in a sample of 39 post-Stage II
blocks selected on a regional basis.

(b) As the study is in the prepara-
tory stage, it is too early to indicate
the results thereof.
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Peoples’ Friendship University,
Moscow

f Shri R. G. Dubey:
\_ Shri Yashpal Singh:

Will the Minister of Health be
pleased to state:

895.

(a) whether the Medical Council
of India have finally considered the
question of giving recognition to the
degrees conferred by the Peoples’
Friendship University, Moscow; and

(b) whether it is a fact that Gov-
ernment of India did not send any
medical students to this University in
1962 and 1963 since -the degree was
not recognised by the said Council?

The Minister of Health (Dr. Sushila
Nayar): (a) The Medical Council of
India have agreed to the recognition
under the Indian Medical Council Act,
1956, of the degree course in medicine
of the Peoples’ Friendship University,
now called Patrice Lumumba Friend-
ship University, Moscow. This degree
shall be recognised when held by an
Indian national. Necessary notifica-
tion for its .recognition will issue when
an Indian national holding this qua-
lification applies for registration to the
State Medical Council.

(b) No seat was offered for medi-
cine during 1962-63 and 1963-64 by
the Patrice Lumumba University,
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Moscow. Two students were however
admitted by the University direct
during 1962-63. The University also
accepted for study of medicine in 1963-
64, two students who were originally
selected for “Russian Language and
Litcrature” and “Geology and Ex-
ploration of Deposits of useful mine-
rals”,

“Excise Duty on Petroleum
Products”

goe, J Stri Daljit Singh.
" Shri D. C. Sharma:

Will the Minister of Finance be
pleased to state:

(a) whether the excise duty on
petroleum products has been raised
recently;

(b) if so, the existing rates of duty
on petroleum products in each State;

(c¢) whether the rates of various
petroleum products in Assam are
more than those in other States; and

(d) if so, the reason therefor?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir, The
rates of additional duty of excise
leviable under the Minera] Oils (Ad-
ditional Duties of Excise and Cus-
toms) Act, 1958 (27 of 1958) were
increased first with effect from the
6th October, 1964, and then with
-effect from the 18th November, 1964.

(b) The existing rates of the afore-
said duty which are uniform through-
out India, are as under:

Commodity  Tariff rate Effective
rate
1 2 3
1. Motor spirit . Rs.* 165 00 Rs. 93 o0
'per  kilo- per skilo-
ilitre at litre at
ix5°C. 15°C.

2. Kerosene . Rs. 8000 ‘Rs. 43 00-
per kilo- :per Kilo
litre  at litre at
T5°C
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1 2 3

3. Refined Die- Rs.* 100.00 Rs. §5.00
sel oils and per kilh- per Kkilo-
Vaporizing litre at litre at
oil 15°C. 15°C.

4. Diesel oil Rs. 60.00 Rs. 31.00
not  other- per metric  per metric
wise spe- tonne. tonne.
cified.

5. Furnace oil Rs.. 60 0o Rs. 31.00
per metric per metric
tonne. tonne.

6. Asphalt and Rs. 50.00

Bitumen as  per metric
described in  tonne.
item [B

11(1) of the

First  Sche-

dule to the

Central  Ex-

cises & Salt

Act, 1944.

7. All products Rs. 300.00
as  descrbed per metric
in item No. tonne.
11A  of the
First Sche-
dule  to the
Central  Ex-
cises & Salt
Act, 1944.

*As proposed in the Mineral Oils
(Additional Duties of Excise and
Customs) Amendment Bill, 1964
(77 of 1964).

(¢) No, Sir, There is uniformity in
the excise duty rates of various petro-
leum products throughout India.

(d) Does not arise.
dF@ § Ao o ® WM
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fradt agaar & T ?
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(@) o g7 I FEF F
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F fore o gt FI FETAT AT E —

(1) o 30 o FreeT AIETT |
(2) =g I facrfast =7
YT |

(3) era T wawi gd g
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() @9= uaw-I wFHl Fr
T |

(5) @@ JeT qEEFOT qHAT
T TGIOAT ; AR

(6) &/m Tm faeT safaay
FT HWI

g9 JwEFF AeETRE ¥ fA€ I
qIEaT wAEdt @9 &7 75 gfane
o= e’ ¥ ¥ &1 50 Sfawa F feaw
g 3 9T & 1 WAl 9T g9 T @ ¥
¥ ¥ s farafafaa faga S==aw
qedi & 75 Sfqwa ax @ifw F —

(1) & A FAFE 95,000
oy e wnfs )

(2) er@ TA1 wg@T wd wfwero
37 : 2,25,000 ®9F I 3=

() adtwr agfa & sar, =itE
¥z gEifag demmr ¥ fag 6T
qEET FO-HE G H A Y
T FEIAATHL & T a9 F fog wq{aw
afust ¥ w9 ¥ & Y §, gateQ IS
1 Faw & TAASAEHI & {97 1964-
65 % wa g% foaT agraar & 7€ 8,
9g AR TG | TW T L A
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1€64-65 & fox faadi F semaT
27§, 7 3 fa<iig ad & o7q & wow
ATHIR § &9 F [iFS §i7 T F WIAR
g2 auifT goma § em T frenifant
F1 39 I a¥ ¥ U GF 70,666. 50
A & q 1 em T fAddt wwfuai
2 AT AT § ¢ ST A A qa AT
FiwmHt ¥ fau 9 fasdim ad %
faw 3.03 @ ®IT F7 FEAEAT FI

g 1
Western Kosi Canal

898. Shri Shree Narayan Das: Will
the Minister of Irrigation and Power
be pleased to refer to the reply given
to Unstarred Question No. 1196 on
the 24th September, 1964 and state:

(a) whether the alignment of the
Western Kosi Canal has since been
finalised;

(b) if not, the reason therefor; and

(c) how long it will take to come
to a final decision in the matter?

The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) The
alignment of the Western Kosi Canal
has not yet been finalised.

(b) The matter is still under cor-
respondence with His Majesty’s Gov-
ernment of Nepal.

(c) It depends upon how soon we
get the agreement of His Majesty’s
Government of Nepal.

daggai UL, 7% faeell, © #aAE<

899. =Y gow fag : Far famfor
T AETR HHT A FATH KT FAT F 4
f& -

(%) 7ar ag a= & fr agd =@
¥ wuartfaEl & fag daggat O3 98
et ¥ qam 7 “ars” erEw F F@E
¥ o@rg F gqamw ww §
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(@) a1 333 F@EL F TN a®
FUNRT § A qIET o« &, § qGH F
o R
() Fr wfimdt ® awE F@
F for s (vest #fow) o &
frr &€ gfqar 78F & ; WK

(%) =fz g, @1 7 S Ffeamat
#1 X FW F AU & FTdaET A7 00
wr g ?

frwtor silx wmame WY (s AgT
T QW)  (F) 3T F@EA F QA FAC
T frast ¥ @y e ¥ g0 gag

g

(@) &7 & #@ gq AT F qUET
sfame a ¥ qag agt &

() wfmt & 9@ F fau g
g T @ o

(9) o7 & smx gg arzw A1y
FAUR AT AT A T g9 6 U E
g | YT T d UF G0 FT sqgeqr
F FT A g=q19 & qife w9 FWIA F
AT 9T W= qF w1 wE |

Foreign Investment

[ Shri P. R. Chakraverti:
223, { Shri P. C. Borooah:
[ Shri Surendra Pal Singh:

Will the Minister
pleased to state:

of Finance be

(a) whether the Reserve- Bank of
India has made a survey of foreign
investment for the last five years,
indicating the growth in foreign
participation in Indian industries;

(b) if so, the main
lighted by the survey;

points high-

(c) the concessions and incentives
given to foreign investors encourag-
ing increase in joint industrial ven-
tures; and
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(d) what accounts for comparative-
ly modest foreign investment in min-
ing industry?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The latest pub-
lished data on ‘Foreign Investment’
ag indicated in Reserve Bank’s survey
shows the position as at the end of
the year, 1960 only.

(b) The findings of the survey
were published in the October, 1962
bulletin of the Reserve Bank of India.

(¢) The concessions and incentives
specially designed for foreign inves-
tors mainly consist of (i) a reduced rate
of tax at 50% on royalty and technical
fees earned by foreign investors,
(ii) exemption from tax on the amount
earned by the foreign investor by sale
of technical ‘know-how’ delivered
abroad, (iii) a rebate of income tax
of 10% on amount of dividends re-
ceived by them from an Indian Com-
pany engaged mainly in priority indus-
tries, (iv) exemption from tax on
the interest received by non-residents
on loans, approved by Government,
given to Indian industrial undertak-
ings for the import of capital equip-
ment, machinery or raw materials,
(v) exemption from tax on the
remuneration received by foreign
employees and foreign technicians
subject to certain conditions,

(d) Capital requirements for min-
ing industry, which involves prospect-
ing and exploratory mining prelimi-
nary to commercial exploitation
mineral deposits, are wusually large.
Return on capital is relatively small
and takes a long time to materialise
as compared to other industries. Be-
sides, under our Industrial Policy
Resolution, development of several
sectors of mining industry is reserved
for the public sector.

Research studies on Economic
Problems

Shri P. R. Chakraverti:
901. { Shri P. C. Borooah:
| Shri Bhagwat Jha Azad:

Will the Minister of Planning be
pleased to state:

(a) whether the Committee for
research in planning and development
has reviewed the research studies on
economic problems undertaken by
some selected institutions;

(b) the arrangement made to pro-
vide funds for these research institu-
tions;

(c) how far the results of such
studies have been made wuse of in
formulating the Fourth Plan; and

(d) the difficulties experienced by
the research institutions and the assis-
tance given by Government in over-
coming the same?

The Minister of Planning (Shri
B. R. Bhagat): (a) No.

(b) Funds for these research insti-
tutions are provided out of the Ford
Foundation grant of $1,047,000 for a
four-year period.

(c) Studies are
gress and results are not yet
able.

currently in pro-
avail--

(d) Two main difficulties mentioned
by some of the research institutions
relate to (a) shortage of high calibre
research personnel in India and (b)
obtaining services of eminent foreign
experts as collaborators or consultants.
Regarding (b), Planning Commission
has sought the assistance of Ford
Foundation for approaching foreign
scholars in the relevant fields.

Aid to States

902. Shri Heda: Will the Minister
of Finance be pleased to state:

(a) whether Government have
assessed the increasing reliance of
States on the Centre in finding out
financial resources;

(b) whether such an increase in
this reliance can be assessed by
greater allocations, loans and market.
borrowings; and
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(c) if so, the extent of such an
increase in the past one decade?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) While the Gov-
ernment of India have not made any
specific assessment of the increasing
reliance of the States on the Centre
in finding financial resources, they
are aware of the fact that larger
Central assistance to the States by
way of loans and grants have been
necessary from year to year showing
greater reliance of the States on the
Centre for financing their needs. The
annual Central budgets contain
figures which show the extent of the
transfer of resources from the Centre
to the States.

(b) The increase in reliance can be
assessed by the larger transfers in
the form of loans and grants to the
States. In view of the fact that the
States also go in for market borrow-
ing on their own, the extent of such
borrowing does not give any indica-
tion of the reliance of the States on
the Centre.

(c) The resources transferred from
the Centre to the States amounted to
Rs. 424.02 crores in 1955-56 and are
expected to be Rs. 1,173.57 crores in
1964-65.

Fourth Finance Commission

903. Shri Heda: Will the Minister
of Finance be pleased to state:

(a) whether it is a fact that the
terms of reference of the Fourth
Finance Commission have been broad-
based than the earlier ones;

(b) whether they include the
assessment of national resources; and

(¢) if so, how far it overlaps the
functions of the Planning Commis-
sion?

The Minister of Finance (Shri T. T.
Krishnamachari) (a) No, Sir. The
terms of reference follow the duties
cast on the Finance Commission under
the Constitution.
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(b) No, Sir.

(c) Does not arise.
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Aid from Canada
908 S Shri P. C. Borooah:
"\ Shri Dharmalingam:
Will the Minister of Finance be
pleased to state:

(a) whether an agreement has
recently been signed between India
and Canada providing for a credit of

about $2 million to India from the
latter country.
(b) if so, the terms of the credit

agreement; and

(c) the projects that will be
financed therewith?

The Minister of Finance (Shri T. T.
Krishnamachari) (a) Yes Sir; the
amount of the credit is 1.96 million
Canadian dollars.
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(b) The credit is repayable in 33
semi-annual instalments commencing
from 1st November, 1968. The rate
of interest is 6% per annum, Interest
is to be paid on first May and first
November of each year, commencing
on the first of these dates subsequent
to the first disbursement. Repayment
of principal and payment of interest
will be in Canadian dollars.

(¢) The credit will cover the foreign
exchange cost for the import from
Canada of industrial furnaces and
related engineering services for the
Durgapur Alloy Steel Project of
Hindustan Steel Ltd.

Income-Tax Commissioners’ Con-
ference at Bangalore

909. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) the decisions taken at the recent
Income-Tax Commissioners’ Con-
ference held in Bangalore to gear up
the collection machinery in the
country; and

(b) Government’s reaction thereto?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
Conference of Commissioners of
Income-tax does not take any deci-
sions. Suggestions were, however,
made at the conference held recently
at Bangalore regarding the further
gearing up of the collection machinery
in the country. These suggestions
will be examined by the Central
Board of Direct Taxes and Govern-
ment, in the light of further reports
which will be submitted by the Com-
missioners.

Recovery of LI.C. Lean

( Shri Daji:
| Shrimati Vimla Devi:
| Shri S. M. Banerjee:
910. Shri A. K. Gopalan:
Shri Kapur Singh:
| Shri Vasudevan Nair:
| Shri Manoharan:
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Will the Minister of Finance be
pleased to state:

(a) whether the L.I.C. has recover-
ed the loan from Shri Ram Rattan
Gupta, a mill-owner of Kanpur; and

(b) if not, the reasons therefor?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The Mortgage:
loan of Rs. 18,30,000 advanced by
the Unit: Empire of India Life Assu-
rance Co., to Shri Ram Rattan Gupta
and 4 others against their properties
at Kanpur and Nainital was repaid in
full by December, 1961.

(b) Does not arise,

National Development Plans

911. Shri P. C. Borooah: Will the
Minister of Planning be pleased to
state:

(a) whether there is a proposal to
have National Development Plans of
longer spans than five years as at
present;

(b) if so, when a decision is likely
to be taken in this regard; and

(¢) the reasons that have weighed
in favour of such a change?

The Minister of Planning (Shri
B. R. Bhagat): (a) to (c). Bach Five
Year Plan is set against a longer term
perspective. The Third Five Year
Plan was presented as the first phase
of development over the fifteen years
from 1961-62 to 1975-76. Accordingly,
the Fourth Plan will cover in detail
the period from 1965-66 to 1971-72
but, along with this, it is also hoped
to present in outline development for
the decade from 1965-66 to 1975-76.
This is intended to provide both for
continuity in planning and for detail-
ed preparation of plans for the five-
year period.

Periyar River

912. Shri Pottekkatt: Will the
Minister of Irrigation and Power be
pleased to state:

(a) how far the diversion of the
Periyar river as a result of the cons-
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truction of the Idikki project would
result in salinity in the Periyar river
in the summer months;

(b) whether as a result of this prob-
lem chemical units in the Alwaye-
Cochin industrial belt are likely to
be shut down in the summer months;
and

(c) the steps Government propose
to take to tackle this problem?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
The matter is engaging the attention
of the Government of Kerala.

(c) After the studies in hand are
completed, the question of taking
necessary remedial measures will be
considered.

Plantation Labour Housing Scheme
( Shri P. Kunhan:
J Shri Nambiar:

Shri Pottekkatt:

Shri A. V. Raghavan:

913.

Will the Minister of Works and

Housing be pleased to state:

(a) the number of houses proposed
to be constructed under the Planta-
tion Labour Housing Scheme during
the Third Five Year Plan in various
States; and

(b) the number of houses construct-
ed so far?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) The
Third Plan target for construction of
houses under this Scheme is about
3,700 in Assam, Kerala, Madras,
Mysore, Uttar Pradesh, West Bengal
and Tripura where plantations exist.

(b) The. required information is
being collected from the State Gov-
ernments and the Union Territories
and will be placed on the Table of
the - House.

Cancer
f Shri Nambiar:
q Dr. Saradish Roy:

Will the Minister of Health be
pleased to state:

914.

(a) whether it is a fact that accor-
ding to the report of experts of the
Union Health Ministry, Calcutta citi-
zens are more susceptible to cancer
than people in other Indian cities; and

(b) if so, what steps the Govern:
ment propose to take in the matter?

The Minister of Health (Dr.
Sushila Nayar): (a) and (b). No such
reports have been received or survey
undertaken by the Government of
India,

Shanti Ghat, Delhi

815, Shri D. C. Sharma: Will the
Minister of Works and Housing be
pleased to state the steps taken or
proposed to be taken to give a face-
lift to Shanti Ghat?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): The
short term measures taken or to be
taken are levelling of the area, instal-
lation of a railing around the Samadhi,
provision of an approach road from
the Ring Road and laying out of a
parking area for vehicles, flower beds
and lawng at the entrance. The plans
for long term measures have not yet
been finalised.

Monetised and Non-monetised Tran-
sactions in Indian Economy

916, Shri Sidheshwar Prasad: Will
the Minister of Planning be pleased to
state:

(a) whether any survey has .been
conducted about the proportion- bet-
ween the monetised and non-monet-
ised transactions in the Indian eco-
nomy during the First and the Second
Five Year Plans and its effect on the
course and pace of economic develop-
ment;
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(b), if so, what are the findings;

(c) the assessmént in this regard for
the Third Plan; and

(d) how far this factor has been
given weight in the formation of the
Fourth Plan?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). No, Sir.
However, information in respect of the
monetised and non-monetised parts of
consumer expenditures for 1951 s
available from the National Sample
Survey Report No. 3 entitled “Tables
with Notes on the Third Round, Au-
gust—November, 1961 and published in
January 1954. According to thig re-
port, supplies obtained in kind, i.e.
though :elf-production or barter, cons-
tituted roughly 40 per cent of total
consumer expenditure in the country
as a whole during August—November,
1951.

(c) The proportion of monetised
transactions in the economy has been
increasing steadily, although it is not
possible to indicate precisely the rate
of increase.

(d) It is assumed that the trend to-
wardg increased monetisation of the
economy would continue during the
Fourth Plan period.
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Rural Electrification

f Shri Vishwa Nath Pandey:

8. \_ Shri Ram Harkh Yadav:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether the Government of
Uttar Pradesh have asked for addi-
tional finances to implement and ac-
celerate the programme of rural elec-
trification during the remaining pe-
riod of the Third Plan; and

(b) if so, whether the Central Gov-
ernment have sanctioned the required
amount to the State Government?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) and (b).
No specific request hag been received
from the Government of Uttar Pra-
desh for additional financial assis-
tance to implement and accelerate the
programme of rural electrification.
However, the Uttar Pradesh State
Electricity Board has submitted a
scheme report for electrification of
3,000 additional villages during the
remaining period of the Third
Five Year Plan at an estimated cost of
Rs. 12.15 crores. The scheme report
has been examined in the Central
Water and Power Commission and
their comments have been forwarded
to the State Electricity Board for cer-
tain clarifications, modifications, etc.
Further action will be taken on
receipt of the reply of the State
Electricity Board which is awaited.
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T.B. Patients in U.P.

919. Shri Vishwa Nath Pandey: Wiil
the Minister of Health be pleased to
state:

(a) the number of T.B. patients at
present in the State of Uttar Pradesh
as per the survey conducted by the
National Council of Survey;

(b) the nature of assistance given
by the Centre to the State Govern-
ment for the treatment of those T.B.
patients; and

(c) the total amount sanctioned
during the current financial year for
those patients?

The Minister of Health (Dr. Sushila
Nayar): (a) The exact number of
patients is not known and the
National Sample Survey did not cover
the whole of Uttar Pradesh. However,
the National Sample Survey of the

Delhi Zone consisting of Punjab,
PEPSU, Delhi and Districts of
Saharanpur, Muzaffarnagar, Meerut,

Bulandshahr, Aligarh and Mathura of
Uttar Pradesh State indicated that
about 1'4 to 1'7 per cent of population
has active pulmonary Tuberculosis as
judged by X-ray and 25 per cent of
these or 2'5 to 4 per thousand have
infectious disease.

(b) Under the National T.B. Con-
trol Programme, the Government of
India assists the State Governments
in respect of the following schemes:

(i) B.C.G. Vaccination Campaign;
(ii) Establishment of T.B. Clinics;
(iii) Establishment of T.B.

Demonstration and Training
Centres;

(iv) Establishment of Mobile
X-ray Units;

(v) Establishment of T.B. Isola-

tion beds; and
(vi) Supply of anti-T.B. Drugs.

Central assistance is given at the rate
of 75 per cent of the non-recurring
expenditure and 50 per cent of the

recurring expenditure in respect of
the above-mentioned schemes. The
Central share on buildings is limited
to 75 per cent of the following
ceilings:
(i) T.B. Clinics Rs. 95,000 per clinic;
(ii) T.B. Demons-.. Rs. 2,25,000 per
tration and centre.
Training Centres

(c) In accordance with the existing
procedure, as Central assistance is re-
leased for Centrally-aided schemes
through ‘Ways and Means Advances’
for a group of schemes, the assistance
released to Uttar Pradesh so far dur-
ing 1964-65 for T.B. Schemes alone is
not known. The quantum of Central
assistance admissible to the State Gov-
ernment for 1964-65 will be known
only at the end of the financial year
on receipt of expenditure figureg from
the State Government. The Govern-
ment of Uttar Pradesh have provided
a sum of Rs. 15.827 lakhs for the cur~
rent financial year for the T.B.
schemes,

Fire Incident in Central Stationery
Office, Calcutta

920. Shri H. N. Mukerjee: Will the
Minister of Works and Housing be
pleased to state:

(a) whether there has recently been
much loss on account of a fire in a
godown hired in Howrah by the Cen-
tra] Stationery Office in Calcutta;

(b) if so, the amount of the loss;

(c) whether responsibility for the
loss has been fixed;

(d) whether it is a fact that the
said godown in Howrah is most un-
suitable; and

(e) the steps to be taken for better
storing arrangements?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a)

to (c). There has been no fire in
this godown.
(d) and (e). As the godown is not

really suitable for storage of paper,
it is proposed to surrender it as soon
as possible.
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T.B. Health Visitors’ Course
Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:

Will the Minister of Health be
pleased to state:

(a) whether the Tuberculosis Asso-
ciation of India have decided to or-
ganise a T.B. Health Visitors’ Course
in New Delhi;

(b) if so, the particulars
course; and

921.

of the

(¢c) the places where training
courses are likely to be held?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Tuber-
culosis Associaticn of India has been
conducting a training course for the
health visitors in tuberculosis work
since 1939. The syllabus was revised
in 1959 when the minimum qualifica-
tion for admission was raised from
Matriculation to Intermediate and the
duration of the course was extended
from nine months to one year.

The main particulars of the course
are as follows:—

(i) Of the total period of one
year, 9 months are spent in theoretical
training and the last 3 months in
practical training at the New Delhi
TB. Centre. The trainees have to
undergo intensive  theoretical and
practical training in Anatomy, Physio-
logy, First Aid, Home Nursing,
Hygiene, Communicable Diseases,
Economics, Social Welfare, Mental
Hygiene, Nutrition, Household
Management, Public Health Adminis-
tration etc.

(ii) Minimum qualification for ad-
mission to the course is Intermediate
with Science andlor Hygiene-Physio-
logy in the Matriculation. A working
knowledge of Hindi is essential. This
qualification can be relaxeq in case of
those who had training in Nursing,
Compounding, Maternity & Child
Welfare, Health Visiting, but the
minimum educational qualification
should in these cases be Matricula-
tion or its equivalent.

DECEMBER 3, 1964

Written Answers 314q

(iii) The training is common to both
men and women candidates; women
are preferred,

(iv) Preference will be given to
candidates who are deputed and fin-
ancially supported by affiliated TB
Associations, Local Bodies, Industrial
Organizations, Railways, and State
Governments and have assurance of
employment after completion of
training.

(v) Training is free, but candidates
or their deputing authorities wil! be
required to meet the expenses of
their stay in Delhi and Kasauli.

(vi) Persons under employment
must send their applications through
their employers, certifying that, if
selected, the candidate will be given
the necessary leave of absence and
the emoluments,

(¢) The periods of study and the
places where they are conducted are
as follows:—
(1) One month Nursing College,

New Delhi.

New Delhi
Tuberculosis
Centre.

(ii) Seven months

(i) One month Lady Linlithgow

Sanatorium,
Kasauli.

(iv. Three months. Practjcal work

in  the ficld
(New  Delhi
T.B. Centre).

Rural Water Supply Schemes

Shri Uikey:

Shri Vidya Charan Shukla:
Shri J. P, Jyotishi:

Shri Surya Prasad:

Shri Radhelal Vyas:

Shri Wadiwa:

Will the Minister of Health be
pleased to state:

(a) whether prior concurrence of
the Central Government is necessary
before execution of the rural water
supply schemes prepared by the
Madhya Pradesh Government; and
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(b) if so, whether Government
would consider the feasibility of dis-
pensing with such procedure in view
.of the fact that qualified Public Health
Engineers are available in Madhya
Pradesh?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Approval of
the Ministry of Health is necessary
for the execution of Rural Piped
Water Supply Schemes. under the
National Water Supply and Sanitation
Programme ani the Local Develop-
ment Works Programme, This applies
to all States and no exception can be
‘made in respect of Madhya Pradesh.

Ford Foundatien

923. Shri Y, S. Chaudhary: Wil] the
Minister of Finance be pleased to
state:

(a) the amount of money that has
'so far been spent by the Ford Foun-
dation in India; and

(b) how Government are
a check on the activities
institution?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) During the
period from 1951 to January 1964, the
Ford Foundation has authorised
grants totalling $ 68 million (Rs. 323
crores) to various public and private
institutions in India. Information
regarding the actual expenditure in-
curred against these grants is, how-
ever, not available,

(b) The Ford Foundation holds
Pprior consultation with the Ministries|
Departments of Government of India
before making grants to various pub-
lic/private institutions. The responsi-
bility of implementing the aided pro-
grammes rests with the recipient

keeping
of this

institutions and not with the
Foundation.
fegem grafen s

924. Y PFR AT FVAX : FAT

TRt dFed T FUT AFS TR
AT IqY GHTT FT 4,40,930 &IY
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AR 39 912 ¥ faq faenaw safegy
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FFE IF AR F A A AN fF 3AFT
AR ¥ OTOr 997 fagers & Agifaeas
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fear 91 | 9=ET FT aTEgE F ITER
FI & U< BFRT FT 11,440 9L T
HqTET ISHT 92T 4T |
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FAde F IgHT a7 AT F &Y 47|

Economic Development of Backward
Regiong
925, Shrimati Jyotsna Chanda: Will
the Minister of Health be pleased to
state:

(a) whether Government are aware
of the special and peculiar problems
of such areas as Cachar, Mizo District,
North Cachar Hills and Jowai Sub-
division of Assam and the adjoining
Union Territories of Manipur and
Tripura, which were the outcome of
the partition;

(b) if so, whether Government pro-
pose to take gpecial measures for the
accelerated and integrated economic
development of this gstrategic and
backward region; and
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(c) if not, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). At the instance
of the Central Council of Local Self-
Government, the Ministry of Health
had set up a Committee to study the
problemg and requirements of the
small towns in hi’l and border areas.
It has finalised its recommendations
and will submit its report shortly.
The recommendations of the Com-
mittee will be forwarded to all the
concerned  authorities for taking
appropriate action.

The development of Hill areas is
aiso being cons'Cereq by the Central
Hill Development Advisory Committee
set up by the Ministry of Food and
Agriculture,

Harduaganj Thermal Power Station

92¢. J Shri Ram Harkk Vadav:
" Shri Vishwa Nath Pandey:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that an
agreement for setting up the Soviet-
aided 100 M.W. Thermal Station at
Harduaganj 1n Uttar Pradesh was
signed between the Soviet Trade Or-
ganisetion and the Uttar Pradesh
State Electricity Board; and

(b) if so, the terms of the

agreement?
The Minister of Irrigation and
Power (Dr. K, L, Rao): (a) Yes.

(b) Uttar Pradesh State Electricity
Board has signed an agreement dated
5-11-64 with M]|s. Machinoexport of
USSR for supply of complete plant
and equipment required for Hardua-
ganj ‘B’ Station comprising of two
units of 50 M.W. capacity along with
boilers, switchgear etc. involving
foreign exchange to the extent of
Rs. 556 crores under the U.S.S.R.
Trade Agreement Arrangement. The
main equipmen: will be delivered by
the end of 1965. In addition, agree-
ments have been signed for supply of
working drawings for Harduaganj
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Power Station involving foreign ex-
change to the extent of Rs. 1575 lakhs
and for technical assistance in erec-
tion and commissioning of the equip-
ment for deputing U.S.S.R. specialists
involving foreign exchange of Rs. 74
lakhs. Both these agreements have
been signed under the US.S.R. Trade
Agreement Arrangement under which
the payment has to be made in Indian
non-convertible Rupees and the funds
are utilised by the U.S.S.R. authorities
for purchase of Indian goods.

Rural Industries Pilot Project

927. Shri Hem Raj: Will the Minis-
ter of Planning be pleased to state:

(a) the number of rural industries
pilot projects which have been open-
ed during the Third Five Year Plan
with the names of the States and the
Districts in which opened and the
years in which these were declared
open;

(b) the progress of their work;

(c) whether representation has
been received from the Government
of Punjab for special enhanced grant
for the Palampur project in the
Kangra District; and

(d) if so, the result thereof?

The Minister of Planning (Shri
B, R. Bhagat): (a) to (d). In all, 45
Rural Industries Projects have been
sponsored by the Planning Commis-
sion for the Third Plan period in 1962-
63. The Projects are locateq in the
fifteen States and the four Union
Territories of Himachal Pradesh,
Manipur, Tripura and Goa, Names
of the Projects along with the Dis-
tricts ang States in which they are
located is given in the list laid on the
Table of the House. [Placeq in Lib-
rary. See No. LT-3534 (i) /64].

Before development programmes
could be formulated for the Project
areas, a survey assessing the resources
available and potentials of develop-
ment in each of the areas was under-
taken, on the basis of which realistic
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programmes were formulated, These
surveys were completed sometime-
towards June-July 1863. Formulation
of development programmes on the
basis of these surveys took another 2-3
months and actual implementation of
various schemes in different project
areag started only towards the last
quarter of the financial year 1963-64.
The programme has been in operation,
in most of the Project areas, for only
about six months and it is too early
to review the progress achieved. How-
ever, brief notes reviewing the posi-
tion up to March 1964 for most of the
Projects were prepared for considera-
tion of the Third Conference on Rural
Industries Projects held in September,
1964, a copy of which is placed in the
Library. [See No. LT-3534(ii)/64.]

No representation has been
receivedq from the Government of
Punjab for special enhanced grant for
the Palampur Project area,

Trachoma in Assam

928. Shrimati Renuka Barkataki:
Will the Minister of Health be pleased
to state:

(a) the steps taken, under the
national programme for the eradica-

tion of Trachoma in Assam during
1963-64; and

(b) the expenditure incurred there-
on?

The Minister of Health (Dr, Sushila
Nayar): (a) Nationa] Trachoma Con-
trol Programme has not been under-
taken in Assam during 1963-64.

(b) Does not arise.

Urban Community Development
Projects
929. Shri D. C, Sharma: Will the
Minister of Health be pleased to state:

(a) whether it is proposed to start
40 urban community development pro-
jects on a pilot basis during the re-
maining period of the Third Plan; and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir.

(b) The proposal is still under consi-
deration.

A §1 aET W

(it 7w g anad
930. 5 =t HiFTT K QAT :
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1964 F1 AFATHA FaTE g TX AT
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FE™ § FTTEIE AW AT TH AT A
g fem ;=

(&) a1 39 a9 &7 AT FT AL
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Rent due from ex-Members of
Parliament

931, Shri Hem Barua: Will the
Minister of Works and Housing be
pleased to state:

(a) whether it is a fact that some-
ex-Members of Parliament owe-
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a sum of Rs. 98,877, as house rent to
Government;

(b) if se, the names of the default-
ing members; and

(c) the specific steps taken so far
by Government to realise the amount
and the result thereof?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) Yes.

(b) It is a long list. The number is
-nearly 400.

(¢) The amount of arrears is inti-
mated to the Secretariat of the Lok
Sabha or Rajya Sabha to effect re-
covery from the final dues of the ex-
Members concerned. If recovery is
not possible from the final dues, the
ex-Members or their heirs are addres-
sed to make the payment. Where any
ex-Member became a Member of a
State Legislature, the Secretariat of
that Legislature is requested for
effecting recovery from the salaries
and allowances of the Member. If
‘these efforts fail, legal action is taken

to effect recovery to the extent
possible.
12.31 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IMPOR-
TANCE

(i) Release of convicts in Gandhi
Murder case

Shri Shavaji Rao S. Deshmukh
(Parbhani): Sir, I call the attention of
the Minister of Home Affairs to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon:

“The facts relating to and lead-
ing to the release from Tihar Jail
of Gandhi Murder assassins.”

The Minister of Home Affairs (Shri
Nanda): Sir, my attention has been
drawn to a news item, which was
published in the Press the other day

‘cided to ask some
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about a statement said to have been
made by the Chief Minister of Maha-
rashtra at a meeting of the State Con.
gress Legislature Party about the re-
lease of Gopal Vinayak Godse and
Vishnu Karkare. We have asked the
Maharashtra Government to send us
a copy of the statement said to have
been made by the Chief Minister and
this is awaited.

2. According to a statutory rule in
the Jail Manual, a life-convict should
ordinarily be release from prison when
he has completed the term of 20
years’ imprisonment including re-
missions. By 31-1-1963, Godse had
earned total remission of 8 years, 10
months and 26 days, and Karkare had
earned tota] remission of 8 years, 9
months and 6 days. By the date ot
their release, namely, 13-10-1964, in-
cluding remissions, Godse and Karkare
had served a term of more than 24
years, 7 months, and 24 years 5 months
respectively. In ordering their re-
lease in accordance with the 20-year
rule, the Government of India had
taken into consideration the reports
received from the Government of
Maharashtra firom time to time.

3. A telegram was sent to the Gov-
ernment of Maharashtra and to other
States intimating to them 5 days in
advance of the date of the release,
our decision to release the prisoners.
The Home Secretary to the Govern-
ment of Maharashtra was also inform-
ed of our decision on telephone.

4. 1T might refer in thig connection
to the concern naturally expressed by
many Hon’ble Membtrs on the state-
ment of Ketkar that he had previous
information of Godse’s intenti’n to
murder Gandhiji and that he h2:d con-
veyed this information tc the then
Chief Minister, Maharashtra. I had
informed the House that this and re-
lated aspects of the matter will be
enquired into. Government have de-
eminent person
well-versed in legal matters to hold
this enquiry.
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Shri Hem Barua (Gauhati): Sir, I
rise to a point of order. Where as the
‘hon. Home Minister says that he had
been contacting the Maharashtra
Government for that statement made
by the Maharashtra Chief Minister to
the effect that the Maharashtra Chief
‘Minister advised the Home Minister
‘not to release these people, what hap-
pens here in the statement is.. .

Mr. Speaker: He must have heard
-this also that the Government is try-
ing to get the facts.

Shri Hem Barua: But there is a
‘lacuna here. In the same breath he
‘says—the hon. Home Minister—that he
contacted the Home Secretary of the
‘State five days before the actual re-
‘lease of these persons. But he has
not tolq the House what was the ad-
vice given by the Chief Minister of
the Maharashtra Government. That
‘would remove all these doubts and

Mr. Speaker: Where is the point of
-order?

Shri Hem Barua: The point of order
is that there is discrepancy even in
the statemnt.

Mr. Speaker: He may resume his
seat. Discrepancy is no cause for any
point of order.

Shri Shivaji Rao S. Deshmukh:
While congratulating the Home
Minister for giving an assurance to
this House that all facts relating to
the declaration of Shri Ketkar will
be thoroughly investigated into, I
wish to ask the Home Minister whe-
ther he is aware of the fact that on
the interpretation of a statutory rule
in the Jail Manual which he has stat-
.ed before the House, the Supreme
Court has given a specific finding that
life imprisonment means imprison-
ment for life and not for 18 years or
*20 years?

Shri Nanda: May I further add, Sir,
:that after this statement was ready on
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the telephone there was some message
from the Chief Minister of Maharash~
tra (Interruption).
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Mr. Speaker: The hon. Member
wants to know whether he is aware
of any Supreme Court judgment that
life imprisonment does not mean im-
prisonment for 20 years?

Shri Nanda: This case had come be-
fore the Supreme Court and it was
said that it is open to the Govern-
ment to keep a prisoner for a longer
period. The normal thing is thig as
per the statutory rule under the pre-
sent Act. That is the position.

Shri Shivoji Rao S. Deshmukh: No,
no. The question is this. In the in-
terpretation of the same statutory
rule, the Supreme Court, at the re-
quest of this Government, because
Godse’s petition was being opposed
by the Government of India, on a spe-
cific plea taken at the instance of the
Government of India, gave the find-
ing that life imprisonment means im-
prisonment for life. Therefore, I wish
to know from the Home Minister....

Mr. Speaker: That he has
clear.

made

Shri Hem Barua: In this very case
a verdict was given by the Supreme
Court.

Mr. Speaker: Is there any other
signatory who wants to put a ques-
tion?

ot qeraitETa SR (FRT ) weqe
TEEA, A IART BIZA FT A A
AT IITAT A1 AW FE FT ToAAE
WomeA g A ag famrgar ¢ fF
AEE THEAAE ¥ FAET "w(a

a

FEAE F S ..

WSR WERW AT AAAE T
#E gaTewr Wt w4 a7 gfaer & [
™ o
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Shri Narendra Singh Mahida
(Anand): May I know whether this
Godse had entered into any corres-
pondence with the Home Minister and
given an undertaking that he will not,
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after his release, take any part in any
activities?

Shri Nanda: No, Sir.

Shrimati Subhadra Joshi (Balram-
pur): As most of the pople accused
of murder were connected with RSS
and Hindu Mahasabha, is the Govern-
ment thinking of keeping a watch
over the activities of these parties and
organisations, and is the Government
trying to get a report from the Maha-
rashtra Government on the activities
of these parties and organisations?
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Shri Nanda: I do not want to bring
in the organisations. Everybody con-
necteq with this and all the ramifica-
tions are going to be investigated.

12.40 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF INDUSTRIAL
FINANCE CORPORATION

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to lay on
the Table a copy of Annual Report
of the Board of Directors of the In-
dustrial Finance Corporation of India
for the year ended the 30th June,
1964 along with the statement show-
ing the assets and liabilities and pro-
fit and loss account of the Corporation
under sub-section (3) of section 35 of
the Industrial Finance Corporation
Act, 1948. [Placed in Library. See
No, LT-3529/64.]

AMENDMENTS TO INDIAN POLICE
SeErvice (PAy) Rurss, 1954,

The Deputy Minister in the Minis--
try of Home Affairs (Shri L. N.
Mishra): Sir, on behalf of Shri Hathi
I beg to lay on the Table a copy of
Notification No. GSR 1611, dated the
14th November, 1964, making certain
amendments to Schedule III to the
Indian Police Service (Pay) Rules,
1954, under sub-section (2) of section
3 of the All India Services Act, 1951.
[Placed in Library. See No: LT-3530/
64].
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AMENDMENTS TO CENTRAL SALEs TaX
RuLes etc,

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): Sir, I beg to lay on the
Table a copy each of the following
Notifications: —

(1) GSR 1356 dated the 26th Sep-
tember, 1964, as corrected by
GSR 1619 dated the 14th Nov-
ember, 1964, making certain
further amendment to the
Central Sales Tax (Registra-
tion and Turnover) Rules,
1957, under sub-section (2) of
section 13 of the Central Sales
Tax Act, 1956.

(2) The Central Excise (Eleventh
Amendment) Rules, 1964,
published in Notification No.
GSR 1616 dated the 14th
November, 1964 under section
38 of the Central Excises and
Salt Act, 1944.

(3) GSR 1641 dated the 21st Nov-

ember, 1964, under section 159

of the Customs Act, 1962.

[Placed in Library. See No. LT-3531 /
64].

1242 hrs.

MINERAL  OILS (ADDITIONAL
DUTIES OF EXCISE AND CUSTOMS)
AMENDMENT BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
Bill further to amend the Mineral Gils
(Additional Duties of Excise and
Customs) Act, 1958. Out of one hour
allotted, 20 minutes have already been
taken.

Shri Narendra Singh Mahida
(Anand): Mr. Speaker, yesterday 1
was referring to motor spirits. I want
to bring to the notice of the hon.
Minister the tax on petrol which is
quite high and severe. The basic cost
of petrol with wharfage and commis-
sion amounts to .85 rupees per gallon
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whereas the duty and sales tax on
this one gallon comes to Rs. 2.14. So,
the tax on petrol is more than two and
a half times the basic cost of petrol.
As a consequence of this, India has
almost ceased to manufacture petrol
engined commercia] vehicles altoge-
ther. Yesterday I was developing this
point about the high rate of taxation
on petrol without any corresponding
return to the road users.

I was stressing that there are ample
examples to show that in our country
though the taxation is high, sufficient
amount is not aspent on roads. Here
I would like to refer to the Road
Development Fund, with special re-
ference to the State of Gujarat. 1
have before me an article which
mentions that Gujarat has fewer roads
than even Assam and Orissa. Assam
has reached 35 per cent of the Nagpur
Plan target and Orissa 33 per cent. In
the case of Gujarat it is only 23 per
cent whereas West Bengal has reached
120 per cent. That article which I
have mentioned says:

“That the State of Gujarat is
badly deficient in the matter of
road transport hardly needs any
emphasis. With the legacy of de-
Plorable road condition and consi-
derable deficit in road mileage,
Gujarat has a heavy task to per-
form to improve the existing
roads as well as to construct new
roads. While the country as a
whole has exceeded its target of
mileage of road laid down under
Nagpur Plan by about 14.2 per
cent and has embarked upon a
new 20-year road plan, Gujarat
State, even at the end of the Third
Plan is expected to be short by
35 per cent of its Nagpur Plan
targets.”

This is an article in Organiser dated
19-12-1964. Gujarat may be rich in
business ideas, but is very poor in the
matter of road development. So my
plea to the hon. Minister is that.mere
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[Shri Narendra Singh Mahida]

money should be allotted for the de-
velopment of roads in Gujarat.

I have one more point about road
transport in comparison with earnings
from railways. The railways are
bringing in a contribution of Rs. 31
crores to the exchequer excluding in-
terest on capital. On the other hand,
road transport is forced to yield an
annual revenue to the exchequer of
Rs. 260 crores. Thig revenue is twice
the tota]l expenditure on road con-
struction and maintenance, whereas
the yield from railways is barely one-
seventh of the annual Government
expenditure on the railway system.
These figures will show how road
transport is being virtually taxeq out
of existence. Therefore, my plea to the
Government is, while Government
may recover more money from the
foreign concerns engaged in petroleum
at the same time, more money should
be spent by Government for the deve-
lopment of roads.

Y I (GEEE) - AT T
Agrey, W1 faw 57 97T & AT 9w
T, g FgT zEMe T faoaw
fear$ v &1 @ = o1 5 ogw
faq & Zro AR wES 97, T
f& 71T 1 39 FEAET 2, FH FH
F faar S | W FEA "
q ¢ FH F7 f2ar AT, A1 wser
T |

IA-FA  TIIT FAA TG A
I § 9T gEe WA IIEW
fear wrn 8. afew @ @gs wgw
& A & WMT FA-FAT AF-AH T
¥ awmamr g g faw § far
g —

“It is expected that further ac-
cumulations of like nature will
-also accrue to Government. The
. existing - ceiling rates will not
enable a quick recovery of these
. amounts from the distributing
companies.
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The Bill seeks to enhance the
existing ceiling rates adequately
in respect of the mineral oil pro-
ducts already covered by the Act;
at the same time, provision is also
being made for levy of additional
duties on certain other petroleum
products such as asphalt and
bitumen.”

T H FErw § fE At T s
FH ¥ TaAdE F O GMEET I |

EF A E TITH AZEIH AT
7 9% 7% fomgr mar &

“All products as described in
item No. 11A of the First Sche-
dule to the Central Excises and

Salt Act, 1944, (Three hundred
rupees per metric tonne).”

¥ qreweR’ ome FFgEA Ag 4
a1 afgd 3= F a1 § war 1, gAfey
ag AgEw TE faarm@mr 21 @2y
a9 § qg WIZEH AEI qT | 3q F1FH
fea & wsfearman @1 9L 37
F ZTT S AT 97 ZFF AT VEIE |

AT T aqi-§d A7 TR F79-
frat &1 qrfee ar et & g€
9T I A I KT 1958 F AW T 47
AT 3IF F 919 1963 ¥ Sg1aT FIfRz
# ey 7 -€ 1 TA wEfAgT &1
s A TW@zZ qifeT &7 aRwer
d gt AfFT 3T Fofqai 7w
Tw ¥ g7 wofaSEE  GAT FOH1AT
TATE ! F A TETST F) Alfew
TFC A R T FeNEHF
e et & aga wnREE g
mar g, 39 far wEAdT & gra oA
ST TRY F I aM ¥ 89 wie
AR F A T@ATEATRY &1 TRy
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1 gfAaT ¥ oo o FT T AN X
AR FEaRi 39 F X H 79K far
g | WA FY ZA FFA(AAT T FgAT
=ifgd & w9 3 wifee # wrwey
argar & @ 3T w1 owow  feegEarT
orEATET FY AGT fawrer =iy |

TR g fad § T gEe #
qEr FA F fagw § 1 grfaws
Qarn, @ Sfaw g S0 e
FT T AME THWAE  ITE g
‘zFr-fagw wT O oA A 47
feeifaes wz fewdm feia ow
F1ge qabie’ av | w= 9w T
# "zt vty 97 feeifaee gz -
A fefls % I=Me ghder
w7 fear W@ & 1 WG wwA F oAg
T R TR T wE gm0 69X
9@7 9% UF UFYE T qA FAm47 %
FOAT T FiS P A gzaT 2, AfEA
TEFR AT IR Y Fermar & frga &
®F 93 | K A1 CEE g )
Heft wgRT F arg aga 737 AHIAT W%
TFYE & | e ST oAEr i
T g Frar 2, 39§ SAar &7 T
w5 A g 7

TIHE a8 FeAr A F S
aa AR I wifg 9% A ozaTET
I ML 9@, 9% g9 AT A
& $yquiir ¥ fag w2zw w1 fzar
S

Shri Nambiar (Tiruchirapalli): Mr.
Speaktr, Sir, this measure iz to col-
lect the amount from the company
ang to that extent it is good; but, at
the same time, I would point out the
fact that the prices of kerosene, motor
spirit as wel] as diese] oil, which have
gone up very much eversince the last
Budget Session, is playing a lot of
havoc with the common man. I would
request if the Government of India
could find ways and means to see that
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these prices could be brought down so
that the common man in the rural
parts also can have the benefit.

Kerosene oil is generally used by
the rural masses so far as lighting is
concerned. As you know, Sir, elec-
tricity has not yet reached the villages
and the villagers have to burn only
kerosene oil for lighting. Now, due to
the shortage of firewood kerosene oil
is also used for cooking purposes even
in the rural areas. Therefore it is a
universal necessity today and it is
from the standpoint of all concerned
that I request that the price of
kerosene oil be reduced.

So also the case with diesel oil.
Diesel oil is used by buses. Buses are
the only means of transport between
the rural areas and the urban areas.
Now due to the heavy concentration
in urban areas, contact with the rural
masses can be done better with better

transport.

Of course, in the matter of motor
spirits they may say that cars are
used by big-moneyed people only and
let them be taxed. But in that res-
pect also I do not share that view of
the Government. Cars are also being
used by the common man in normal
life. It is, of course, a very small
pcicentage in which cars are being
used for luxury purposes. Taxis,
scooters and other things are used by
the common man. Therefore in a
country like ours. which is not very
much developed anq which is a vast
country, a sub-continent, and the
means of communications are not
sufficiently developed, it is necessary
that the prices for these means of
communication are brought down.
Though he may not bring about this
change which I require in the process
of this Bill, however, on this occasion
I wish to make the Minister feel the
necessity of considering the question
of bringing down the prices of these
commaodities.

Shri Narain Dandekar (Gonda): Sir,
I want to make only two points. 1 do
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not think one can take any objection
to this Bill at all. It is merely carry-
ing on the policy already accepted by
the House in relation to the principal
Act, namely that whenever the prices
of these commodities go down the
difference is mopped up by Govern-
ment by way of excise dutie; and in
order to enable them to do so the
ceiling is being lifted so that they
may not suddenly come up against
the existing ceiling. I think, it is per-
fectly all right, it being accepted for
‘the time being, in view of the fin-
ancial requirements of Government,
that the reduction in price should not
go to the benefit of the consumer but
should go for the benefit of revenue;
nor shouly it go, of course, to the
benefit of the sellers. I think, in gene-
ra; terms that is perfectly sound.

But I have just one point to raise
in particular in relation to item 1,
motor spirit and item 3, refined diese!l
oils and vaporizing oil. I do not know
whether the Road Fund that used to
exist at one time wherein used to be
put in a lot of money of various
kinds, particularly a part of the ex-
cise duties on motor spirits and diesel
oil and a part of the motor tax, and
so on, the objective being that that
money should be used specifically for
the development of the roads, exists
now. I would like an assurance or an
indication of what the policy of the
Government is in the matter of utili-
sation of these extra monies which
are fortuitous revenues that fall in
the hands of the Government. Is the
utilisation of these extra monies,
particularly from the items that I
have mentjoned, specifically for the
purposes of road development?

I do not think there can be any
doubt, either in the minds of Govern-
ment and certainly not in the minds
of the public, as to the utter inade-
quacy of the road system. My hon.
friend, Shri Mahida, referred to the
roads in Gujarat. One could also refer
to the state of roads in many other
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parts of the country. I do not hold any
brief for any particular State or any
particular part of the country. I would
only say the obvious that there is a
tremendous leeway to be made up in
the matter of roads and if windfalls
of this kind are utilised for this pur-
pose, it would be a good thing.

I imagine, the windfallg which the
Government expect are considerable
because I see the ceilings are being
lifted very considerably. For instance,
on motor spirit the present ceiling of
Rs. 56|05 per kilolitre is being raised
to Rs. 165. In respect of kerosene
also it is being raised very high;
similarly, refined diesel oil and so on.
As I said, the mechanism of mopping
up the fall in price so that neither
the consumer nor the producer gets it
is sound; but what I am concerned
with is whether Government accept it
as a policy that these additional
monies will be used for road develop-
ment throughout the country.

Mr. Speaker: Shri D. C. Sharma
had also written to me; but he is not
there. The hon. Minister.

QAT A ({7 qo Wo W ) -
Teqy WEIRd, g% g9 FT A g fE
ot wmA @zl 3 g faw @
audq fear &0 & wF oA o
qAT dEEal A &8 & 9Fd A A
& qeTa7 §# & FaAT ARAT § |

UF FET AT gE FET S fE o3
¥ AT F ® § AT EIAT A ST AT
qgw & AT &  w°man WA, AR
TITT HFT AT AR WA | A
3 e T e A § e
& U9 BF ¢ A1 39 § oy 9y
feerm @AM IE@T R | o7 9
far ¥ wTEART WA AT AT TERY
F1 Vg TF3ATHT F 77T 37 345 &Y
t gwifs & ween g B s A
¥ O¢m ¥ ez & fau =N aga
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FG& FAT AMET | 3 WK @H Al
FEH, i BT IT A IR AT FH
G g I®G FH G o1 @«
it ¥ 7w &« fear sy o &
gz waa g fF agsl w1 fawmw g
e sRag w1 IgH A
T Tifsd, fer o gmaE A TT F
ferd wuar qAAT FAT FIE FAEQ TG
T W

WF I 98 For T fF oaw °
foaeita & amr #1 erd A dE R
9g Q1 T 1 & oK &3 Sgrr W™
fFodm F A9 9T a1 gEd W W
g I9e F1 qifedt @ 1 qg =W A
1 ¥ 3T ¢ 5 ogw et o Y @
1 FH &I AT 9gHE, qT WL FE A
qTgT § oA § O g qgT JET @ud
N FAFIH @ AN A ag a1
fr s=fml § Tg7 aEg ¥ 9”
WY 37w gw Y & AT I W W A}
F g T g I F ogw faegw
FIWATHI F1 3 AT IqF * FHT AT
W ¥ Y afs St gat I '
gl S # 39 FT gW W §F | Iq =Y
% & § oo 5 afs g faegw
S T & Wil Iy agT gw TF
I F AE fRar 9 oawar o
D gra g 5 3o ot ae Qo g
A1 91 AR gw gax 5 wifgs s
¥ Tl F g FHT gy w1Ed, a9 &
GEdAT ®Y ITHT FW FIA FT | AfwA
ot A Fwafaal & g7 S fawar @
& I9 I AN W F T AW E, AR
S FfarmaEm e € ) dw
&1 A I § Y qg FeC FT @ AT
8 a1 AR I, IGHT g=EY qIE F
afesdt ¥ & 1 A A faern S A
g 1 & et § e g & fawr #Y
AT, oo

1710 (Ai) LSD—S$,
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MaEg A EE g & 5 o«
TATHE FTART 95T @ 2 ¢ SFAE
AT, T TN IW & AT
g1
=Y Fo Wo W : g &Y F TaamT
5 = faa & wraga faegwr dawew
AT AN Faga @+ & 1 7w ww
R ¥ fr 9fF <@ d ST ar et
¢ zafed gast ratem & 2 R
Y | A Tg T T afeE & o o
9 T S eI S | feet oY Ty
& A, feudm A g # w9 fear
S, 9% I99 AW G @mr |
Shri Narendra Singh Mahida: The
point is that taxation on Road Trans-
port is about three times that in any
western country.
= qo TWo W@ : g faw & mewr
Ia g |
weTH WEWRA : g WTHeH Ti AT
Sz 9 Tq 97 7@ I ATES |
Shri Bade:
another Bill.

Shri Narendra Singh Mahida: They

can assure us.
Y Fo Mo VAT : I ART 7 CF

Tq o 3T @ i e TiR3 15
FT ATSEH T § | ITFT FIOT TG
fF o aregn fre foed § AR
THT AAH LT qedl @Al §
afar @ sFE ST |
13.00 hrs.

Shri Narendra Singh Mahida: On
a point of clarification. About the

natural gas, will it be included in
mineral oil products?

Government can bring

Shri B. R. Bhagat: Not natural gas.
But all the products of crude petro-
lelum are included.

Mr. Speaker: The question is:
“That the Bill further to amend
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the Mineral Oils (Additional
Duties of Excise and Customs)
Act, 1958, be taken into considera-
tion.”

The motion was adopted.

Mr. Speaker: The question is:

“That clauses 1 to 5, the Enact-
ing Formula and the Title stand
part of the Bill.”

The motion was adapted.

Clauses 1 to 5, the Enacting Formula
and the Title were added to the Bill.

Shri B. R. Bhagat: I beg to move:
“That the Bill be passed.”
Mr. Speaker: The question is:

“That the Bill be passed.”
The motion was adopted.

13.62 hrs.

FOREIGN EXCHANGE REGULA-
TION (AMENDMENT) BILL,
1964.

The Minister of Finance (Shri T. T.
Krishnamachari): Mr. Speaker, Sir, I
beg to move*:

“That the Bill further to amend
the Foreign Exchange Regulation
Act, 1947, be taken into considera-
tion.”

The p-ovisions of the Bill have con-
sgiderable relevance inasmuch as our
foreign exchange situation continues
#0 be difficult. Last time, I came
before this House in 1957 to fill up the
lacuna we had discovered during the
period of 10 years from 1947. On that
occasion this law for regulating deal-
ings in foreign exchange was also
placed on a permanent footing as the
need for regulation of foreign exchange
transactions was likely to continue for
a considerable time. We have lived
with this shortage for quite some years
and if the experience of other develop-
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ing countries is any guide, we should
be prepared for this situation to con-
tinue for still some more time to come.

The amendments now proposed aim
at plugging some loopholes that have
come to our notice and at strengthen-
ing the enforcement machinery charg-
ed with implementing the law. The
experience gained in the implementa-
tion of the law is not restricted to
Government only. Even the offenders.
and the people so inclined have
shared in this knowledge. It has,
therefore, become necessary to make
suitable changes to meet the situation
that now exists.

Our foreign exchange earnings on
invisible account have shown a decline
in recent years. People of Indian
origin settled abroad have been making
substantial remittances to this country
but this source of foreign exchange
has shown indications of drying up. I
might mention for the benefit of the
House that in respect of a particular
country Malaya we were getting
Rs. 18.9 crores in 1956-57; 1957-58—
Rs. 17.4 crores; 1958-59—Rs. 12 crores;
1959-60—Rs. 10.6 crores; 1960-61—
Rs. 4.7 crores and in 1961-62, for which
we have accounts, it is Rs. 3.1 crores.
This is indicative of the fact that this
source is drying up. While there are
various reasons for this, one problem
we are concerned with is the racke-
teering that is going on through illegal
channels. It is an offence now, of
course, for a dealer not specifically
authorised under the provisions of this
Act to carry on foreign exchange
transactions. But the actual recipient
of such illegal remittances is not now
liable under the law. It is now pro-
posed through an amendment of sub-
section (1)(a) of section 5 of the Act
to bring such persons within the mis-
chief of law.

Today, no Indian resident can settle
property in favour of a non-resident
without obtaining the Reserve Bank's
permission.

*Moved with the recommendation of the President.
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Shri Hari Vishnu Kamath (Hoshan-
gabad): I am sorry to interrupt the
Finance Minister. But I think, when
he speaks, and more so on this Bill
we must have a quorum in the House.

Shri Nambiar (Tiruchirapalli): It
is an important measure,

Mr. Speaker: The bell is being
rung . . . . Now there is quorum.

Shri T. T. Krishnamachari: Today,
no Indian resident can settle property
in favour of a non-resident without
obtaining the Reserve Bank’s permis-
sion. We had felt that such a settle-
ment need not be restricted when it
is made by “will” or as a gift. This
was motivated by our desire to honour
the last wishes of the dead and not to
stifle the charitable instinct. 1 wish 1
could continue to be generous. The
time, however, has arrived when all
transfers of property in favour of non-
residents have to be regulated doing
away with the differential treatment
given to “wills” ‘and gifts. At the same
time, we are rectifying what I sonsider
an undue restriction. As the regula-
tions stand today, settlements of pro-
party, otherwise than by “will”, in
favour of a non-resident, made with-
out- the pe-mission of the Reserve
Bank of India, are totally invalid in
so far as they confer any right or
benefit in favour of a non-resident.
But our main concern is not to pre-
vent a non-resident from acquiring
this interest but is only to prevent the
possible outgo of foreign exchange.
Section 17 is, therefore, being amended
to lay down that such transfers will
not create an automatic right of remit-
tances but will be quite valid other-
wise,

We welcome foreign investment
needed for our industrial development
and this country has a good record of
permitting repatriation of foreign
capital and remittance of interest,
dtvidends, profits, etc. To keep to this
record, prudence requires that we take
on resoonsibility only to the extent
we can honour. Our present policy
does not normally permit foreign
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investment in purely trading, banking
and commercial activities—fields
where it does not possess this advant-
age. When a company incorporated in
India seeks to issue shares in favour
of a non-resident, it is obliged to
obtain the permission of the Reserve
Bank under the Foreign Exchange
Regulation Act. This is the mecha-
nism whereby the foreign investment
is regulated to those sectors of indus-
try where it is most needed. If a
foreign company, however, chooses to
undertake trading and marketing
activities without taking the trouble
of inco-porating a company under the
Indian laws, it is under no obligation
to seek permission under any law of
this country. This is an obvious lacuna
in our Exchange Control Regulatiore
and we propose to take this oppor-
tunity to fill the gap. The new Section
18A lays down that a company incor-
porated outside India or a company
incorporated in India but substantially
controlled by non-residents can act as
an agent in trading and commercial
transactions or as advise-s only with
the permission of the Reserve Bank.
This is an enabling law in line with
Government’s proclaimed policy on
foreign investments and does not
imply any new policy departure in
this regard.

3166

‘The second category of the amend-
ments p-oposed seeks to streamline
our machinery for enforcement. How-
ever perfect and well meaning the law
may be, the desired objective can be
achieved only by organizing proper
machinery to adequately deal with
the work. The number of cases regis-
tered with the Directorate of Enforce-
ment for the violation of the p ‘ovisions
of this law has risen from nearly 1,700
in 1960 to approximately 3,500 in 1963.
It is not merely the volume of the
work that has multiplied but the
nature of the cases themselves is get-
ting more and more complex. In 1957
when adjudication was first adopted
as a speedier and more expedient
method of settling these cases in liew
of prosecution, the power of adjudica-
tion was conferred only on the Direc-
tor himself and not on any other officer
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in the hierarchy. Our expectation at Shri T. T. Krishnamachari: We

that time was that the number of
foreign exchange cases would not be
large. I am afraid that this expecta-
tion has been belied. The volume of
work in the investigation of numerous
cases and initiating adjudication pro-
ceedings necessitates that the Directo-
rate of Enforcement should get full
assistance from officers of Customs,
Central Excise, Police and other
Departments of Government. We are
taking powers to entrust any or all of
the functions of the Director of
Enforcement to officers of the above-
mentioned Departments.

To enable the Directorate of Enforce-
ment to investigate any violations of
law effectively, it is proposed to give
these officers powers which the cus-
toms officers have been enjoying, that
is, power to arrest, to stop and search
conveyances, to search premises, to
examine persons, to summon persons
and record their evidence etc. These
are measures to put some teeth into
this organisation, and I am certain
that I have the whole House with me
in this matter. If in the course of
investigation, the officers of the Direc-
torate of Enforcement come across
documents which would be of interest
to other Departments of the Govern-
ment, we are empowering them tio
communicate the relevant information
to the concerned duly authorised
officers.

Appeals from the decisions of the
Director of Enforcement are heard by
the appellate board which consists of
a chairman and one more member.
The composition of the appellate board
is being altered so as to have three
persons in all in order to take care of
those contingencies where there is a
disagreement in the views of the
members of the Board.

Shri Hari Vishnu Kamath: What
about investization by the enforce-
ment directorate in foreign countries?

have to depend upon other agencies
for it such as the Interpol or such
other agency which may help us in
this matter.

We are also providing for an appeal
against the decisions of the board to
the High Court on points of law only.
The punishments provided under this
law cannot have a deterrent effect
unless a social stigma is created
against the offenders. It is, therefore,
being provided that subject to such
conditicns as may be prescribed. the
names and other particulars of per-
sons found guilty of contravention of
this law can be published.

Sir, I move.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Foreign Exchange Regulation
Act, 1947, be taken into considera-
tion.”.

There are no amendments to the
clauses excepting only one, I think.
Therefore, I do not think that we
should allot much time for the clause-
by-clause consideration stage.

Shri Hari Vishnu Kamath:
the time allotted for this Bill?

What is

Mr. Speaker: We had no idea our-
selves: we had allotted 4 hours, but
that appears to be too much.

Shri Hari Vishnu Kamath: Perhaps
we may have three hours.

_— vmooe :

Shri N. Dandeker
glad that this measure has been
brought forward. 1 know over the
years both from the point of view of
industry that requires foreign ex-
change as well as from the point of
view of a large number of people

(Gonda): I am

who want it to educate their
children abroad and for other
types of normal necessities, how

very much they are being adversely
affected by the fact of the shortage of
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foreign exchange. 1 would endorse
the point of view urged by the Finance
Minister that there is need, wherever
possible, to tighten up the machinery
and various other provisions of the
Foreign Exchange Regulation Act, so
as to reduce to the minimum, at any
rate, leakages of foreign exchange,
quite apart from the problem of how
to earn more foreign exchange or how
to spend less foreign exchange. So,
in general, indeed more than in gene-
ral, on the whole, I am entirely in
.agreement with the proposal and sup-
port the Bill.

In doing so, however, I would like
to take this opportunity to make some
observations both of a general kind
and some of a specific kind in relation
to some of the clauses, in the hope
that the Finance Minister, when he
replies to the debate would be either
able to remove some of the doubts or
better still be able to give in some
places, where assurances are needed,
appropriate assurances.

As regards the general problem,
there are certain activities of Gov-
ernment themselves which I think
ought to come under closer scrutiny
of the Finance Ministry and in parti-
cular, of the machinery of the Reserve
Bank. 1 say this with some know-
ledge and at the same time some
reluctance, because the particular
Ministry that I am referring to is the
Ministry of Commerce concerned with
the promotion of exports. I know
that in the last two years that Minis-
try has done in substance a consider-
able job to promote exports, and
whatever I am going to say should not
be interpreted as detracting from the
efforts of the Minister in charge of
the Commerce Ministry. But I do
think that two aspects of the activi-
ties in the Commerce Ministry which
indicate rather more zeal than discre-
tion do require some outside scrutiny
or some outside advice or guidance
such as could be furnished by the
Finance Ministry through the Econo-
mic Affairs Department or by the
Reserve Bank.
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Firstly, there is the question of
export promotion incentives. 'Export
promotion as such is desirable; to some
extent, incentives are also desirable.
But I am clear in my mind, and 1
think that this is what one hears all
over India—and I do travel a good
deal in connection with my own
affairs—that the two aspects connect-
ed with export promotion, mainly the
incentives that they get for having a
part of the foreign exchange earnings
allocated for purposes of imports, and
the hawking around that goes on and
the enormous earnings that are possi-
ble by hawking around these import
incentives are something that wants
looking into, because they really beat
down the rupee in the foreign ex-
change market, since it is virtually
devaluation of a particular kind.
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It is urged perhaps, and I would
earnestly say this to the Finance
Minister, that this business of export
incentives and the mode of their
utilisation and so on and so forth has
reached a stage at which it does want
looking into as something—I do not
know the exact mechanism—that is
probably a great deal of a source of
avoidance of foreign exchange control
in one way or another, not the normal
thing of over-invoicing of exports and
under-invoicing of imports, which is
all a very tricky business, but this
export incentive which one uses for
purchase by hawking around the avail-
able foreign exchange on the basis of
these incentives.

The second thing is State trading.
I think the time has come—again I do
not wish in this particular debate to
characterise the general activities and
policies of the State Trading Corpora-
tion, because that would not be appro-
priate on this occasion, but I do urge
this—when the Reserve Bank and the
Economic Affairs Department, and
more particularly the Reserve Bank
should take note of the tendencies that
are developing namely that every time
there is some little scope for exports
or imports, the State trading jumps in
and createy a kind of relative mono-

.
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poly and frequently the whole thing
gets obscured under the guise of trad-
ing in rupees with rupee-payment
countries.
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At least two things have been hap-
Ppening as a result of this gathering
together of a good deal of Indian and
foreign trade into the hands of the
State Trading Corporation with the
-assistance of a number of not neces-
sarily open but understood privileges
which the State Trading Corporation
undoubtedly obtains from the Minis-
tries concerned in the matter of per-
mits and licences and quotas and the
lot. Thae rupee trade seems an attrac-
tive business, but there is a good deal
of flogging of Indian goods in the
rupee-payment countries, and those
goods find their way at lower price in
the open foreign exchange markets
with the result that in regard to the
amount of foreign exchange in the
sense of the non-rupee foreign ex-
change that we ought to be earning,
we are losing, and the Indian goods
get flogged around in the European
countries outside the Iron Curtain,

13.19 hrs.

IMR. DePUTY-SPEAKER in the Chair]

Another thing is this that the drive
for exports through the State Trading
Corporation, even if it is in terms of
rupees, as I said, but particularly even

in other terms, is having, I
believe, a kind of depressing
effect on the price situation for

Indian goods vis-a-vis foreign coun-
tries. I would, therefore, urge that
unwittingly—I am not saying that it
is deliberate, but I am saving ‘unwit-
tingly’, 1 want to be quite clear about
that—there is more zeal than discre-
tion in the matter of export promo-
tion, and we know that the activities
of the State Trading Corporation in
foreign irade are causing this country
some loss in foreign exchange.

Now the one and only clause on
which I wish to make certain com-
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ments—and they are comments more
in the sense of expressing my doubts
and fears in the hope that the Minister
will clear them and give appropriate
assurances—is clause 13 which is con-
cerned with enacting a new section,
section 18A, to which the Minister
referred. 1 am looking at the effect
of this clause. Its purposes and inten-
tions apparently, are clear and sound.
1 have no comment as to the purposes
and intentions. But I would like to
bring to the Finance Minister's notice
the possible repercussions of this,
depending upon certain types of
interpretations and certain types of
working of this clause upon foreign
investments in India on the one hand
and upon foreign collaboration
arrangements with Indian concerns on
the other. What is sought to be
brought under control, if one may
express it in general terms, is control-
led agencies in India, agencies that
are really controlled from abroad,
whether it be through a branch in
India or a subsidiary concern in India
or a controlled firm of which the direc-
tors are appointed by the foreign
concern Oor a company in India of
which the directors are controlled by
an outside company. The particular
directions in which specifically the
control is to be exercised over these
types of organisations are in regard to
their selling agency arrangements er
their management advisory workings
or their technical advisory workings.

The first point that worries me a
bit is whether existing agencies of
this type, existing institutional set-ups
already in India without the approval
in the sense of tacit approval—because
all their foreign exchange transactions
are subject to scrutiny by the Reserve
Bank of India—whether existing
arrangements are intended to be
affected in any way. Many of these
existing arrangements, particularly
those involving the management ser-
vices or technical advisory services,
especially if they involve outsiders
coming in and giving technical advice
and getting tax benefits and so forth,
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are very frequently the subject of
explicit tax exemptions under the
Income Tax Act. But it does require
some assurance that existing arrange-
ments will not be adversely affected,
because there is nothing more that
shakes confidence of people abroad
than that even existing arrangements
can be upset, and consequently people
find it difficult to embark upon new
arrangements.

Now there are two types of arrange-
ments—I would like to go in some detail
into this because all 1 am seeking is
gome special policy assurances where
needed—there are two groups or types
of cases. A company abroad may
have a subsidiary or an agency here
which, apart from whatever it is pro-
ducing, may also be the selling agents
of its principal company in India.
It may also act as the agent
of the principal company in India
for rendering nmanagerial advice
or technical advice to wvarious
Indian concerns. Another type is
where the Indian concern, the Indian
subsidiary or Indian-controlled con-
cern, whatever one calls it, on its
own embarks upon activities of this
kind, which it may undertake because
of its specialised experience, because
of the fact that it has got a wide
ground organisation, because of the
fact that it has also got resources and
the technical and other know-how.
The Indian ‘subsidiary or branch or
agency, whatever it is, may on
its own be acting as selling agent
for Indian concerns or management
advisers to Indian:concerns or techni-
cal advisers to Indian concerns. I
know in fact of a large number of
cases—it would not be proper to men-
tion their names here—of perfectly
honourable concerns which have been
associated with this country, which
have these arrangements already
existing, which- are developing these
arrangements in the future—all of
which is of great benefit to the indus-
trial development of the country.

Now, what is the policy of Govern-
ment, generally speaking, in regard to
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ing concerns acting as agents for
various things, acting for their princi-
pals or acting as agents for various
things to Indian concerns. What would
be the policy of Government in regard
to new set-ups of this kind?
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Shri T. T. Krishnamachari: Wholly
foreign-owned or foreign controlled?

Shri N. Dandeker: Sometimes
wholly  foreign-owned, sometimes
majority holding foreign, sometimes

even minority holdings foreign. I hap-
pen to be director of a company which
has got a minority interest of a foreign
concern. But at the same time, a good
deal of technical aid and assistance
would be funnelled through this con-
cern to other concerns, Indian con-
cerns. They vary from wholly owned
subsidiaries of foreign concerns to a
subsidiary of a foreign concern which
is not wholly owned by them, but in
which they have a substantial mino-
rity interest. There are various kinds.

Similarly there are arrangements
where some merely act as agents of
thzir prinicipals for the things they do
not themselves manufacture. We may
be manufacturing products A. B and
C; the foreign concern may be make«
ing products D, E and F for which we
would be the agents for their mare
keting in India. The arrangemcrits are
very complex. But the general pat-
tern is this: they act as agents of
their principals for sellinig - other
things, for conveying through them-
selves manag:ment and other advice
to concerns in India or for conveying
technical assistance to people. Others
embark on their own,—well establish-
ed concerns in India; some of them are
well known in India—they on their
own undertake developments of a kind
which involve them in accepting sell-
ing and distributive arrangements for
Indian manufacturers or technical ad-
visory arrangements.

I have in fact another case, a pro-
posal from an Indian company: could
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we advise them on the manufacture of
a certain product? Could we advise
them on the layout of plant and de-
sign? Could we advise them or actu-
ally undertake for them selling agency
arrangements. I am referring to a com-
pany which is not a wholly owned
British company but is a subsidiary
of that company to a substantial ex-
tent. These are some of the doubts in
relation to the operation, so to speak,
of this particular new section that is
to be introduced.
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Finally, one comment I would like to
make on the wider powers and widen-
ing of the officer corps in connection
with enforcement. I think it is a good
thing. I do think there is a good deal
of evasion going on of foreign ex-
change. To a country which is deve-
loping, to a country like ours in which
there is almost a scramble in regard
to the situation concerning availability
of foreign exchange, every leakage is
a leakage of life blood and if we do
not plug it, I think it will be so much
life-blood loss to the economy.

At the same time, I would like to
say this—this is from one who has
been in industry for quite some time.
You will have all the sympathies of
a very large number of industrial,
commercial, trading and other concerns
and individuals if technical offences
were not dealt with vindictively. There
is today a terrible fear. In one of
the cases in which my advice was ask-
ed, I said, ‘Place the whole thing be-
fore them’. 1 am satisfied that the
offence is technical, that you have not
done this mala fide, that the amounts
involved are small, that there was no
organised attempt to do. I am sure
that if you place this beforz the en-
forcement officer who is making the
inquiry, he will probably say. ‘Do not
do this again.’. But they are frighten-
ed like blazes; they are really, terri-
bly frightened. There is a feeling that
in fact the attitude of the officers be-
comes—the less the seriousness of the
offence, the worse the attitude. I can
understand that the officers——I have
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also been one——more often get frus-
trated in the sense that the more one
finds it difficult to find an offence hav-
ing gone into the case, the weak offi-
cer would like to fasten it on the per-
son by catching him for a technical
offence and so forth.

I hope the Finance Minister will per-
sonally try to instil a spirit into the
enforcement branch which, I agree, is
very necessary, which I agree in terms
of manpower are to be widened, which
I agree ought to be integrated with
the customs, central excise and all that
kind of thing. I do very seriously urge
that there is a good deal of sympathy
of which full advantage ought to be
taken by the enforcement branch if
only for technical offences they do not
hound people as terribly as they are
doing at the moment. If harshness
both in the course of investigation as
well as in the matter of penalties were
avoided where offences are clearly of
a technical, you will get a tremendous
cooperation from industry and trade.
1 particularly mention this because
very often one is put in a very diffi-
cult position because of the export
promotion and that kind of thing. The
natural desire of the board of trade is
to push exports and they are pressing
to export even at a loss. But one who
exports at a loss or every transaction
that is exported at a loss should not
be suspect from the foreign exchange
point of view. We must take the point
of view of the industrial unit concern-
ed where because of certain other
advantages that are accruing to them
in terms of export incentives and be-
cause they want to fall in Tine with
the Government policy they may ex-
port at a loss. Then, if there was
some cause for a technical offence,
they should not be told: you should
have got for this export more than
what you say. A lot of complications
arise then. There are these doubts
and fears.

With these suggestions, I repeat that
I am fully in favour of this Bill and
support it wholeheartedly.
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Shri H. N. Mukerjee (Calcuita Cen-
tral): Mr. Deputy-Speaker, Sir, it is
not normally that I speak on this kind
of Bill but certain circumstances have
required me to rush into spheres in
which people wise in the ways of fin-
ance fear to tread. But I am always
glad, as the verbal exchanges earlier
this morning indicated, to cross swords
with the Finance Minister, though on
this occasion I propose, as in the case
of the Wealth Tax Bill to be helpful
if he is agreeable to accepting my as-
sistance. The Finance Minister has
told us what of course is known to
the country about the rather danger-
ous factors involved, the fact of the
continuous fall in our foreign exchange
earnings and it appears that if any
forecast is to be made, this shortage of
foreign exchange is bound to continue
for at least another decade or so.
This naturally requires that we try
to tighten whatever measures we have
got in order to see that the racketeer-
ing through illegal channels to which
the Finance Minister made a reference
is stopped.

-

Before 1 proceed further into the
subject I shall refer to what my friend
Mr. Dandeker said a little while ago
when he expressed his apprehension
that in many cases perhaps technical
-offences tended to be dealt with vin-
dictively and he added that many of
his friends in the upper bracket of the
economic world were almost frighten-
ed in regard to what might happen
over such matters as foreign exchange
regulation. If I may say so, in all
humility, it would be a good thing if
these people are somewhat frightened.
The country wants them to be fright-
ened because the country has already
discovered how these very particular
gentlemen are in possession of powers
and influences of all kinds and circum-
stances which favour their having the
largest share of the economic wealth
of our country. Therefore, it is very
important that we try to stop illegal
practices through which our foreign
exchange earnings, meagre as they are,
for certain unavoidable reasonsg per-
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haps, are being minimised to a very

dangerous extent,

I have a feeling that for this kind of
Bill which would elicit support from
every side of the Housc, including the
Swatantra side, a little more time is
given to Members for studying these
measures and suggesting certain me-
thods which could bz of some assist-
ance to Government. I do not suggest
that there should have been a refer-
ence to the Select Committee because
that may cause a certain amount of
delay which is not warranted in the
circumstances but I feel that instead of
having these debates in the House
where we talk across the table and
which is reported in the next day’s
newspapers—a sort of a polymical at-
mosphere 1s necessarily introduced and
as long as parliamentary life is orga-
nised in the way it is, these measures
would be discussed in the House and
certain things will have to be said in
a particular wav—But for measures
of this description the House can very
well go into committee. The Finance
Minister has his own consultative com-
mittee but I know that the terms of
reference of our consultative commit-
tees are so peculiar and inhibited that
nothing much can be done in these
consultative committees

Shri T. T. Krishnamachari: I am not
bound by the termg of reference; if
hon. Members want information which
does not refer to the details of admin-
istration, I am quite prepared to give
whatever they want and they can carry
on the discussion there.

Shri H. N. Mukerjee: My sugges-
tion was that in measures of this des-
cription. where the delay involved in
reference to the Select Committee
needs to be prevented, it is desirable
perhaps for Members to sit down to-
gether in a different atmosphere than
what prevailg in the House and sug-
gest ways and means which could be
of some assistance to the administra-
tion. The consultative committee, I
know, hag nno powers nor has the Min-
ister any obligation to it. He is only
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exercising some courtesy in putting
forth some information and that sort
of thing. 1 am not going into details
of this matter. ] am merely suggest-
ing that the House could convert itself
into commititee and discuss th:se mat-
ters over which there is no basic dis-
agreement.

There is one aspect of our foreign
exchange earnings position to which I
wish to draw thz attention of the
House and the Government and that
flows from tne recent policy which 1s
of course a development of an earlier
policy—tne policy of encouragement
to forcign investment 1 know that it
has been argued by the Finance Min-
ister and his colleagues have told us
several times in the House as well as
outside that India has to bear a huge
burden of debt repayment in the years
to come and that recourse to foreign
private capital is necessary to relieve
this burden. I find this reasoning not
quite acceptable because larger fore-
ign participation in our industries
which is taking place day by day will
in fact lead to a mor2 cumulative draft
on our foreign exchange reserves,
once the projects are commissioned. 1
think it is commonsense that given
the choice botween loan and equity
capital, the draft arising from divi-
dands would be larger and more con-
tinuous than that arising from interest
payment on loan capital. Since the
burden of payments on account of
dividend is likely to be hcavy and is
likely to increase rapidly in the years
to come, we should do something in
regard to our policy about encourage-
ment to foreign private investment.
This foreign private investment has
recently been growing rather danger-
ously and I shall quote a Government
publication, the -Indian and Foreign
Review which the External Affairs
Ministry brings out. It says that in
1963 the United States private invest-
ment earned a comparatively high pro-
fit ratio in India and according to the
US Department of Commerce, the
earnings ratio on the total US business
investment in India went up from 8.8
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per cent in 1960 to 13:2 in 1962. Om
the contrary the earrings ratio on US
business investment in West_rn Europe
declined from 11.5 in 1960 to 10.9 in
1862. So far as US investment iu
manufacturing industries in India is
concerned, the earnings ratio is still
higher. It was 19.2 and 20.6 in 1961
and 1962 as against 10.2 and 12.6 ifr-
Western Europz in the same years.
1 know these figures might be charac-
terised ag trite; they might have been
quoted in this House evin earlier, but
my point is to emphasise that if we
are going to see to it that our foreign
exchange resources rise, it is nec:ssary
for us to change our recent o-ienta-
tions of policy in regard to foreign in-
vestments. Considering our balance of
payma2nt position in the long-run pers-
pective, it is hardly likely that the
country will be in a position to bear
this burden in the next 10 to 20 years.
A\ the most, what may happen is that
the burden will be shifted from to-
morrow to the day after.

But I wish to emphasise this point
because the terms on which the fore-
ign collaboration is generally allowed
have, I submit, to be considered very
carzfully from the point of view of our
foreign exchange resources position.
To mention just one point, the most
of the collaboration agreements specify
that the items to be manufactured
cannot be exported. To entertain the
hope that foreign capital will contri-
bute substantially to higher foreign
exchange carnings is rather unrealis-
tic., and therefore, I am rather appre-
hensive about the kind of way foreign
capital is infiltrating more and more
into our economy.

The official thinking in our country
is such that it is now virtually impos-
sible for an Indian firm to start up or
expand without presenting a scheme
for foreign collaboration—perhaps Shri
Dandeker also will agtee with me there
—and it is almost impossible for an
Indian firm to get certain kinds of
facilities unless they  can show they
have got some foreign collaboration
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and in that case their prpestige-value
rises. Thig happens even in such firm-
ly-based Indian industries like cement
or sewing-machines or bicycles as
well as such things as ink and pen,
tooth-brushes and tooth-paste. One
supposed reason for this is, that colla-
boration agreements give us painless
and immediate relief to the balance of
payments by providing foreign ex-
change or its equivalent in imported
plant and machinery. But my submis-
sion would be, and I would beg of the
Finance Ministry to examine this posi-
tion more carefully because this mat-
ter has come up in very serious eco-
nomic journals which have no parti-
cular ideological axe to grind—we
have got to examine how these foreign
collaboration agreements are working
to the detriment or otherwise of our
country’s economy. -

These foreign firms have very cogent
and very selfish reasons of their own
for seeking Indian collaboration. They
do not like the look of us; they do not
like the colour of our skin. They have
their old kind of superiority complex
—we know all that—and those p:zople
who get into the higher brackets of
employment in these companies with
foreign collaboration are entirely do-
minated, effectivcly speaking, by fore-
igners, while the Indians there have to
develop a certain mannerism which
would eloquently emphasise their dis-
tinctness from the rest of the Indian
community. We know that, They do
not like the look of us, but they are
having these collaboration agreements
for their own selfish reasons which
are based purely on economic calcula-
tion. Most important of all is their
growing need of local intermediaries.
The whole world is a very different
place from what it was when the
second world war was fought, and now
they have to have this assistance of
local intermediaries.

Again, in many cases—how many
cases, it is impossible for us to know
without free access to the files of col-
laboration agreements which our Min-
ister surely will have somewhere at
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his disposal-—what appears to ba genu-
ine financial involvement on the part
of the foreign partner is no more than
a mere allocation of shares in lieu of
royalty payment or payment for plant
sold to the Indian firm, the latter b2ing
a form of delayed and highly profit-
able sales revenue transaction for the
foreign partner. There ig strong rea-
son for suspicion that what appears as
financial enterprise is little more than
sales of machinery and equipment on
deferred payment terms at a price
which certainly would appreciate with
time and which is certainly going to
cause some detriment to our balance
of payment position. Payments
abroad on account of royalties,
patent fees, technical and professional
services have more than doubled in
the last decads, and where substantial
equity participation is involved,
royalty payments are not normally
allowed, but there are some very elo-
quent exceptions to this rule,
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In this connection, I found a great
deal of very helpful material in &
study by a foreigner—at least the name
is foreign—Michael Kildrom—who has
written on the behaviour of foreign
capital—a longish article—in the Eco-
nomics Weekly of Bombay, special
number, which came out in July, 1964.
Angd there, this student, on the ques-
tion of behaviour of foreign capital in
India, gives us some very significant
examples of how these foreign collabo-
rators, very far from assisting the true
development of our economy, feather
their own nests which are already par-
ticularly prosperous. He gives a num=-
ber of instances to show how the terms
of the technical collaboration are such
that India suffers from the point of
view of her foreign-exchange resour-
ces. He gives an instance of Syntfhe-
tics and Chemicals, Ltd.—Shri Dande-
ker surely knows about thes: people—
who, in 1960 undertook payment for
technical assistance, know-hcw, etc..
to its American collaborator, Firestone
Tyre & Rubber Co., totalling Rs. 1.9
crores over a ten-year period. But
Firestone’s investment in the company
is no more than Rs. 1.5 crores; besides
that, they are earning dividends. Fire-
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stones have put in Rs. 1.5 crores
stones have put in Rs. i:5 crores
as capital; they are getting dividends
on it, and fairly fat dividends, I
should imagine, and on top of it, for
technical assistance, know-how, etc., in
ten years’ time they have got Rs. 1.9
crores. This is what I am quoting
from this article to which I have al-
ready made a reference,

Then he gives another instance, the
agreement between the Madras Alumi-
nium Company and Montecatini of
Italy. Here, the foreigns stake was
Rs. 1:5 crores and payment for ser-
vices—a heavy amount—Rs. 40 lakhs,
on engineering fees, drawings and other
assistance; Rs. 35 lakhs for experts,
supervision and other services; and
Rs. 45 lakhs for knowhow, totalling
Rs. 1.2 crores. This is extremely sub-
stantial. Very, very heavy amounts
are drained away from our country by
devious ways, and a very sophisticated
justification is given to it as if we are
being profited by this kind of transac-
tion. As a matter of fact, even though
the knowhow is advantageous,—I ad-
mit that—they are selling that know-
how at a price, which is charging com-
pound interest on what they had al-
ready invested in the process of ac-
quiring that knowhow.

He gives another instance. This
again refers to somewhere in Bombay
—Messrs. Birajlal & Co., Lonavla, near
Poona, I expect. There is an agree-
ment between Steyr-Daimler-Puch
AG of Austria and Messrs. Birajlal &
Co., of Lonavla signed in 1960, the
Indian party undertaking to pay
royalty of £13,000 per annum subject
to Indian taxes, but in no event less
than £6,500 per annum between the
5th and the 10th year of the agree-
ment’s currency. The Austrian firm
would receive, therefore, between
Rs. 4,32,500 and Rs. 8,65,000 in royalty,
besides dividends on its equity of Rs.
5 lakhs and interest at six per cent
per annum guaranteed by the Reserve

- Bank of India on 4:5 million shilling
loan for the purchase of machine-tools
manufactured and supplied by Steyr.
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This is a wonderful example. So many
others also are quoted in this article
which suggests how the price of fore-
ign knowhow is most exorbitant. It is
quite interesting to notice that even
the Reserve Bank ol India had remark-
ed in one of its surveys that some
companies registered in India instead
of bringing funds from abroad bring
equipment and issue to the foreigners
in lieu thereof shares in the compan-
ies against the import of goods which
make a great deal of profit at our ex-
pense. Patentees also are almost all
foreigners, heavily concentrated
amongst the international giants like
General Electric or Standard Tele-
phone and Cable or Phillips. On this
matter, Mr, Justice Ayyangar had once
made the charge that they block our
industrial development and exact un-
reasonably high payments from Indian
licensees or importers. It is noticed
also how there is a difference between
the approaches of certain foreign
countries and certain others. I am in-
clined to quote from out of this very
article something which was written
by an extremely pro-west journalist,
who used to be here from tifne to time
—Mrs. Taya Zinkin—who wrote in one
of her books, which is quoted here as
follows:

“In the West, Indian trainees
make friends and enjoy cinemas
and plays, but they always sense
a forbidden technical door. In
Russia they get bored and ex:
hausted but are initiated into all
trade secrets.”

It is very important for our people,
when they go abroad, not just to go
the round of the night clubs and other
such places of delectation, but to dis-
cover certain other things, the know-
how concerned. But in the western
countries, it seems the know-how is
kept under lock and key and our peo-
ple are sent round enjoying themselves
and going back possibly with a degree
or diploma, or God knows what other
kind of certificate, which actually
comes to very little when the real im-
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plementation of certain projects re-

quiring particular skill is concerned.

In this article, which I particularly
commend to the attention of the Fin-
ance Minister, this foreign student con-
cludes like this. Of course, there are
many methods adopted by the Gov-
ernment of India to see that  Indian
economy is not detrimentally affect-
ed, but he says:

“The Government of India is
alive to the existence of these diffi-
culties and is prepared, where
necessary, to counter them, That
it has becn able to do so, has done
so 1a not disputed. What is sur-
prising is the degree of tolerance
that it shows.”

The Government of India shows not
only a degree of tolerance, but a great
deal of acquiescence in certain proces-
ses happening in our economy, which
will not ultimately redound to making
us a truly independent factor in the
economy of the world.

Another point which we have tried
from time to time to impress upon the
Finance Minister is in regard to profit
remittances which have to be carefully
checked. I am not suggesting that
Government stops these profit remit-
tances straightaway. I am not in a
position to suggest it, because it would
not be any good. But there should be
a very careful scrutiny and screening
of foreign collaboration agreements.
The obvious leaks in the inv:istment
accounts should be closed. One such
obvious leak is that of discounting ex-
port bills in the London market, which
could be readily taken care of by the
Reserve Bank. I do not see why the
Resesve Bank does not do this job of
work. The Reserve Bank has got the
personnel and the capacity and it is
incumbent upon them, from the point
of view of our economic interest, that
the Reserve Bank takes up this job
rather than we are left to the mercies
of the manipulators in the London
money market.

There are so many others, ranging
from smuggling of gold, Swiss watches
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and American cigarettes to under-in-
voicing of export bills and over-invoic-
ing of import bills. Stepping up our
exports is, therefore, one of our main
instruments, and saving on invisibles
also hag to be done as far as we possi-
bly can. In consequenc: of the failure
of the planned out-put of steel, ferti-
lisers, etc. to come up to schedule and
the so-called maintenance imports
which might cost annually about Rs
1000 crores. the foreign exchange in-
volved would have to be-met by step-
ping up exports and by saving on in-
visibles. That will give us some idea
of the magnitude of the task, which
the Finance Minister also has told us
about and I wish to emphasise how
very urgent it is for us to see that we
take all possible steps in order to aug-
ment our foreign exchange resources.

I would like also to ask th: Finance
Minister why it is that targets set for
the earlier yea-s of the Plan, parti-
cularly in regard to thé power pro-
grammes, which were very wmod-st
were not achieved, partly because
foreign exchange which had already
been commissionzd for the purpose has
not been utilised. I know lack of fore-
ign exchange is trotted out as a stand-
ard excuse for shortfalls in the power
programme, but that is not the whole
story. Largs amounts of foreign aid
secured for power projects have re-
mained unutilised for long periods be-
cause of delay in the execution of
our projects to which th. aid was tied.
1f it is lack of foreign exchange which
holds up exe.ution of power projects,
how do we account for the ‘ntermin-
able delays in the utilisation of foreign
exchang> that is already available?
Therefore, while we surely want more
foreign exchange to be available, we
have to make surz that whatever fore-
ign exchange is made available, pa-ti-
cularly for purposes of our power pro-
jects. are utilised and they are not left
more or less to b> kept in abeyance.

On this question which Mr. Dande-
kar had mentioned earlier and to
which also I made some further re-
ference about t:chnical offences being
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dealt with vindictively, I discovered
on the other hand, if newspaper re-
ports, which appear to be quite credi-
blo—they a-e not contradicted at least
if they are any indication, that apart
from being frightened, many of these
people take advantage of whatever in-
fluence they have with the administra-
tion. Here is a report from the Spe-
cial Correspondent in Delhi about
action against a big British business
concern of Calcutta under the Foreign
Exchang> Regulation Act having been
taken. ‘I quote:
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“Getting scent of this decision,
a highly placed man of the com-
pany rushed to Delhi and wanted
to meet the Finance Minister, Mr.
T. T. Krishnamachari. The Fin-
anc> Minister refused to see him
on the ground that the case might
finally come to Lim for -eview
after the action and appeal in the
case were disposed of. So. he
could not me:t anyone connected
with the firm involved in this case.

The firm's representative ‘then
moved the British High Commjis-
sioner for intervening with the
Prim> Minister in this matter. The
Finance Minister is reported to
have told the Prime Minister that
it would not be advisable to meet
the firm's representativ> or drop
the case as the amounts involved
were huge and there had already
been som: publicity about this
case.

Besides, the Opposition would
press the matter in Parliament.

At last the firm’s representative
met th> Finance Secretary, who
saw him only for a few minutes
and told him that he had already
signed the file order'ng that action
might be taken against the com-
panv and so he could not do any-
_thing in the matter.”

T am quoting this not to show my fe~1-
tngs of disapproval of the Ministry.
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The Ministry hag behaved very correc-
tly. The Finance Minister hag refus-
ed to see him. The Finance S._cretary
has told him that the file will proceed
according to the usual ways and all
that. That is perfectly correct and &
very good thing to do. But the fact
remains that hcre is a British firm,
which possibly is a century old, which
has been dominating over our coun-
ry's economy and used to a sort of
lording it over the place. They send
their repres:ntative. At last they get
the High Commissioner to try to in-
tervene in the matter. They have
access to the highest possible places.
Then again, according to the paper’s
repo-t, because some publicity having
alrrady talken plac: in redard (o this
British business firm and because of
the Opposition being likely to press
the matter in Parliament, thcy were
stopped.

Shri T. T. Krishnamachari: Will he
allow me to interv:ne for a moment?
These were not the considerations. Of
course, I know the opposition is vigi-
lant. Even my party is vigilant. What
has been done has be n done merely
because that has to be done.

Shri H. N. Mukerjee: 1 am very
glad if that kind of vigilance is con-
sistently pursued by th> Finance Min-
istry. We never know who the peo-
ple are in most of these cases. It is
not a question of personal animus or
anything. It is only on account of the
oveor-riding consideration which we all
have that the economic interests of
our country which are in jeopary have
got to be assisted to the best of our
ability that we bring up these things.
My point is those people about whom
Mr. Dankekar tried to give a pictu-e of
their being innocent little lambs who
do not quite know the ways of big
money, who are frightened when some
laws are in operation or some regu-
lations are going to be used that pic-
ture is somewhat misleading. I would
rather lik- them to be frightened either
because of the vigilance of the Fin-
ance M:nistry or because of the vigl~
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lance of Parliament. I would rather
trust the vigilance of Pacliam:nt than
the vigilance of the Finance Ministry
because that unfortunately has been
our experience.

14 hrs.

It is very necessary for Parliament
to put its foot down when this kind
of thing appears to be taking place.
As 1 said earlier when I began, it is
with a view to assisting the Ministry
in this job of trying to stup the irit-
tering away of our foreign exchange
resources which is happening in dif-
ferent ways that I have tried to parti-
cipate in this debate. 1 could have
brought up a number of other instan-
ces, mentioning the names of all of
them. But I never like the idea of
mentioning names. I did not e¢ven
mention the name of this British firm,
which perhaps most people in the
House know about. I do not like the
idea of it. I have got so many other
things to which referenc: could possi-
bly have been made, but it is not
necessary, and 1 wish the Finance
Minister to reiterate, as he has done
already in a preliminary way, that
there should be that kind of vigilance,
that kind of tightening up of the re-
gulations, that kind of implementation
of decisions in these matters which
would prevent the frittering away of
our for:ign exchange resources.

Bhrl Sachindra Chaudburi (Ghatal):
8i-, I have heard with very great in-
terest and very great respect the two
speeches made, one by Sh-i Dandekar
and th> other by Sh-i Mukerjee. There
is no dispute that the measure which
has been introduced is wise and should
be supported. The condition of this
country so far as foreign exchange is
concerned is precarious and ev.ry en-
deavour hag to be made to stop leak-
ages. But I find mys2lf moré in agree-
ment with Shri Dandekar, I must con-
fegs, than I do with Shri Mukerj’e
(Interruption). I feel Shri Mukerjee is
yaying that he believes that it is so.
That ig so and I have said it.
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I shall give my reasons now. Shri
Dandekar has not criticised any of the
sections or any of the provisions. In
fact, he supports the Bill in all its as-
pects. He only wanted a clarification
of section 18A. So far as that is con-
cerned, I dare say that those who are
charged with administering thz law,
particularly the Reserve Bank, will
be well informed as to what have been
the activities in the past of any parti-
cular agent or what is likely to be the
activities of an agency in future, of
either the present agents or new ones.
We may take it that it is a responsible
body and it will s:¢ to it that in giving
or withholding the consent or approv-
al that is necessary there is no laxity
or harshness. This is a matter which
really concerns not so much the law
but the way in which the law is to be
administered, and until it is adminis-
ter:d, it is hardly* possible to make
any comments on the administration.
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I think, Sir, that Shri Dandekar who
has been himself an able administra-
tor at one time will agree with me
that these are adm’nistrative matters.
There may be certain difficulties, but
by and large it would be, I take it, the:
task of the Ministry and, indeed, the
end:avour of the Minister to see that
these rules are equitably administer-
ed, that the law is even handedly ap-
plied. So, I do not suffer from the-
fear that he has—and for which, he
seeks a clarification. I doubt very
much whether the hon, Finance Min-
ister can give him the clarification
here. How can he say that in the case
of A. B and C he is not going to give
the consent but in the case of X, Y and
Z he is going to give the consent?
That, I say, is an administrative mat-
ter.

So far as fear is concerned, in the
profession which I practise I have
found that fear is there, and, I would
be even constrained to say, sometimes
that fear is justified. It is no carping
criticism on any officer if he wants to
be zealous An officer is zealous if he
is unguided in these matters. He feels
he has got to administ.r the law, and
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whether there is a technical breach or
a substantial breach, after all, the in-
-dividual judgment must decide. With-
out guidance that judgment may ope-
rate adversely to the purpose for which
this enactment is being proposed.
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May I suggest for the consideration
of the hon. Finance Minister that as
it is a matter of law he might, either
in this enactment or by rules, make a
provision that there should be some
kind of control or superintendence by
the Supreme Court, some guidance
given to these officers by the Supreme
Court by having a control over these
officers, by laying down the procedure
which they are to follow and ultimate-
ly controlling them by exercising
some correcting powers. It would re-
move this fear which is, as 1 say, a
genuine fear in e minds of those
people who may be subjected to in-
vestigation.

Now, Sir, one thing has got to b=
realised. While ha-shness might
cause fear, mildness might cause ex-
cesses on the other side. In that view
1 f:el that with the moderating influ-
ence of the Supreme Court the real
culprits will not escape and those who
are merely guilty of technical offences
would not b> punished too harsh or
treated too ha-d.

In the case of my hon, friend, Shri
Mukerjee, I am reminded of what
Oliver Cromwell said once:

“Ye sons of Zerubia
Yo be too hard for me.”

Mv hon. friend has been very hard
really on collaboration. It must be
granted that when a foreigner comes
into the country with money he is not
doing so with any altruistic purpose
nor is he doing it for the benefit of his
health, He must seek prefit and it is
a matter of negotiation as to how much
profit we can give. That nerotiation
miist be based on this, that our profit
iy at least commensu-ate with what
‘wi pav. Th-refore, in each case there
‘has got to be negotiation as to the
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terms on which collaboration is to be
given. Formidable figures have been
quoted by Shri Mukerjee in crores. My
int:lligence and my conception are
very limited and I cannot conceive of
Rs. 1 5 crores or Rs. 1 10 crores.

Shri Hari Vishnu Kamath: You are
very modest.

Shri Sachindra Chaudhuri: I am not
modest, I am truthful. But what I can
say is this, that when we think in
terms of having equity shares to the
tune of Rs, 1.5 cror.s and having to
pay Rs. 1.9 crores for technical service
or advice, we have to consider what
we are getting in exchange. If by
spending Rs. 2 crores or Rs. 3 crores—
my arithmetic is always bad—we get
Rs. 5 crores, is it a bad investment?
That is the thing which we have to
consider. The other side of the picture
has not been disclosed by my hon.
friend. Shri Mukerjce. I am perfectly
certain that so far as the Ministry is
concerned—the concerned Ministry—4t
is not going to give its blessings to a
scheme of co-operation which on a
prope: assessment is not going to pro-
duc> profit for this country but merety
going to pour foreign exchange out of
the country into the pockets of colla-
borators. Therefore. while the warn-
ing which was given by my hon. f-iend
is a good warning, I imagine and I
expect that that warning has becn very
well followed in the past.

A'so, the purpose of this particular
enactment. if I gather right, is not to
stop collaboration or to regulate col-
laboration. but the purpose is to stop
the leakag~ of foreign exchange. On
that. Sir. a#ain. I ask my hon. friend.
Shri Mukerjee to consider this. On
the one hand he has got this evidence
that so much monev goes out. Has
he, nn the other hand. considered how
much benefit flows into this country
from this outflow? My hon. friend

.made a point that sometimes what

a sale is turned into a payment by
equitv share distribution. When we
require som~ machinery which is going
to be used in this country, there are
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many and various ways of paying for
it. We do not have cash at the moment
to pay for it. Therefore, what we do
is to say that we shall take that-as
their contribution for the purpose of
running our concern. Having taken
that, we have to service it. Whether
we pay for it by a somewhat uncer-
tain flow of dividends or an out-flow
of interest whether we give them the
chance of making profit in the shape
of dividends on the equity shares, it
makes little difference, except this that
so far as the loan is concerned the
loan has got to be serviced with inter-
est whereas go far as the dividends on
equity shares or any other shares are
concerned these are related to the
prosperity of the business. If we are
paying 11'8 or 13-6 or 8'8 in the shape
of dividends, it certainly means this,
that that dividend is flowing out of
this country because the particular
concern which has got the loan of the
machinery or purchased the machinery
or got a loan of money to purchase
the machinery 'in the shape of equity
capital is making profit enough to
justify the payment of this amount.
Also, it must not be forgotten that
when equity dividend goes out of the
country it is taxed in this country and
what is taken out is only that amount
which is allowed after deduction of
taxes. When we are thinking in terms
of business, every person, every pri-
vate individual, considers whether or
not that business is going to be pro-
fitable to him after having paid the
interests on the loan or, for the matter
of that, the equity dividend. Equally,
when the country has to do it, it has
to consider it and come to the conclu-
sion whether it is necessarv for the
purpose of the better development of
the country, it has to consider what
it is going to get in return.

Then Shri Mukerjee also made a
point of a particular British company
which he claims had offended against
the laws of this country and he said
this particular British company had
access to the High Commissioner of
that particular country. How can the
Finance Minister, I ask myself and,
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through you, Sir, I ask him, my hon.
friend, Shri Mukerjee, how can the
Finance Minister prevent a particular
national of another country from hav-
ing access to the representative of that
country? But he has himself admitted
that the Finance Minister and his Min-
istry has been completely correct in
their approach to this problem. If that
is so, I think the Finance Minister
really deserves not only our support
but also our congratulations, our ap-
preciation. I should say that it is no
reflection on the Finance Ministry in
any sense to say that although it was
approached by a powerful representa-
tive of a powerful country, yet it did
what was good for this country. Al-
though left-handed, although oblique,
my hon. friend, Shri Mukerjee has
really paid a compliment, no doubt de-
served, to the Finance Minister and
the Finance Ministry. I would con-
clude by saying for the consideration
of the Hon'ble Finance Minister that
he should not only remove the fear
but should give a positive assurance
to anyone who is not a citizen of this
country, an assurance which is needed
to establish confidence and, at the same
time, to ensure that the law is pro-
perly administered, that the Supreme
Court will guide the administrative
activities of the Directors and Deputy
Directors who are put in.

319+

Shri Morarka (Jhunjhunu): Mr.
Deputy-Speaker, unlike the two hon.
Members who just preceded me 1
would not like to say anything on the
general problem of foreign exchange
which this country faces. I would
rather confine myself to the actual pro-
visions of this Bill, and some of the
remarks which I am going to make are
meant to seek clarifications and others
are meant to point out some lacunae,
as I see, in drafting.

The main object of this Bill is to
give more powers to the Reserve Bank
and to the Central Government for
better enforcement of the provisions of
the Act. True, some of these powers
are extraordinary and one may say
they are in a way arbitrary; but, look-
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ing to the conditions through which
this country is passing, particularly the
malady of the foreign exchange, I
think such remedies are necessary and
hence one cannot seriously object to
these powers, particularly when these
powers are given to the Reserve Bank,
an institution which has earned a re-
putation for impartiality and a very

high degree of integrity.
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Coming to the provisions of this Bill,
the first point to which I wish to draw
attention is in clause 2. Clause 2
says:

“In sub-section (2) of section 1
of the Foreign Exchange Rcgula-
tion Act, 1947 (hereinafter refer-
red ta as the principal Act), the
words “and tp branches and agen-
cies outside India of companijes or
bodies corporate registered or in-
corporated in India” shall be inser-
ted at the epd.”

The purpose of this provision is, that
the Foreign Exchange Regulation Act
would apply not only to the citizens
of India abroad, but it would also ap-
ply to the branches or agencies of the
Indian companies abroad. Firstly, why
is this provision made applicable only
to the branches and agencies of com-
panies incorporated in India. Suppose
a private business firm or an indivi-
dual has an agency or branch abroad,
would the provisions of this Act apply
to him or it? If it ig the intention that
the provisions of this Act should apply
to those agencies also, then I think the
clause will need some amendment.

The Ministey of Planning (Shri B.
RB. Bhagat): This refers to agencies of
Indian firmg ouiside India.

Shri Morarka: Yes, it refers to
agencies of firms which are registered
or unregistered in India byt which
have an agency or brapch outside
India, Now you are applying the pro-
visions to the agencies and branches of
Indian companies outside India. But
what would be the position about
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branches or agencies of Indian firms
or agencies of individuals outside
India.

Secondly, according to this amend-
ment, the provisions of this Act are
soyght to be applied to branches and
agencies. I can understand that. But
how can it be applied to *“agencies
outside India”? Suppose those agen-
cies consist entirely of foreigners?
Suppose an Indian company appoints a
foreign company outside India as its
agent for buying or selling some goods
from India? If all the partners, ar
shareholders or directors or control-
lers of that business institution, which
is the agent of the Indian company ar
firm outside India, consist entirely of
foreigners, hundred per cent foreign-
ers, then, how can you apply the pro-
visions of this Act to that agency?

Shri Heda
not apply.

(Nizamabad): It would

Shri Morarka: My hon. friend says
it would not apply. The definition
which is sought to be added is “and
to branches and agencies outside India
of companies or bodies corporate
registered or incorporated in India”.
A branch of an Indian company, I
can understand, But the agency of
an Indian company may consist of
persons who are entirely of foreign
origin. Therefore, I think that this
particular amendment, as is sought to
be made in clause 3, deserves atten-
tion and scrutiny by the hon. Finance
Minister.

Shri Bade (Khargone): I have sug-
gested the addition of “foreign
agents”,

Shri Morarka: The amendment of
the hon, Member will make the posi-
tion more difficult. How can you
apply the provisions of this Act to a
foreign individual who never comes
to India, who has nothing to dp with
this country, who never comes with-
in the clutches of this Act? How can
you apply this Act on an individuat
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of another country living in that

country,

Dr, M. S. Aney (Nagpur): Do you
mean to say that this amendmept
would be infructunus?

Shri Morarka: I say that the pur-
pose of this amendment would be
limited and would not cover all cases
which Government may have in mind.

Then I come to my second point.

The second amendment in clause 10
says:

“after clause (b), the following
clause shall be inserted, namely:—

(c)”

and then they puyt clause (c).
My question is whether this
clause (c) is in supstjtution of the
existing clause (c) or whether it
has been transplantedq saomewhere
else,

The second point is; What would
happen to clause (d), because the
amendment says:

“after clause (b), the follow-
ing clause shall be inserted”

and then they only give clause
(c).
Mr, Deputy-Speaker: Is there a

clause (c) in the original Act?

Shri Morarka: Yes, Sir; if you will
- kindly take a copy of the original
Act....

Mr. Deputy-Speaker: No; there is
no clause (c).

Shri Morarka: If you see section 13
of the Act, not clause 13 of the Bill. ...

Shri B. R. Bhagat; But in sub-
section (4) there is no clause (c).

Shri Morarka: I stand corrected;
the hon_ Minister is correct. Actual-
ly, 1 was referring to sub-section (1),
whereas the amendment refers to
sub-section (4),
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Then, my main objection is against
clause 13. This clause seeks to intro-
duce a new section, section 18A.
This is a new section which is sought
to be introduced in this Act. I have
several points to make about this new
section. The first is that -ection 18A
says:

‘“Without prejudice to the pro-
visions of section 21 and notwith-
standing anything contained in
any other provision of this Act”
ete.

Section 21 of the parent Act says:

“(1) No person shall enter into
any cpntract or agreement which
would directly or indjrectly
evade or avoid in any way the
operation of any provision of this
Act or of any rule, direction or
order made thereunder.

(2) Any provision of, or having
effect under, this Act that a thing
shall not be done without the
permission of the Central Geov-
ernment or the Reserve Bank,
shgll not render invalid any
agreement by any person to do
that thing” etc,

This is the most important part,

namely,—

‘“shall not render invalid any
agreement by any person to do

that thing.”

So, even if there is an agreement
which is subject to the approval of
the Government or of the Heserve
Bank, merelv the entering into
that agreement would not be void or
invalid. The new section 18A says:

“Without prejudice to the pro-
visions of section 21”;

in other words, the provisions of szc-
tion 21 would govern the provisions
of the new section 18A also,

Now, the new section 18A says:

“Without prejudice to the pro-
visions of section 21 and not-
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withstanding anything contain-
ed in any other provision of this
Act, a company (other than a
banking company) which is not
incorporated under any law in
force in India or which is con-
trolled directly or indirectly by
persons resident outside India, cr
any branch or cfice of any such
company in India or a firm con-
sisting wholly or in part of per-
sons resident outside India, shall
not accept appointment as—
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(a) agent in India of any person,
company or firm in the trad-
ing or commercial transac-
tions thereof, or

(b) technical or management ad-
viser in India of any person,
company or firm,

except with the general or special
perriission of the Central Gov-
ernment or the Reserve Bank;
and where such appointment is
accepted without such permission,
it shall be void.”

Section 18A says, “It shall be void” if
it is entered into without permission;
section 21 says, “It shall not be void”.
Further, section 18A says, ‘“Without
prejudice to the provisions of section
21”; so section 21 still continues and
wil] override the provisions of sec-
tion 18A. Which of these two provi-
sions will have more value? Will
the provisions of section 21, which
are general provisiong saying that
agreements which are subjact to the
permission of Government or of the
Reserve Bank shall not be rendered
void, prevail; or, will section 18A,
which says that an agreement of that
type will become void, prevail? I
think, that requires clarification.

My next point is this,
tion 18A they say:

In this sec-

“a company....which is not in-
corporated under any law in force
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in India or which is
directly or indirectly”.

controlled

What is the meaning of “a company. .
controlled directly or indirectly”?
There is no definition of the word
“controlled”. Instead of introducing
this new thing, why did the Govern-
ment not adopt the definition of
“company” as defined in this very Act
in section 18, Explanation I? In the
parent Act in section 18, Explanation
I, they have defined what are the
companies which are incorporated in
India or which are incorporated out-
side India but which are undey the
control etc. I will read out Explana-
tion I. It says:

“The companies referred to in
sub-section (1) are companies not
incorporated under any law in
force in India in the case of
which any of the following con-
ditions is fulfilled:

(a) that the company is by any
means controlled directiv or
indirectly by person residen
in India; or .

(b) that more than one-half of
the sums which, on a liqui-
dation thereof, would be re-
ceivable by holders of share
or loan capital, would be re-
ceivable directly or indirectly
by, or for the benefit of,
persons resident in India; or

that more than »jne-half of
the assets which, on a liqui-
dation thereof, would be
available for distribution
after the payment of credi-
tors, would be receivable
directly or indirectly by, or
for the benefit of, persons
resident in India; or

(c

~

(d) that more than one-half-—

(i) of the interest payable on
its loans and 'oan capital,
if any, or

(ii) of the dividends payable
on its preference share
capital, if any, or
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(iii) of the dividends payable
on its share capital, if any,
not being preference share
capital,
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is receivable directly or in-
directly by. or for the benefit
of, persons resident in India.”

This definition was very exhaustive
and if they had adopted the same
definition for the companies mention-
ed in section 18A, I think, the diffi-
culties could have been solved and it
would have been more easy for the
courts also to understand as to what
they mean by companies registered in
India or controlled by foreigners or
companies not registered in India but
doing business here.

The third point is that the main
purpose of this clause is that foreign
companies or firms should not have
agency business in India, earn money
and remit it to foreign countries be-
cause when they earn money under
the standing agreements etc. we
have to allow them to remit it to the
foreign countries. In order to pre-
vent this major drain on our foreign
exchange, it is sought to control the
appointment of such persons as
agents of any Indian company. But
then, again, the restriction which is
sought to be imposed by this section
is in a way limited. What it says is:

“agents in India of any person,
company or firm in the trding or
commercial transactions thereof”.

What about industrial or ‘nanufactur-
ing activities? If an Indian company
appoints a foreign firm or company as
its agents for any of the manufactur-
ing operations or for other industrial
activities and they pay a commission
for that, I do not think that would
be covered by either (a) or (b).
Clause (b) says:

“technical or management ad-
viser in India”.

Instead of having this limited provi-
sion, that is, “agents in India of any
person, company or firm in the trad-
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ing or commercial transactions”, they
should hve said “agents [or any pur-
pose”.. After all, with the permis-
sion of the Government of India or of
the Reserve Bank you could always
permit them even for commercial and
trading purposes; even for industrial
purposes. So, all that the provision
would require is that before a firm
accepts such an agency it must come
to the Government for approval or
permission, when it is a foreign firm,
I do not think there was anything
wrong if you had made a general
provision that any foreign firm ac-
cepting any assignment which is like-
ly to bring to it income in India, be-
fore accepting any such assignment,
must have the approval of the Re-
serve Bank or the Government which
will examine the implications,
foreign-exchange implications, of such
an agreement and then in its wisdom
it may give permission or it may not
give permission,
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So I think that instead of having
this limited thing now and coming
again after two or three months for
another amendment when you may
find another difficulty, loophole or
lacuna, it is better to give a little
more time to such Bills and have a
thorough draft to carry out Govern-
ment’s policy and Government’s in-
tention.

I am sure that the intention of the
Government in bringing forward this
Bill is to prevent this drain of foreign
exchange by these foreign people do-
ing only agency work in India—they
get commissions which, under our
existing code of conduct etc, we are
bound to allow them to remit to their
mother country.

Then there is another purely draft-
ing point. Here you use the words
persons, firms and companies, in
the same line person, firm and com-
pany. I think the word “person” in-
cludes companies and firms also.
‘Person” does not mean an indivi-
dual, Here in the context of our
legal terminology, the expression
“person” is said to include not only
individuals but also firms and body
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corporate. If that is se, there is no
point at all in having this expression,
because it will cause confusion. The
lawyers and the courts woitld say.
“well; the intention of Parliament
must have beern differéeht when 1t
used the expressions differently”, and
they will try to give a restricted mean-
ing to the word “person”. They will
feel: unless ther> is a definite mean-
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ing; why are they using the word
“person” separate from companies
and firms. I think the well-defined

meaning of “person” should have
been adopted in this context also,

The question Which has put by Shri
Dandeker is relevant in this centext,
namely, would this provision apply
only to future cornpanies cr future
agencies, or td existing ones also?
Would there be an occasion for Gov-
ernment to review the evisting
arrangements #1337 [ think that if
the provisions are to be made pro-
perly effective, the Government
should take an early occasion tg re-

view all these agreementg and
arrangements; because, most of the
companies or agencies are already
committed, and unless you review

them you will not be able to make a
real saving in the foreign-exchange
remittances.

Then they say that the Reserve
Bank or the Central Government
would give permission or approval
for appointing a company or a firm or
an individual as an agent for certain
activities of the companies or firmg or
individuals in India. They may give
permission, they may not give per-
mission. But there is no indication
as to what would be the criteria
which will be followed. Instead of
that, if they had said that if ary firm
desires to remit any money cut of
India, that remittance would not be
possible without the specific sanction
of the Government, that would hLave
been better,

Instead of restricting the appoint-
ment of these people—the main pur-
pose is to restrict the remittance—
why not restrict the remittances and
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say, “if any such appointment is
made without the approval of the
Government or the Reserve Bank,
then the concernhed firm chali not Le

entitled to remit its income
or any part thereof outside
India”. 1 say this becauss, then

there wbuld bé less of discrimination,
thére would be less of éexecutive
fear, there would be some sort
of uniformity and, # I may say so,
less of distrimination,

The reason is this, that today 1 can-
not appoint any firm as an agent,
whether that agent wants to keep the
money in India or wants to remit it
abroad, whereas another person may
be able to do that if he can convince
the Government of India that it is in
the interests of the country. My
point is that so far ag the interest of
the country is concerned, in this con-
text it is governed only by one con-
sideration, namely, whether the per-

son receiving the money shall or
shall not be remitting it outside
India.

So, while I approve of the scheme
that Government should take all
steps to plug the icopholes and tighten
the provisions, I think the same
objective of the Government could
have been achieved in a better way
by restricting the facility to remit the
money—>by restriciin i the remittances

rather than by restricting the right
to appoint some people as their
agents.

Dr. M, S, Aney: Do not rely upon
discretion.

Shri Morarika: There wculd be no
discretion so far as the appointment
is concerned: disoretion would be only
for allowing the remittances.

Now I come finally to clause 18.
But before I come to that clause, I
want to say a word about the propos-
ed section 18B contained in clause 13.
The proposed new section 18B res-
tricts the travel agencies, zirlines, etc.
from booking and reserving tickets
for travelling either wholly or partly
outside India, except with the per-
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wission of the Reserve Batk ete.
Now, as it is; with the existente of
the P forih and the existente of other
restrictions, ng travel agent to my
knowledge can book a ticket for any-
body, either &an Indian citizeti or
foreighbf, if it is to be paid by Indian
money by an Indian, without the per-
mission of the Reserve Bank, Even
if I want to book a ticket for a
foreigner, if I want to ifivite him
from abroad, even then I require the
Reserve Bank’s permission before 1
buy a ticket for him—of course, I re-
quite permission, P form, vverything
for my own ticket.

So I do not khow what is the
necessity of duplicating the provision,
because if the Reserve Bank issues a
permit, a foreign-exchange permit, to
‘me, or a P form to me, ithat means
that they have c¢xamined my case and
they have approved of my going
abroad. And that P form or foreign
-exchange should be enough to enable
the airlines or travel agents to issue
a ticket for me. While these pro-
visions are necessary, at the same
time, we should see that there is no
unnecessary duplication or that there
are no cumbersome or difficult provi-
sions made. Because, even the
judges of the High Courts say now-
adays that the speed with which we
pass the laws is such, the volume of
laws passed by Parliament is such
that, leaving aside the auestion that
there should be a healthy growth of
every law, they are not even aware
of the provisions of the law. The
judges and advocates, all these pzople
say they are not fully conversant
with the provisions of the law, leave
alone the vcitizens and illiterate
masses.

Therefore I think that the system
of P form and the system of foreign-
exchange permit which are necessary
before we can buy a tickat sre en-
ough and no further restriction on
that score is necessary,

Dr, M. S. Aney: May 1 ask one
question? Would the proposed sec-
tion 18B cover cases like thatl of
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ting his ticket and rufiting away?
Will that case be overed by thia?
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Shri Morarka: No, Section i8B, in
my opinion, will nbt cever those cases
whith relate to foreigners end where
foreigners buy tickets with foreign
currency outside. The P form is re-
quired for them if they have stated
in India for a certain time. But 30
far as Indian citizens are concerned,
this 18B would make things a little
more difficult. Maybe, ultimately this
18B might cover cases like that of
Walcott etc. also. But on a first
reading by impression is that it will
not.

Dr, M, 8. An‘y: I thought it was
intended for things like that.

Shri Moratka: Then, Sir, clause 15
introduces new sections 194, 19B, 19C,
19D, etc.

19A deals wwith power to search
suspected persons; 19B deals with
power to arrest; 19C deals with
power to search any vehicle or con-
veyance and 19D deals with power to
search premises. 19A which relates
to the search of a person says:

“If any officer of Enforcement
authorised in this behalf by the
Central Government, by general
or special order, has reason to
believe that any person has sec-
reted about his person any docu-
ments which will be useful for
or relevant to any proceeding
under this Act, he may search
that person.”

But then sub-section (2) says:

“When any officer of Enforce-
ment is about to search any
person under the provisions of
this section, the officer of En-
forcement shall, if such person
SO requires,....

—that is, if the suspected person so
requires—

“take such person without un-
necessary delay to the nearest
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gazetted officer of Enforcement
superior in rank to him or a
Tagistrate.”

I+ he objects to the search being
made by that officer, then he shall be
taken either to a magistrate or a
gazetted officer superior in rank to
that officer. Then, if the magistrate
or a superior officer, after hearing
him, feels that no search is necessary,
he will forthwith release him or
send him away. On the other hand,
if he feels that the search is neces-
sary, then the search will be ordered,
The point which I want to make here
is this. In the case of searching a
person, a right to object the search
being made by the Enforcement
officer is given to the suspected per-
son, that is, he can ask for being
taken either to a magistrate or 10 a
senior officer. But when you come {o
his actual arrest, this very officer can
arrest him without any option being
given to the suspected person to be
taken either to a magistrate or any
superior officer. 1 want to ask:
Which is a more serious thing? Is it
his search or his arrest? 1f a person
can object, according to the scheme
of this Bill, for being searched by
a particular officer, why is this right
not being given io him if he

feels
that his arrest is illegal or un-
warranted or malicious? Why do

you prevent him from asking for the
same facility which you give him in
the case of his search being made?
I can understand if you had not given
him this right against his search
being made and had given him this
right against his arrest which is far
more serious than his search,

&g ar o, 4 73 ugr FE
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Shri Morarka: I can give an answer

to my hon. friend. If a mistake is

made in one Act, should we perpetu-
ale the mistake in all the Acts?
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Secondly, I am not objecting to this
provision or that provision. But
what I say is this, On grounds of
equity, natural justice and fairness
to the person, if you give him an
option of going to a superior officer
against his search being .made, you
must give him the same facility when
he is being arrested,
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Dr. M. S. Aney: Does he not think
that the purpose of the Act will be
defeated by that?

Shri Morarka: It is not a case
where you are dealing with the docu-
ments. Here is a case where you
are dealing with a person. Now,
even if he %oes to a superior oilicer,
he is not acquitted. All that he
wants is that instead of the inferios
mind being applied to the circum-
stances or to the facts of the case, the
superior mind, if I may call that, may
be applied,

Shri Man Sinh P, Patel (Mehsana):
Not superior mind; superior officer’s
mind,

Shri Morarka: That is right. In
this Bill, you have given this facility
against the search of a person. Now,
take another case. Under 19C, you
can search any vehicle or an animal
or any other carriage which carries
goods. If one can object to a person
being searched by an officer of a
particular rank, how is it that one
cannot object to one’s vehicle or ship
or animal being searched by the
officer of the same rank? It may be
that the provision in 19A is more
generous and the provisions in 19B,
19C and 19D are a little more strict.
But I think the case of arrest is more
serious than the case of <search,
Again, the case of searching one’s
house is more serious than the ques-
tion of searching a person,

Therefore, I feel that some of the
provisions of this Bill, particularly,
clauses 13 and 15 and, as I said in the
beginning, clause 2, need a little more
scrutiny at the hands of the hon.
Finance Minister and his able oificers.
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1 have no doubt that they must have
given sufficient consideration in their
own way to these problems and in
order to meet them they have brought
in these provisions. I think a few
things which I have pointed out might
improve the Bill if they are accepted.
It may appear to some Members that
I am pleading for making the Bill
lenient. That is not my purpose. I
only say that you must make the Biil
a little more homogeneous, a little
more logical, and you must give the
citizens or the persons a little more
fairplay,

Shri Heda: Mr. Deputy-Speaker,
Sir, the various clauses of the Bill
make an effort to improve the present
Foreign Exchange Regulation Act. Ex-
cept one or two clauses, all of them
are of minor significance. However,
the cumulative effect of all these
clauses will be the tightening up of the
foreign exchange provisions and their
better execution ang the result will
be that the overall position will im-
prove.

At the same time, 1 take note of
the deteriorating foreign-exchange
position of 6urs and from this angle
certain questions that were put in the
question Hour today aroused a good
deal of interest. In fact, a pointed
question was asked from the Finance
Minister as to whether along with the
official rate he was aware of the non-
official rate as quoted in other coun-
tries. He refused to give his know-
ledge of any non-official rate being
there. But I think it is his duty to
find out what non-official rates are 'ob-
taining in different countries. My
own knowledge is that teday in Lon-
don there are a number of banks and
even private bankers who accept the
rupee at the rate of Rs. 20 to 22 per
pound. Sometimes I feel surprised as
to what they do with those rupees.
There are so many loopholes by
which they can easily convert those
rupees into pounds or use them
in Lndia itself. This poses a very
serious problem. It not only brings
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down the prestige of our country—
for, a country’s name is <Zenerally
judged by its foreign policy and by
the value of its currency—but it also
shows clearly that there is something
radically wrong with the execution of
our policies. ~
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If you look at the working of the
Air India International, you will find
that they are not getting that much
increase in business as they had been
getting before, and a number of In-
dians have now started coming not
by Air India but by other airlines.
What is the reason for this? The rea-
son is that the airlines of other coun-
tries are giving them lower rates; they
are under-cutting the rates. Suppose
the international rate is &£130 or
£135 from London to Delhi or Bom-
bay; the other companies are prepar-
ed to accept £100, and they are able
to do so because with those £ 100,
they can purchase rupees at the rate
of Rs. 20 or 22 per pound, and the
very same rupees can be used in
India, and thereby they get the value
of £ 135 or even at a little more.

Shri Hari Vishnu Kamath:
foreigners are flying by Air
nowadays.

More
India

Shri Heda: That is exactly my
point. When Air India service is so
gooq and it has such an international
reputation that not only the Indians
but foreigners also insist on flying by
Air India......

Shri B. R. Bhagat: It is very popu-
lar.

Shri Heda: how is it that a
number of Indians are not flying by
that service? It is not that they are
not patriotic. Sometimes they are
short of money and sometimes there
are other reasons. Therefore here is
as case where Government should ser-
iously consider over this matter.

As my hon. friend Shri Morarka has
caid. the Reserve Bank has got a very
good name, but theif” execution has
been very poor. My own experience
is that the foreign exchange contro}
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which is in the handg of the Heserve
Bank is very inhuman in the sense
‘that they go by technicalities and they
go by what appears on the paper, and
very little discretion is exercised by
them. I wanted to stop at Moscow re-
cently. My sister-in-law  was in
Moscow, and I wanteq to pay her a
visit for a few days, because I thought
that would give me a good opportunity
to look around Moscow, but I was
told that sister-in-law was not a blood
relation; sister alone was a blood rela-
tion and not sister’s husband or wife's
sister. Though there are a number
of Acts where the spouse has been
equated. ...

Shri Harj Vishnu Kamath: Was she
the hon. Member’s brother’s wife?

Shri Heda: No, she was y wife
-gister.

1 have come across a number of simi-
lar cases, but I would narrate only
one case which I think was the hars-
hest one. A young lady born in Eng-
land having British citizenship before
she wag married—her entire family.
father, uncle and others were doing
good business in London—was mar-
ried ang came to India. Meanwhile,
her father expired. Naturally she
wanted to go back to England. She
knew that the foreign exchange dif-
ficulties would be there and, therefore,
she might not be able to go there, but
her uncle was discreet enough to send
her return ticket from there. Even
then, the Reserve Bank did not allow
her to go, even though her father had
expired, and her uncle had sent return
tickets for her and she haq held Bii-
tish citizenship before she was married
-and her parents were in England and
were doing, as British citizens, thougb
of Indian origin, good business there.
These are the hardships that we find
on the one side, but on the other side,
we find that we can get foreign ex-
change in ample measure but at
slightly exorbitant rates. As I have
said, open selling of the Indian rupee
-at the rafe of Rs. 20 or 22 per pound
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does not ¢cfedte 4 good imptession
abouit the foreign extHange cuntrol of
regulation by oif coufitry.

Shri Dandeker hdd referred to one
aspect in his speech; to whieh I do not
agree. He had stated that certain
measures taken by the Comtherce dénd
Industry Ministry, particularly the
Commerce Ministty, were not good,
ang he particularly mentioneq the ex-
port promotion incentives. These ex-
port promotionn incentives have done
two good things for our country. One
of them is that with these incentives it
is possible for an Indian exporter to
export Ihdian goods even 4t a loss.
My knowledge on this matter is nct up
to date, but I think that about a month
nr en before, the foreign exchange
value prevalent in India was batween
50 and 60 per cent; so if a person ex-
ports and earns Rs. 1 lakh of foreign
exchange, then he can bear a loss of
about Rs 25,000 to Rs. 40,000; because
he can earn Rs. 50,000 or Rs. 60 000
"y that incentive. So, one definite
‘dvantage was that we were able to
export even at a loss. That wag one
reason why the exports were going up.

The seconq advantage is that some
of our industrieg which want foreign
exchange could buy it from the foreign
exchange earned by these incentives.
and thereby save a lot. Here, I would
pose a question for the serious consi-
deration of the Finance Minister. In
the matter of foreign participation, he
allows equity participation, rather he
gives a preference to it, but he does
not allow foreign loans. The point is
that most of the companies which
have foreign collaboration go into pro-
duction and earfi” well. In fact, anv
company which has got foreign col-
laboration is assured of succes;z for
two reasons; one is that the foreign
collaboration takeg care to see whe-
ther the company will earn profit weil
or not. Secondly, the varied process-
ing done in our Development Wing
is very good, and that itself is a guar-
antee that any scheme sanctioned by
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Government is assured of success.
That is why most of the companies
without any exception, Which Hhave
foreign_ collaboration have been very
successful. So, the point is that on
equity you pay a dividend which is in
most cases far higher than the interest
that you would be paying on the loans.
1 do not know why my hon. ftiend Shri
H. N. Mukerjee gave us only the figures
relating to interest on loans, but
did not give us the figures
regarding “equity capital, but he was
good enough to tightioh that the divi-
dends on the equity capital would be
higher. They ate higher, ahd there is
no doubt about it. Therefore, Gov-
ernment should seriously consider over
this matter anq if in any foreign col-
laboration along with equity partici-
pation or even without any equity par-
ticipation thete is an offer vf foreign
loan, that should be accepted, and that
that woulq relieve the Government of
the burden while paying dividends and
other things.

A few other points were brought in
but only two or three of them were
very relevant and important. The
powers given under the new sections
that are being inserted by this Bill
are very wide. Shri Morarka gave a
few details of these powers. An officer
can search, arrest and do so many
other ,things. These are very wide
powers, and in the circumstances 1t
appears that these powers are neces-
sary. But experience shows that the
Finance Ministry had been taking
powers and powers all the time but
has not been enforcing them as it
should. That is why there ig a feel-
ing in the House that mere taking of
powers without any intention to use
them or without an adequate need for
their use does not look good. It only
creates a feeling that we are creating
an econ~™y or administration which is
after more and more control. So
when the Finance Minister has come
forward seeking these powers—I have
no doubt that he will get them, he
should get them—] do hope that he
would use them and thereby improve
the foreign exchange position. I sup-
port the Bill.
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{Barh): I welcome these provisions of
the Bill, consideration of which has
been moved by the Finance Minister,
more so because now is the time
when we have to conserve our foreign
exchange tesources to the best of cur
capacity.

According to 4 statement he mide
only recently, the Finance Minister
said that he was very worried about
the foreign exchange position which
is not too happy. When we look at
the figures he gave, it makes us alsc
vety worried. During the Fourth
Plan, the foreign debt obligation we
shall have incurred in the country
would be Rs. 1100 crores, Rs. 600
crores by way of interest and Rs. 509
crores by way of repaymert of debt.
Apart from that, there is, according
to him, the problem immediately fac-
ing us of finding resources of tie order
of Rs. 50 crores to pay back to the
IMF; T am sure with his ingenuity ke
will do something to avoid this drain
at the present moment.

Therefore, I welcome the Bill. How-
ever, 1 feel the provisions and their
impact will just amount to only tinke:-
ing with the problem. I am sure that
the powers sought to be given to tne
Reserve Bank and the Director of En-
forcement and also the facilities which
have been given to the public by way
of appeal to the High Court against
the legal decisions of the enforcement
directorate and the tribunai, are for
the bonefit of the public. Ail the
same, I feel this is not going to sclve
our problem so much though thrse
measures can prevent loopholes and
mitigate to a very great extent some
of the headaches which we have becn
facing in this country in this fieid.

One of the peculiar problems that
hag come to notice is concerning the
tourist traffic. In numbers, tourist
traffic from abroad to this country has
increased very much, but the earnings
therefrom have more or less been
static, if we compare the figures of the
present year with those of the previous
three or four years. The earnings have
been negligible. When we compare
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our figures with those of other coun-
tries like Japan and Italy, we find the
position shocking—that the tourist
traffic coming to this country hardly
gives us any foreign exchange. The
point is that they have tried to find
out a short-circuit way of getting
money herg¢ by some means, and they
just do not bother to pay the foreign
exchange for all the tours they take
in this country. Many people who are
honest do really pay in foreign ex-
change, but a large number out of
this tourist population has not given
us a satisfactory return. I am sure
with the tightening of some of the
provisions, this phenomenon wili be
considerably checked.

3215

There is another problem remaining
—that of remittances from abroad. |
was sometime back in the Finance
Ministry; from personal experience
also, I have noticed that remittances
of Indians from abroad have been
falling year to year. According to ans-
wers given to questions here—subject
to correction—there has been a fall of
60 per cent in the remittances as com-
pared to previous years. This really
provides a very big loophole for
foreign exchange violation because
some sort of arrangement is being
made by which remittances are not
sent here but are mutually exchanged
between foreigners and Indians. The
Indians overseas d6 not send mcrey
here; they make arrangements to pay
the money to the tourists who come
here through some of their relations—
and vice versa. This hag become a
very big problem one to be reckoned
with. Therefore, 1 am happy that
some of these provisions have been
proposed to be enacted,

But the basic crux of the sjtuation
is that we have been sandwiched bet-
ween two things. on the one hand, we
have the foreign exchange scarcity; on
the other, there has not been a very
proper utilisation of the foreign ex-
change we have got. The latter also
meang a great loss. conserving
foreign exchanga we will be able ta
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collect a few crores, but the loss we
incur through delay lack of proper
technical collaboration non-preparation
of project reports, non-presentation of
those reports to the foreign collabora-
tors etc., is in proportion much higher
than the amount of foreign cxchange
we lose by these violations of exchange
regulations. Therefore the problem
has to be tackled not by one set of
measures alone but 'on a wider front.

This is not the opportunity to go into
general questions of foreign exchange
and its disbursements. All the same,
I have taken this opportunity while
speaking on this Bill to <ay that
there are many things which have to
be checked in order to curb current
violationg of foreign exchange regu-
lations, hiding away foreign exchange,
indulging in under-invoicing and over-
invoicing, and also ensuring Dbetter
utilisation of the foreign aid we get
from so many agencies.

There is one thing. There has been
a wide difference between the statis-
tics compiled by the Directorate Gene-
ral of Commercial] Intelligence and
Statistics and the data we get from
the Reserve Bank. It is good that
Government had set up 3 committee in
March 1964. Subject to correction,
the committee has made its recom-
mendations. There is a wide varia-
tion between the statistics prepared
by the two agencies I menioned. That
really leaves scope for a lot of abuses.
If these two data can be reconciied—
I know that there can be variation bet-
ween two agencies functioning be-
cause the problems are very complex.
the collection agencies are so many—
it can be ensureq that there is not
such a wide variation; some sort of
parity should be maintained between
such agencies which maintain such in-
formation. Therefore, Government
should try to bring the statistics and
intelligence gdata about foreign wex-
change in a more uptodate form.
This will check abuses and conserve
foreign exchange in a much better
manner.
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Another point. We are going to
suffer very much because of the levy
by the UK. of a 15 per cent sur-
charge on itg imports. According to
assessments being made from time to
time, it seems we are going to lose
nearly 30 per cent of our exports.
This situation stresses the neeq for
better conservation of foreign ex-
change. Our balance of payments posi-
tion, looking to the present situation,
is going to be very much adversely
affected by this surcharge. Therefore,
I woulq suggest that we should have
our project reports and other things
ready so that work could start as soon
as we get the foreign aid. Generally
what happens is, as in the consortium
aid we have got, that the report is not
ready, we just wait for the allotment
of foreign exchange for a particular
project from a particular country.
After receiving it we start going into
the reports so much so that even the
geological survey is not ready. In
some cases, I have found that the pro-
ject reports have been so much delay-
ed because the geological survey was
not made. One example is cement;
another is bauxite. We have a plan-
ned programme for producing alum-
inium but the proper geological sur-
vey for bauxite has not been there.
The second thing is cement. We have
a general programme for expansion of
cement production without looking in-
to the geological capabilities and the
availability of limestone. I gave these
two examples to show that without
proper advance planning we could not
utilise our foreign exchange as we
should.

Some of the industrialists go in for
industrial expansion. They may or
may not have the resources. When
they go abroad for foreign-exchange
requirements, they get the foreign ex-
change through deferreq payment. But
guch facilities are not granted to them
internally with the result that even
the foreign exchange that they get is
not properly utilised, causing loss to
the planned economy. The develop-
ment bank that has come into exis-
tence and other financial and credit
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agencies should initiate a system of
deferred payment to be met on the
basis of foreign exchange allotment
which is likely to be available for a
certain project. Sometimes the pro-
jects are not initiated because of lack
of facilities here. I know personally a
case where foreign exchange was com-
mitted; plants were ordered from West
Germany but some technical collabo-
ration was called for from East Ger-
many. Due to some politica] compli-
cations, the West German Government
decided not to allow German banks tc
give foreign credit. The whole prs-
gramme was bogged down for 2}
years. With great difficulty some
foreign exchange was allotted from
the free reserves. There may be
other similar cases; therefore, some
such allotment should be made in such
cases, where the Government has con-
curred with the programmes,

I do not know whether this is very
relevant to this Bill but 1 would like
to take this opportunity to suggest
one point. A huge project costing
Rs. 40 or 50 crores or even Rs. 2 crores
but involving a foreign exchange of
Rs 5 or 10 lakhs may be there; the
party has got enough resources in
rupees. But that party is asked to go
in gsearch of foreign collaborators for
that small amount of foreign exchange
with the result that the project or unit
gets delayed. Compared to the loss to
the country due to the delay thus
caused it would bz advantggeous to
release a small amount from the free
foreign exchange resources on pay-
ment of rupee equivalent so that tae
project may get going quickly.

Lastly, about standardisation. The
Reserve Bank has taken power: to
frame some standarg regulations for
foreign collaboration with Indian coun-
terparts. In such caseg technical ccl-
laboration is an important and signifi-
cant part. In this field of technical
collaboration, lot of abuses are there.
The remittance of foreign exchange
from this country on the basis cf
technical collaboration allows for
laxity. Therefore, I would request
the Government to follow some kind
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of standardisation in the matier of
technical collaboration if it 15 nct, pos-
sible to have complete standardisation.
Some standard formula should be there
so that collaboration agreements can
fall into that pattern. It will also
avoig the necessity of going into the
merits of every case or into every point
of an agreement which will cause a
lot of delay. That is why I suggest
that some kind of technical stanuar-
disation should be maintained which
may affect technical collaboration
generally.
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Finally, 1 would request the Govern-
ment to take the problem of advance
budgeting in foreign exchange and
foreign collaboration very seriously.
At present, it ijs done only for six
months periods. This is not proper in
a country which spends thousands ‘of
crores of foreign exchange. Govern-
ment should have a long-term plan-
ning of foreign exchange aliotments.
Otherwise, foreign exchange allotment
becomes very uncertain and a lot o1
other problems arise: we find our-
selves in a very tight corner. Advance,
long-term foreign exchange budgeting
would be helpful in this period of diffi-
cult foreign-exchange situation. So, I
would ask the Finance Minister to
consider this. He is very resourcefpl
and he is also a man of great tenacity.
If he takes it into his mind, he can
do it, in spite of delaying by some;
they cannot really stop his will. Not
that I think that Mr. Wilson has donc
wonders but I would certaiuiy say
that Mr. Wilson, the present Prime
Minister of Britain with five or six
majority, has taken so many stevs to
improve the economy of his country.
These steps are very vital because
they have affected every person, in-
cluding the consumer. But there is
that conviction that ultimately the re-
sults of these will be good for Britain.
I am sure the Finance Minister who
has got the same tenacity of purpose
and also great perseverance alsp does
not want all the time tp play to the
gallery which ijs a growing gng very
dangeroug phenomenon in the lgeder-
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ship today—excuse my saying so—and
I am sure he will be bold enough to
take steps and do something about
our foreign exchange.

sl WieTT TIE F<AT (FA)

ITsFT WG <, AgT & MANT aI=47
AT WA TN T AT (TS )
faer 1 wwed 7 forar & @t # WY 39 &7
T FTAVE ) AT @3 § ag v
dnw e o t@r @ A9 wAwE Ay
8 S A afus FoR g wfew
wifs @ IR F; ogfar F oA
T &Y sufeq sifaa @ awa &, 92 arr
I €8 T | T AT @ 99 F AR
A @ @) e qg e 2dT @ ar
3% T w1 Fe oag felr 69
& agra faRelt g sy < ¥ 1 zafEg
¥ S gz wfaw fean §, § &Y g@ar
Wt gm fF @ # @ oadw # e
&1 ], g8 oA & T 52T oY AT &Y
=fgr |

v far /&Y Y ¥ &Y 98 G99 qer
a1 fF & 1963-64 ¥ farar faeir
T IHEY T A IR IGH AL F9T
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37 T ¥ AR O w wig ¥
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IR ag g foar fr area fagem 47
FrE oF FIOAT 4 § afew F aga &
&1 7@ FT wen we & o fase w
TR A OF & R, e g Iwwy
7% § | afFT I@d T g aga
T AT fFar & &1 s SEay iy
e gs ) wfe T @ g ?

AT WIFIT FHT K H@wE|
97 AW & W 9T @
g sk ag sk W o
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2 Qg gTU TiFa gt af I € AfFa
WX g0 IAFT OF ¥ qre T8l
FIAT 1T & oAy 3B e A A
2 v 7o frem =g R e oo
F «Fit &Y qwe fomr @ gqr SfE
I+ I F AT AT F &H F faqr
T 78 faw smagta A A7 A
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arg Fr fazai 7@ s FOs 1 A
I9 T AST AT FAT C

ore fagelt qam F Frw & gt
For-afedt & Hg O QAT A I &
TS IEFET FT I A ALY forerar g 7
AT fF g0 T JoT FI AT T
AR 9T Y & 1 ;i ? safag fr gEmR
agr fage-ar § F0 g AR T
fa@elt war g FE

fadelt 7zr AR s A g
§ TG FTeAHT A QY AL, T FE
7" afqar gar g, T F1E =T e
TSR FXA AT T & | 59 =TT
F1 gfar § @t semfa ok qEefa g7
& o #1% qear 7€ @ | R AT
qFST AT, 41 STF 19 ¥ oF &) gfaane
2T g fF 97 3|7 I FU AR TR
gvT g & ST & A FgAr Argan
g f& ot S gz I AT 9FT F
BIg AT wgl aF Ifed { |

f9-q¥f g F 13 3T R
Fa 17 foa s, sfew e gz g drag
o9 {63 7 SMew F1ar ST BT §
z® a7 7 I ok fer gz ¥ &
FIAAT 1 AT ST FIAIET T FT F
T FA WIET FEafagl o an En o
1947 ¥ g 9 a1, faw & =
T g1 ©T & | a7 791 ST F o
T T & 1 9@ FAgafa I weafar
& aifas & | 39 FT &Y FHfmar W@
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faeit qar maz F¢ FE G, S FTH
93 Fig &Y, a1 F1E gt gey, ife
T ¥ ©F AT #7E gHwar g @ g
f fael qar #n § | SR BIZ BT
FETHR B2 BIZ FI@MI HIX Haz-
ft & foq wmedg & 3 45 oy §,
afes 37 & fag =i agr fasar §
3T T FeT AT ¢ fo faRwigmr agh
219 g fewd § fr ag faded qar
FAT AT AT AT | AIT JHE F7 FAT
T § ? AT AR 99 9L 9I ¥ OF
dex wmar, fam & w1 mr § fr dm
a1 g1 T Areay fag gy, A wwie
& & 7 gH fog deed § o 9,
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ot fadelt gEr 1 oSwERr @y
gar g fF F09 v o &7 Fidr qmE
ATET @ 1 WR, T IR 9T Y, FIE
7 T FW g 7 AY ANEY, FO-
s FA F fag gwdy faRen
LI U S 1 B 1
§fw 3w & A 9¢ 9@ qfy &
faeft qgT Srq & A AR IF A
¥ FH1 9% @9 < fgar @7 | =
formmr A1 9T ST W) e wveAt fagwr
agr ¥ fasroa o 9 FATH 93,
7% Ifea T8 § AR 39 F1 I FEA
e | I FIRT gl e s
7Y & i fadel war 71 3 £ 0 9w
#1 fa2sft qg1 F1 w9 FaTT AT |

sITEa] T g g fv i o
9 TS Fwafrai &, fRwl & 57 &
USE I8 TEa & | F agl arer & 9
g = fa2sit ET 1 agt @ & Ay
3 & fam et & w1 @ fF faren
HgT § FMAT FAT g AT @I
T FHT FT FTOT #4T & 7 WA SqU€T
AT 77 & AR faw 79 0 & MR 39
& w3 few faamir g Fo e
2 faar =1 97§ w97 | fae Aqa
T F FT T [y g 7

ST 1 FITF FAET &, 99 B
TR # FYE FET A 1 I WA
FZ AT THY | IF TF IT I
FI19 AL N, a7 9% AR 3w A
fastl Az 7EY a9 @Ay, A@ifs a9
¥ WY feag & gEn di9s &9
FAT Y &, AT SATT AT I} E AR W
sF foreit qzr saver gy w7 A9 §
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& &1 ALY faedt § | aER &Y e
g9 Fwfagl F gF F aqT ST
AT | T g FIUET 9T 67 AT
T qAfar gav 1 w@ g ? afew
9 X |G AT § P AW At fay
IR 7 OF A9 ¥ F A4 #T AR
fe w=mw @) T qw 2 fear av
g ww # 2 faan, @t @ oag T
g7 #awmar g, f5 o Rt A 0w
T TT7 F1 Fawit 73T FY I 7 ]
qt 39 &1 I AT® TIA FT T AT
=fen | 3F & S T@F Ffw

T3 @AW F1 wde F1owwfy W
& I wfew 1 W FY mAfa 3
¥ T AW T I9 TI9@ FT g AW
saex fas s & 5 ag e w3
F, fooag ¥ #x, A 90 g WiF
70 7 wauT ¥g ¥|T § i A Oy gws
TR FaAF I IR E 15w A
g1 ff TAT F1HS IIFAT FT A19
3 AT qWT 9% e F-AE feT FA F
Y TG T 9 IR A A
sy &, ar fadel gar ¥ e @ whA
U g 9, |Wifs 3 aeefa 7w
wgefa § &7 78 g4 § 1 gafac 9=
F1 AT F wIAT TWE AT Ay

o §F A FAr anar g 5
o1e fraral &1 99 s & fag faar
qET ¥ F GRS A1 Afew | faRe
TR F IIEET FT AIIA F1 G2 AGY AT
=few |

Shri S. M. Banerjee (Kanpur): LIr.
Deputy-Speaker, Sir, I rise to support
this Bill and I hope when this Bill
becomes an Act it will give more
powers to the Directorate of Enforce-
ment and to the Reserve Bank. I
must admire the work done by the
Enforcement Directorate and I have
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no word to praise how efficiently that
director—a man of unquestionable
integrity—has sat on judgment of so
many appeals. and cases. The whole
difficulty is this: we are confronted
with two problems: one is how to
save our foreign exchange and the
second is, how to earn foreign
exchange. There are certain provi-
sions in the Bill which, if rigidly
followed, will surely stop the drain
of foreign exchange.

15.28 hrs.

[Dr. SAROJINI MaHISHI in the Chair]

That will naturally result in some
rise in foreign exchange for our
country. There are certain aspects
of this Bill, and to illustrate, I must
take this opportunity of giving cer-
tain  instances. This morning, in
reply o a question, the hon. Minister
stated that there were about 2,000
cases from 1st January, 1964 to 30th
November or 31st October, 1964—I
am not sure—of violation of foreign
exchange. The cases may be more
in number. But I would like to know
what steps have been taken to see
that those people who are caught for
violation of foreign exchange are
punished suitably.

A case has been referred to by my
hen friend Shri Onkar Lal Berwa,
namely of Bird & Co. I do not seek
a judgment whether this fine of
Rs. 67,000 is more or less. But I have
a feeling that those big companies—
1 do not for a moment imply any
motive either on the part of the
Finance Minister or on the part of his
Ministry—who have some approaches,
and those who can possibly influence,
and have some political influence, can
get away with a meagre fine. Some-
times this directorate is placed in very
ewkward position when there is poli-
tical interference. There should be
no political interference in such
matters, whether it is Jain, Birlas,
Bird & Company or anyone. If we
politicians including Ministers have
full confidence ang faith in the work-
ing of the directorate, I hope the

1710 (Ai) LSD—T.
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cases will be disposed of more ex-
peditiously and justice will not be
denied to them; at the same time,
they will be punished if they are
guilty.

This morning during Question Hour
I asked whether there are certain
business houses in the country which
are maintaining regular offices abroad,
especially England and USA. 1
referred to the house of Birlas. I was
told by the hon. Finance Minister that
he has no knowledge. I would only
request him, let this House know
whether it is a fact that they - are
maintaining an office ang conserving
foreign exchange to the tune of crores
by under-invoicing in jute carpet
packing. This is true not only of
Birlag but all those who are export-
ing jute goods. I am not talking of
jute, but jute carpet packing and
other jute goods. In such cases, if
they are maintaining some offices,
what is the procedure for checking
their balance-sheets? When it was
declared in this House that those who
have foreign assets and foreign
accounts must declare boldly their
assets and no action will be taken—
a particular date was fixed, November
1961 or 1962, I gpeak subject to correc-
tion—what was the total asset which
was declaredq by the big business
houses? Something was said about
our late beloved Prime Minister. We
were not concerned with that; we are
more concerned with those who with
the help of under-invoicing are build-
ing up empires in this country. What
action has been taken against them?
How is it that whenever we raise the
question of big business houses, we
get some evasive reply? I do not say
it is deliberate. We want a definite
reply whether they are maintaining
offices abroad anq whether we have
any procedure or basis with us with
the help of which we could possibly
know what is their foreign exchange
reserve and how they are utilising it.

I come to remittances. Remittances
by the oil companieg has been men-
tioned my hon. friend, Shri
Mukerjee. What was their asset in
the country and what were their
remittances in the pre-independence

3226
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days? What are their remittances
today? I know some of the com-
panies. Thank God the British India

Corporation is in the hands of Indians
now. When the Britishers left, they
left it in scrap. They were only
interested in earning foreign exchange
at the cost of our country. They were
not interested in running these con-
cerns, because whatever money they
spent in India, they earned thousand
times more. Now that it is in the
hands of Indians, I hope with the help

of LIC we will be able to run it
effectively.

What is happening in tea? What
about their remittances? What

about other big companies owned by
the foreigners in our country? ‘That
is a matter to be considered. If the
Minister wants no drainage in our
foreign exchange, if we want to
improve our foreign exchange position
to help in building our national
economy, it is necessary that we
should be more strict in these mztiers.
Certain searches have taken place in
Calcutta, Bombay and Kanpur and
big business houses in other places.
What was the total foreign currency
found? It was a very meagre amount.
There is a sentence in the Statement
of Objects ang Reasons which says:

“to control and regulate the
appointment of foreign companies,
firms or branches thereof as the

agents of advisers of firms in
India”.
What are these agents and their
counterparts in foreign countries

doing? The Statement of Objects and
Reasons further says:

“to include provisions on the
lines of Rule 132A of the Defence
of India Rules, 1962, prohibiting
unauthorised dealings in foreign
exchange brought in by tourists
and tightening the control over
such dealings”.

.When‘ it is said that the Government
1s going to take strict measures so
-that foreigners may not play some
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mischief on our country, it reminds
me of the Walcott story. He came
every time. he conquered and went
away. There are thousands of
Walcotts. According to Mr. Walcott
and his associates, India has become
a paradise of smugglers. In Delhi
itself, right from the airport to Con-
naught Place, there is a regular busi-
ness going on. Anybody may go from
this place with only Rs. 40 in his
pocket. Previously foreign cxchange
was sanctioned for world tour. When
I went in 1960 I was given about £ 30.
Later on it was reduced to only Rs. 75.
Now it is reduced to Rs. 40. It may
be reduced {o Re. 1. but people have
their contacts outside. They go
abroad with a pack of cigarettes and
bring all sorts of materials. This is
how this vicious chain funclions
They have an international gang, an
international brotherhooq of smug
glers and others dealing in foreign
exchange.

I would like to know what has
happened to those cases of foreign
exchange violation by a very big
business house in Calcutta—Bengai
Enamels. Their workshop was search-
ed in Palta in 24 Parganas. A case
was started against them. But they
have very good contacts in Delhi to
influence the Ministers and others and
to see that the cases are hushed up.
The poor director is sandwiched bet-
ween this big company and the politi-
cal influence and sometimes he hag no
option but to resign. I do not know
what will become of the directorate
if this political interference is not
stopped. 1 know of a big business-
man who is supposed to be the king
of hoarders. Hashim Premji was
arrested on a charge of foreign
exchange violation. What happened
to him? We know there is no case
against him and he has been exonerat-
ed. He was caught here under DIR.
but he has been exonerated. When
one of the political leaders. who was
a member of this House in 1957, was
involved, his name was proclaimed.
It was announceq that we had caught
a .big political leader. But what
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happened to this king of hoarders who
has been let off? What happened to
another Member of Parliament who
was also involved? Nothing. It is
because the political influence is much
more now, and it is impossible for
thig Directorate to function unless this
political influence is taken out of it.

Then, I would like to know what
machinery we have to have a screen-
ing of foreign firms in this country.
About Birq and Company, as 1 said
sometime back, when one bird was
caught another bird flew away. He
was not caught. Later on he came.
1 would request the Minister, when
he replies to the debate, to give
replies to the various points that have
been raised.

We are in need of foreign exchange.
We want to conserve foreign
exchange. Our whole economy will
come to a stand-still, our industriali-
sation will come to a stand-still if for
mere foreign exchange we are unable
to import machineries for our big
units. I hope and trust the hon.
Minister will take necessary action and
see that there is not merely the pas-
sage of thig Bill. As you know,
Madam,—you are an eminent lawyer
—we have passeq much more legisla-
tion in ten years than what other
countries have done in hundred years.
We are very good in passing Bills, But
what about their implementation?

Certain points were made by Shri-
mati Tarkeshwari Sinha who had the
bitter experience of the Finance
Ministry. I want to know whether
any note will be taken of them. I
hope the hon. Minister will kindly
reply as to what positive steps have
been taken. It is no use reducing the
foreign exchange from Rs. 75 to Rs. 40.
But it is also true that some people
can send their children abroad for
study on all matters. Whether it is
cngineering, medical or any other
subject, this restriction does not apply
to them. But if I want to send my
son they will say that India is pros-
perous and that with Shri Chagla it
will prosper more in, education. If
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my son wants to become an engineef
I will have to send him to Pilani,
Banaras or Shibpur. There should be
one vule for all and 1 hope the hon.
Minister will see to it.

3230

Madam, I lend my full-throated
support to this measure and I hope it
will be a success within no time.

Shri D. C. Sharma (Gurdaspur):
Sir, 1 have heard speeches on the
floor of this House today which have
been pro-west and pro-east. I have
heard speeches today which have
thrown a sneaking sympathy for big
business. I have also heard speeches
today which have shown a great deal
of interest in smuggling as a profitable
profession.

Shri S. M. Banerjee: Much more
than as a Member of Parliament.

Shri D. C. Sharma: But the fact of
the matter is this, that if you think
that you can stop the violation of the
foreign exchange regulations by this
Act you are living in a world which
has no touch with reality.

The hon, Member referred to a
British firm which had indulged in
violations of foreign exchange. I do
not know what the fate of that firm
is. I know of an Indian firm which
indulged in this kind of violation on
a very large scale and on which a
deterrent punishment of fine was
imposed. But, thanks to the demo-
cratic processes of our country and
thanks to the liberal tendencies in
our country, that punishment went on
being reduced and ultimately it came
to a very nominal fine.

What I am submitting very respect-
fully is this. There are two types
of persons who indulge in this kind
of smuggling activity angq foreign
exchange violations. There are some
good men who casually succumb to
thi temptation and I am sure the Bill
of Shri Krishnamachari will put the
fear of God in their hearts and they
will perhaps be saved from that
occasional temptation. They will not
try to incur the mischief of this Bill
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by going in for any kind of transac-
tion which is not in keeping with the
canong of morality. But there are
some habitual offenders who have
made a profession of doing this thing.

When I reag this Bil} I find that
the whole approach is institutional—
you are dealing with firms, travelling
agents, this organised body and that
body. Of course, the institutions
which can be guilty of these viola-
tions should be dealt with adequately.
But I ask one question. What is going
to happen to those persons who do
this kind of violation on person-to-
person basis? And that king of thing
goes on.  You can catch a British
firm or an Indian firm sometimes, but
smuggling like anti-prohibition is
spread all over the country and I do
not find anything in this Bill except
(e) which shows to me how the
person-to-person transactions in viola-
tion of the foreign exchange regula-
tions are going to be met. Unless you
deal with this problem on that level,
I think it is no use giving additional
powers to the Reserve Bank, because
it would not help us to tighten the
ecrew on foreign firms here or to add
to our scrutiny of the Indian firms
which have their agents elsewhere. It
will not help ug very much.

15.48 hrs.
[MR. SPEAKER in the Chair]

I tell you that the sources of leakage
of our foreign exchange are not those
which were described by Shri Hiren
Mukerjee. We want the know-how
and we have to pay back our debts;
the companies have to get their
dividends. I do not want that all
developmental activities in this coun-
try shoulq be stopped because some
persons get fees for the expertise they
give us or because some persons get
dividend from the firms which they
run here and which are going to do
ultimate good to this country. There
may be the possibility of leakage from
that point of view also. But I would
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say that the smuggler or violator of
foreign exchange regulations should
not have soft dealing at the hands of
the Finance Ministry. Of course, the
appellate tribunal has been enlarged;
instead of two persons we will have
three persons and he will go to the
High Court if any point of law is
involved. He can be arresteq but he
cannot be gearched without something.
I do not know why the Finance Min-
ister is making such a distinction
between “search” and  “arrest”;
“arrest” is arrest, but “search” is a more
serious matter than arrest. I should
have said that “arrest” and “search”
should have been placed at par with
each other. There should have been
no distinction made. But on account
of the liberal tendencies of our Gov-
ernment and the Finance Ministry
some distinction has been made. I
think, it can go as it is.

But my only point is that if the
Finance Minister wants to deal with
this evil which is rampant and is
getting more and more out of control
—it is taking hold of not only the
big persons but the petty shopkeepers,
the tourists and all those persons who
want to go abroad or who want to
come to this country—if he wants to
tackle them properly, he should say
that they would be tried in a summary
fashion as the hoarder or the black-
marketer is going to be tried.

H. G. Wells in one of his moments
of insight said, ‘Sometimes we want
to kill an elephant but we use a toy-
gun.” When I look at the provisions
of this Bill, salutary and good so fax
as they go, I see that to kill the
violations which are taking place on
a very big scale in this country and
which have the dimensions and the
height and the weight and the
strength of an elephant, we have
forged this toy-gun and I can assure
you that this toy-gun will not help
us and will not go very far.

Therefore I would say to the hon.
Minister that he should divide the
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offenders into two classes. Let the
first offence be dealt with in the way
in which he has explained in the Bill
because I do not want to give a shock
to his liberal and democratic
sympathies. Whether he is a person
or an institution, let him have the
kind of this liberal, generous, legal
treatment as is given in this Bill; but
so far as the second offence is con-
cerned, I think, there should be a
summary trial. If a British firm goes
wrong, I think, it should be asked to
wind up its business. If an Indian
fum errs, I think, it should be closed
down. If a person errs once, he may
be dealt with softly because that is
the intention of Government; but if
he errs twice, I think, something else
should be done.

In the whole of this Bill I have not
come across one thing and it is this.
How do you come to know these
things? How do you get to know
these violations of foreign exchange
regulations? Have you got any
machinery? You become wise only
after the event. You lock the staktle
after the horse has been stolen. I think,
the Finance Ministry should have
evolved a machinery, some kind of s
vigilance commission or a vigilance
body or a bureau of investigation, to
know where these violations are
taking place. Unless that machinery
is there, I am sure, this Bill, with all
its good intentions, will not have that
effect which the hon. Minister wants
it to have.

Ano‘her point that I want to make
is this. The hon. Minister, I think,
if I understood him aright, referred
to a socia] stigma—if I am not correct,
he will correct me—that we attach
to a person who violates the foreign
exchange regulations. I think he said
something like that. If our public
opinion had been vigilant, as our
Finance Minister thinks it to be, if
we had had the conception of social
stigma to which he referreq in his
opening speech, I think, most of the
regulations, most of the provisionsg of
thig Bill would not have been needed.
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Unfortunately, as our society is con-
stituted today, I find that all tnese

persons, the hoarder, the black-
marketeer, the speculator in grains
and other things ang also the

smuggler, do not suffer from any kind
of social disability. They do not
suffer from any kind of social stigma.
1 would, therefore, ask the hon.
Finance Minister: How is he golng
to educate the public opinion? In what
way is he going to call into action that
great instrument of democracy, the
public opinion so that a firm which
has a person who commits this wrong
or somebody else who goes against
this kind of a thing does not receive
any kind of social approval? Has he
got that thing in view? Has he got
any machinery in view? I do not
think he has any machinery for that.
So, I say that this legal approach to
this problem is good as far as it goes.

Some Members have referred to
clause 2 or clause 13 or clause 15. I
have read those clauses very carefully
and, I think, they are admirably
worded. Their intention is very c.ear
and they have not erred on the side
of excess in any way. They are just
and equitable. But nobody has ccme
forward to tell us how this great evil
is to be put down. I sometimes go
abroad. Of course, sometimes I go
abroad under your auspices and then
I behave like a student under tne
auspices of a principal. But some-
times I go abroad on my own and I
meet persons abroad.

Shri S. M. Banerjee: How did you
get the foreign exchange?

Shri D. C. Sharma: I asked them
as to how much of foreign exchange
did they get when they started from
India. Only with Rs. 40 in therr
pockets. And yet they travel all over
the world; they go from one country
to another country and they live in
good hotels. They spend money and
they bring back the presents for their
friends and relatives. They do all
kinds of things. I ask you one ques-
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tion: What are you going to do about
these persons? They are not to be
touched by this Bill. You are only
touching the established kinds of
business and other things.

I would congratulate the hon.
Minister on having given very serious
thought to this problem, on having
brought forwarq this Bill, on having
tried to tighten the screw on certain
types of persons or institutions that
err, but I woulg say that in this Bill
there should have been a provision
that anyone who is guilty of a viola-
tion of the foreign exchange regula-
tions, if not for the first time, at least
for the second time, would have ouly
summary trial and that summary trial
would be at the hands of a3 member
of the appellate tribunal or at the
hands of a presidency magistrate or
some other kind of magistrate. If the
hon. Minister had provided something
like that, I would have felt that this
Bil] would achieve the maximum of
effect, but as it is, I think it is not
going to produce those results which
the hon. Finance Minister very much
likes to produce.

16 hrs.

Shri T. T. Krishnamachari: it is
unfortunate that it is a very thin
House

Shri S. M. Banerjee: We should
have quorum at least when the hon.
Minister speaks. At least he should
have the privilege of having quorum.

Shri T. T. Krishnamachari: Should
the question of quorum be raised
now?

Shri Khadilkar (Khed): Once the
question is raised, there is no alter-
native but to ring the bell.

Mr. Speaker: The hon. Minister has
said that he feels that it is a thin
House.
caught that word.

Shri T. T. Krishnamachari:
sorry for the inadvertency.

I am
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Mr. Speaker: Let the bell be rung—

Even after the bell has rung there
is no quorum. I shall have the bell
rung for a second time—

Now, there is quorum. The hon.
Minister can continue.
Shri T. T. Krishnamachari: I am

sorry that I should have made an in-
advertent reference to a thin House.

Mr. Speaker: Even otherwise, some
cther Member might have raised the
question.

Shri T. T. Krishnamachari: In my
experience in the House, this is one of
the debates that we have had here
which is completely devoid of any
hon. Member’s criticism for criticism’s
sake, from all points of view.

The debate was opened by Shri
Dandekar with a number of very use-
ful suggestions. Though some of the
remarks made by hon. Members do
not pertain to thig Bill strictly, many
of the suggestions and criticisms made
have to be taken note of by Govern-
ment in the various departments con-
cerned.

What fell from the hon. Member for
Gonda in regard to certain defects in
matters in which we are showing a
lot of zeal, which I believe is praise-
worthy, should be noted. I quite agree
with him that in promotional activit-
ies in the matter of experts we are
sometimeg cheated. I haq mentioned in
my opening speech today that not only
do we find out lacuna in the legisla-
tion that we enact here and try to rectify
them as Government and implement
the legislation, but the people for
whom the legislation is intended also
find loopholes which allow them to
act freely. And practically every re-
gulation, whether it is big, whether it
has the support of parliamentary
sanction or hag been devised by ad-
ministrative ingenuity is of the same
variety. The export promotion activit-



3237 Foreign
Exchange

ics and export incentives are all in-
tended in good faith to help people to
be able to export. But it happens that
the prices ruling locally do not permit
them to make the same amount of
profit if they export outside. But
there is no denying that these are
being abuseq to some extemt. The
figures I quoted in regard to what are
called invisible remittances, particu-
larly from Malaya, which have been
dropping systematically almost to the
peint of zero are indicative of the fact
that people who get export incentives
are able to get a larger amount of
monies remitted to this country for
goods that they sell outside through
these means.

It is a known fact that there are
agents who go and canvass for pay-
ment of rupees in India for receipt
of pounds or dollars, as the case may
be, in London, Kuwait and in every
riace where there is an Indian con-
gregation. And they  offer very at-
tractive terms. I have in fact received
ielters from Indians in the Persian
Gulf and Aden who say that Pakistan
offers. ...

Mr. Speaker: I was going to men-
tion it. This was disclosed to me
when I was in London, recently.

Shri T. T. Krishnamachari: As a
matter of fact, when I wag there,
Indians came to me and told that the
remittances that are made to India
are about £100,000 every week, and
if we could give them something
more, then they would pass the remit-
tances through us. Unfortunately, we
ale bound by the code of the IMF.

Mr. Speaker: Pakistan is not?

Shri T. T. Krishnamachari: Pakis-
tan is doing it. I think they are now
facing the music. They are going to
be called upon to explain. Naturally,
the IMF says, ‘if you are paying a
higher amount of money for getting
sterling, your rupee is overvalued;
you should devalue’. That is why,
though we might probably get about
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Rs. 5-7 crores worth of foreign ex-
change, we would be leaving our-
selves open to that charge by the IMF
if we did so.

Mr. Speaker: Is it a fact that Pakis-
tan is supplementing those remittances
by 50 per cent?

Shri T. T. Krishnamachari: 40—so
for. Even from Kuwait and Aden, I
have got letters saying that Pakistan
pays Rs. 20 for every pound.

Mr. Speaker: Less than that.

Shri T. T. Krishnamachari: Some-
times 18—that comes somewhere be-
tween 40—50. But we are precluded
from adopting this method merely
Lecause we happen to be one of the
senior members of the IMF, one of
the permanent members.

Shri D. C. Sharma: And good boys.

Shri T. T. Krishnamachari: Even ia
regard to these export incentives one
has to be very careful. If the incen-
tives are such ag amount to dumping
our goods, the IMF will say: your
supee is over valued. We are bound
by international conventions not to
take measures which defeat the regu-
lations. But we knoyw that it is being

done.

Mr. Speaker: Is it not possible to
catch these businessmen or these
agencies who pay them here in India?

Shri T. T. Krishnamachari: It is not
possible. The Chair knows that there
are a number of people in Punjab, in
the villages who get remittances. It is
very difficult to catch them. Even if
we catch them it is difficult to prove.
Then, there is the element of harrass-
ment also. Poor people get remittances
from their sons and other relations in
England, small amounts of Rs. 40 or
so, for which they pay £2 there. I_do
noy want to put the law into motion
zgainst small traders and small people
as 1 am afraid that the small people
would be harassed- While I do mot at N
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all interfere with the discretion of the
Exchange Controller in his operatiors,
I have often mentioned to him not to
take serious notice of small things.
I happened to know that when I was
avay from Delhi for the sake of an
error of £4 in an invoice, the office
of a firm was searched. Even that was
not given by them but given by scme-
body else but it was a difference cf
£4 and the firm abroad wrote and
said: we have under-charged £4: su
pay so-and-so. In fact I have issued
instructions  that in the case of
amounts of Rs. 50 or Rs. 100, they
need not take any action, not
even send a warning but merely
draw their attention. If the amount
is something like Rs. 500, I have
told them: warn them If it is any-
thing more than that, well go ahead
with the application of the law. To
set the law in motion against small
people may harass them. I have my-
self seen, when I was not in office,
how it is being done. Therefore, while
1 welcome the caution given by the
hon. Members, I am also apprehensive
of the fact that if we go into the de-
tails in regard to small matters, there
would be a lot of harassment.

I can also tell the House that it is
very difficult for any person that goes
abroad not to infringe the technicalit-
jes of the law. We give a certain
amount of money and we say: do not
purchase anything. Do you inean that
I cannot buy a tooth paste and bring
it back if it is not fully used. Does
it mean that I should not purchase
some hypodermic needles a packet of
them, and after using only one, bring
back the other eleven with me?
Technically, I may be making a
breach of the law. We shculd frame
the law in such a way so that people
may not spend more than 25 per cent
of the amount given to them, for
purchases. You give money to them
for an emergency, for going to a doc-
tor. While in London. for an ailment
of a small nature, I had to get a
prescription and one of my medical
acdvisers told me that he would like
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10 take me to a doctor. I knew the
doctor would charge about £5. But he
said: you need not pay the amount
out of your pocket because you are a
Government official. Well, in my case
Government will pay for it. If it had
been somebody else, he will have to
pay £5. Therefore. some kind of 2
flexibility has to be put into this re-
gulation. But at the same time, it
can lead to abuses. I have no doubt
in my mind that out of every ten
persons going with this form, about
five or six abuse these things. It is a
thing which we know. But where
should the line be drawn? T would like
10 try and say in these regulations that
any person that goes abroad could
spend 25 per cent of the money given
to him without accounting for it, for
anything that he likes. I know, and
the Chair knows, and we know. that
you cannot go out without probably
giving a tip. Can we say that this is
not a legitimate expense? But the law
can be an ass. I quite recognise it.
(Interruption). We will try as far as
possible by means of rules tn say
what the latitude should be.

Mr. Speaker: Shri Khadilkar, whilc
he was there, wanted a little medicine.
He was first asked to get the prescrip-
tion of a doctor there; he spent that
money which was not authorised!

The Minister of Rehabilitation (Shri
Tyagi): The' period out of office has
made the hon. Minister wiser and
more generous!

Shri T. T. Krishnamachari: I am
aware of what the Speaker said just
now. (Interruption).

Mr. Speaker: He has actual ex-
perience of all the things.

Shri T. T. Krishnamachari: I am
tolg now—I did not know we could
have personal requirements bought
for Hs. 75. I would like hereafter that
il should be about 25 per cent; if a
man is permitted to stay a month
and is given some pounds, he could
spend a portion of it for persona] re-
quirements.
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The other point that Shri Dandeker
mentioned was about State trading.
The original culprit, so far as State
trading is concerned—I am not boast-
ing and I am merely calling a guilt
to myself—was myself! It was essen-
tially intended, to begin with, for
purposes of dealing with those coun-
tries which have State trading. There
is no point in asking a trader to deal
with countries which have State
trading. Actually, it is to enlarge. But
I can say this. There was a time un-
doubtedly when my hon. friend Shri
Dandeker was on this side, when I
wag on the other side. When he was
a member of the Board of Revenue,
I had, I think probably come up with
some criticism of his activities as a
private Member. But I have unfor-
tunately, over a period of years—not
since I became a Minister—probably
over a period of about 30 years, pro-
gressively gone towards thinking that
State regulation is imperative in a
country like ours. Otherwise, there
is no chance of giving even a little
help to the poor people. So, State
trading has come and has come to
stay. But I can understand the abuse.
I know for a fact in regard to trading
with certain East European countries
that the price offered to us in barter
looks a little more and often is under-
sold in markets in Hamburg and
Trieste. It is not taken to that coun-
try. We know about it. In fact, at
one time, some east European coun-
tries also shipped to South Airica
gowits which were meant for them.
We know about it. But the way to get
over it is to have a more careful watch
«nd to have a better regulation of the
State trading organisation. But, by and
large. 1 should say as a person who
has rather a critical eye in regard to
the working of many of the Govern-
men concerns that State trading has
done good. In fact on the one side
we have done extraordinarily well.
Even otherwise it is not so bad. But it
happens like  many Government
offices; it grows. The cost sometimes
mounts up. But it is a matter which
has to be lookeg into.
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One objection that Shri Dandekar
had was to section 18A. So far as
section 18A is concerned, may I tell
the hon. Member that in my, shall I
say, Poorvashrama or my previous
birth, I was a businessman?

Shri Yashpal Singh (Kairana):
Porva Janma.

Shri T. T. Krishnamachari: As an
Indian businessman, I had to compete
wity European—

Shri D. C. Sharma: Which Brigu
Samhita did you consult?

Shri T. T. Krishnamachari: It hap-
pened within my memory. I said
I was an Indian businessman. I felt
even in those days that if ever we had
self Government, we should have
something like section 18A, a sort of
contro]l over the operation of foreign
people and their agents. To some
extent, in fact, as a person who was
largely employed in trade and to a
very smal]l extent, industry, I was
anti-foreigner in those days. 1 thought
they had come here for taking out.
Though I was doing a lot of business
with foreigners, though those people
who came here, foreigners who
came here to trade, should not have
come and it should be left to Indians
so that I could live—wholly a selfish
idea. But it had something; I had
certain knowledge about it.

Beside, I might assure my hon.
friend that for one thing, it was this
section, 18A has no retrospective
effect; secondly, all that you insist is
you should get permission. Permis-
sion has to be given, and there should
be a sort of more or less, register
of such permission given from time
to time. It should be put on a regis-
ter, whether it is done by the Gov-
ernment or the Reserve Bank or by
the Company Law Administration I
happen to know, it is within my per-
sonal knowledge, that not now, but 30
years back, a foreigner can come
here and do anything, whereas it is
not possible for an Indian to go and
open an office somewhere else. Not



Foreign
Exchange

3243

[Shri T. T. Krishnamachari]

only our own regulations siani as o
bar to it, but their own regulation
also stands as a bar to it,

Much can be done by the foreigners
coming in, At the present moment,
for mere services, we pay the forei-
gners a little more than Rs. 5 crores
a year. [ feel it is necessary to have
a record. You need not absolutely
prohibit it. Very many are unneces-
sary. My friend Mr. Mukerjee, men-
tioned about various ordinary articles
of common use, which have a foreign
name for which we pay a big royalty.
I am not one of these who believe
that our Indian businessmen should
not use a branded name. It saves a
lot of money for them. Their goods
are well advertised, well-known and
have to conform to a certain
quality. At the same time, if you
are paying a big royalty to them, ijt is
needless. Probably we can spend the
money here locally in advertising
rather than pay a big royalty. That
kind of thing creeps in though we are
putting in a heavy tax on the royalty
and mop up quite a large portion of
it. One thing the Finance Minister is
definitely against, namely, any royal-
ty or any other payment free of tax.
We are against it, unless it be of 2
nominal nature. We have taken care
of it, and 1 quite agree with my friend
Mr, Mukerjee, that, that may be a
way of money going out.

Another point he raised, not parti-
cularly related to the Bill, was the
question of profits by foreign firms,
and the official books which have
given these profits, There is an
element of distortion in this. It
would be remedied in regard to
future investments. Now we insist
on a particular relation between
equity capital and loan capital. Nm."
mally its is 2:1. We have relaxed it
to 24:1.  This kind of thing was not
there before. So much so, one parti-
cular company he mentioned—¥ire-
stone—in the early davs nad onlv a
capital of Rs. 20,000. But still they
sre remitting Rs. 1 crore every yeal
as profits. The real fact is, they are
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working on what was loaned io the
Indian  company by the American
company and whatever they remitted
in relation to the capitai, it was un-
real, It worked out to  probably
%40 per cent. Once you add this 240
per cent in the case of one company to
cthers, then it shows probably 13 or
14 per cent generally,

I happen to know about it perso-
nally because, we intitated a price
enquiry against these tyre companies
in 1954, which wag stoutly resisted.
We went into the details of their work-
ing. I found to my surprise that one
company with a profit of Rs. i crore
had a capital base of only Rs. 20,000
so that the profits in relation to the
capital worked out to 200 per cent or
something like that. That distorts
the whole figure. It is not as big as
people make it out to be, because
very many of these American firms—
even the oil companies—have got a
low capital and a large amount of
debt. on which they pay interest and
on the capital the dividend is high.
Very possibly our dividend tax will
take care of it now. But it is a distor-
tion, which has been remedied in
the case of the Firestone Company.
During the time 1 was not in Govern-
ment, they have somehow managed to
raise their capital. Whether they
waid anything by way of tax, 1 dc not
know. But their capital is now
fairly big. Their profit in relation
tc the capital is not g much a fan-
tastic percentage as it was originally.

I will not go into the deta’ls of
many things mentioned by Mr.
Mukerjee, As I said, they do not
relate to the particular Bill, but to
the general policy of Government in
regard to foreign capital, It is a thing
which is known. It is a queslion of
valued judgment whether we should
have foreign loans or foreign privatz
capital. In fact, in some cases
foreign loans carry far more political
power with them. Foreign lozns are
all dated loans. It is not as if we get
a loan from the International Deve-
lopment Association which is an an-



3245 Foreign
Exchange

nexe of the World Bank, where the
loan is for a long duration of 40 ycars
or 60 years and we pay only a ccm-
mittal charge of 3 per cent. That
kind of loan is all right. The P.L.
480 loans are also for 40 years. Many
other loans are dated loans for 8 years,
9 years and 10 years, and when the
repayment position comes, naturally
it is difficult for us; we have to ask
for extension.

In regard to foreign investment,
even in the case of German invest-
ment, if we nationalise we have to
pay in three years. Remittances of
dividends have to be allowed. Over
the guestion of liquidation and all
-hat, if we want to pay it in six years,
we have the time over which to work
<ut, If the Government loans money
‘o you, then there is the governmen-
tal pull. If you have private foreign
capital. every man who invests his
money gets an interest in India and
therfore he pleads our case. The ad-
vantage, therefore, according to me, is
more in favour of foreign private
capital than governmental loans. 1t
may be different in the case of other
people. It is a matter of how you
iook at it. 1 may be merely looking
st it from the point of view of a
Finance Minister who has to find the
money. I can always twist these
people and see that they do not gu
away. Many of them plough their
money back. Sometimes they find
that India is safer than taking the
money to their country because some-
thing may happen in their country;
there may be the fear of devaluation
and so on. To me, as a person who is
on the saddle, it looks as though
{oreign private capital is a better pro-
position than foreign loans.

But there is one thing which has to
be conceded and which apparently
evervbody concedes, that in regard
to the development that we are en-
visaging, not only in the Fourth Plan
but also in the Fifth Plan, we will
have to import foreign capital—be-
cause there is no escape from it—and
also, perhaps, raw materials for our
industries to some extent. I hope
we will not have to import food as we
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are doing now. Therefore, we are not
in a position to be, a sort of, particular
or finicky about this matter.

Shri Morarka, who is a good student,
I think, this time has not been quite
so good for the reason that he has
undertaken a public responsibility
and he does not find much time for
this kind of thing. He raised cer-
tain doubts in regard to drafting. I
do not propose to go into it at length.
He has referred to the question of
absence in regard to reference of an
individual. “Citizens of India outside
India” are referred to in Section 1 of
the Act. He has also mentioned that
there are conflicts between 18A, which
is covered by clause 13, and 18. The
two things are completely different.
18A is permissive. ~What you do is
that you ask the people to merely re-
gister themselves and give information
to the Reserve Bank or the proper
department of government. There
is no sequence. Even though this
comes after 18, there is no direct se-
quence. This does not follow as a
consequence of 18. I shall have all
that he has said, examined, but from
the examination that 1 have been able
to make so far it does not seem that
the drafting is bad. I shall certainly
have the matter examined if there
is any need. The Bill itself has gone
through a fair amount of examina-
tion by different bodies, because not
only the Foreign Exchange Control
Office but also the Economic Affairs
Department which deals with this as
also the Law Department have all
gone through it.

He also asked: Why not restrict re-
mittances? We cannot. In faci. anv
absolute restriction on remittances
means we go against the provisions of
the membership of the International
Monetary Fund. All that we can do
is to control the remittances, rather
than put ap ahsolute restriction.

One point that he made was the
distinction between sections 19A and
19B that in the case of search, certain
safeguards have been mentioned while
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in the case of arrests no safeguards
are mentioned. Arrests are governed
by the provisions of the existing law.
Therfore, no safeguard need be men-
tioned. A person cannot be arrested
unles you comply with the provisions
of the existing law.

Shri Banerjee mentioned certain
points in regard to maintenance of
offices abroad. The point about it is
this. When 1 say that I have no in-
formation, generally I have the same
information which the hon. Member
who asks the question has, namely,
that these firms have offices abroad.
But once I say that I have informa-
tion, I must be able to <ay: what are
the firms, where are their offices, what
are they doing, which are the laws
they are violating and so on abhout
which I know nothing, unless I call for
information, Of course, the informa-
tion is available with the Reserve
Bank. We can call for that infor-
mation when we have some informa-
tion about the misdeeds of any parti-
cular firm because then there is some
relevance to it. Professor Hiren
Mukerjee also referred to this maiter.
It is a good thing that we are sharp
sometimes. As Shri Ranga faid. be-
cause of being sharp I raised my voice.
The fact really is this. As the Chair
very rightly pointed out, we are in a
very difficult position. Of course,
hon. Members are in a different posi-
tion. Government is not in a position
to hazard an opinion about an indivi-
dual or firm unless it is sure of fts
facts. I know many people have got
offices abroad. But where precisely
they have got it, who are manning it
how they are transacting, in what
names, are they purely Indian firms
or they have foreign partners also, on
these questions I do not have informa-
tion; 1 have to call for information.

There are two things. We are bet-
ween two stools. Sometimes it is
necessary for the Indians {9 have an
office abroad so that they can get the
export business into their hands. We
have tried to open offices of the State
Trading Corporation; oftentimes we
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have found it easier to appoint agents
because STC is subject to taxation in
many countries and cannot plead dip-
lomatic immunity. So oftentimes
we ask the private person to get into
business and open an office abroad. A:
the same time, we know of persons
who abuse this privilege, keep double
records and cheat us of foreign e¢x-
change, which is far more valuable
for the person who does not have it.
We are watching this maiter. The
whole thing is being watched and to
the extent possible action is being
taken.

I know I can hazard a statement
and ] can say so much money is there,
divided into three classes or categories
of Indians. One particular class has
about Rs. 50 crores or 60 crores.
That is because of past circumstances.
The second class of people have a
certain amount of money. The third
class by controlling the purchases has
acquired a certain amount of money.
I can make a guess of the total of it.

My hon. friend, Shri Kamath, is not

here. He asked me if Indians have
accounts in Swiss banks. They ar2
numbered accounts. I know they

have it in Swiss banks. But the Swiss
banks are very clever and they keep
those accounts as dead secret. Some-
times even Governments keep ac-
counts in Swiss banks. The Spanish
Government had some accounts in the
Swiss banks and when a representa-
tive of the bank went to Spain for a
sort of check-up and asked for ins-
tructions, they arrested him 1, get the
code numbers of the accounts from
him. Immediately the Swiss banks
said: we will not send any person to
your country; if you want to do any
transaction, you come to this country
and do it

We happen to know something
about it. But the problem today
is, we are not in a position to lay our
hands exactly on the person concert-
ed unles we have all the information.
unless some information comes to us.
We know that some persons are es-



3249 Foreign

Exchange
caping merely because legally we
cannot bring home an offence. Many
persons have accounts abroad and
they get remittances for various
other purposes. We know it; we
know it even a little more precisely.
But we can do nothing more about it,
if somebody operates in another place.
1 can also say, maybe, there are one
or two Government offices, who pre-

fer to encourage purchases abroad
than purchases locally for various
reasons; quite possible. We know it.

But we cannot lay our hands on those
persons. This is a thing which would
exist and all that we could do is
to mitigate it by vigilance.

Then, my hon. friend and former
colleague, Shrimati Tarkeshwari
Sinha, spoke and somebody said that
she spoke with authority; but I do
not think that it has anything to do
with this particular Bill.

One reference was made by Profes-
sor Hiren Mukerjee in regard to
allotments made by foreign countries
for power plants not being made use

of. As a matter of fact, I think,
against power plants in the Third
Plan the allotments are of Rs 381
crores. out of which Rs. 334 crores

have been committed and Rs, 39
crores are expected to be committed
very soon; so that, that covers practi-
cally the whole amount except for
Rs. 10 crores or Rs. 12 crores. 1t is
not as bad as it was because it hap-
pens to be one of my special res-
ponsibilities and I am keeping a care-
ful watch on it.

I know, Professor Sharma made a
very useful speech in support of the
Bill and I am very grateful to him
for it. So am I grateful to Shri Heda,
He mentioned the manner in which
vartous other departments of Govern-
ment work, like the Industries De-
partment or the Commerce Depart-
ment. These have been made note
of. I am not in a position to answer
straightaway why there has been de-
lay in the granting of approval in
regard to a particular matter or in
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One subject which I would like to
refer to, is a very valuable contribu-
tion to the debate made by my hon.
friend, Shri Sachin Chaudhuri. I
think, he will find an echo in me for
his sentiments. I am speaking purely
in a personal capacity now. 1 do
not want to commit my Government
to anything that I say. I have been
feeling in the same way as he does.
Whatever hon, Members opposite
might say—and 1 am grateful to the
few references made by Shri Hiren
Mukerjee in that regard today-—we
feel, we have a certain amount of
moral responsibility largely because
of the heritage, not because of any
virtue in us. Whatever people might
say, the word “Jawaharlal Nehru”
makes one shiver slightly. He says
that he has left us in this position
with a responsibility and I do feel
that my colleagues are very careful
in what they do. But, at the same
time, the amount of power that must
gather into the hands of Government
as time goes on which seemgs to be
inevitable—no matter what anybody
says, the responsibility of Govern-
ment to Iook after the welfare of the
people to the maximum possible ex-
tent cannot be evaded; therefore,
power must sort of aggregate into
the hands of Government as time
goes on—and the checks on that
power—of course, Parliament is a
great check, but as I said today, even
though it was merely a matter of an
exchange, I feel as a person who has
been a parliamentarian for a number
of years that Parliament’s check is a
wholesome one,—even more so I feel
that ijn most of these administrative
tribunals it should increasingly be
possible for ug to bring in the Sup-
reme Court as the final arbiter and
the executive must submit itself to a
certain amount of discipline. In fact,
one hon, Member mentioned; Is that
not injustice, is that not political
power? Yes, oftentimes I feel; I have
repented it. The incident that was
referred to by Shri Hiren Mukerjee



Y

Foreign
Exchange

[Shri T. T. Krishnamachari]

is about three-fourths right. But
sometimes you can make a slip-up; it
ig possible, Therefore, increasingly,
I think, the question of determina-
tion of matters which have a quasi-
judicial character in them must go
to the Supreme Court. T feel that
it the work of tribunals is reviewed
or even the appointments are made
by the committee of judges of the
Supreme Court, I think, we will all
be the better for it. I hope, we will
be able to take that step progressive-
Iy not so much because we are afraid
of ourselves doing wrong, but You
never know. After all, human
beings may do wrong sometimes. You
might slip up sometimes and the
judiciary happens to be the ultimate
repository of all hope,
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So, 1 think, it is worth while hav-
ing some kind of a judicial review,
not merely by means of a person
going in appeal and waiting for years.
We know the arrears that exist in
High Courts. So, this should be
some kind of a quick summary survey

. like the review of calendar cases

which are being made by the High
Courts; some kind of supervision in
regard to administrative decisions
should be made, I hope Mr.
Sachindra Chaudhuri will take the
initiative to help this Government to
evolve an administrative law ulti-
mately. I think we need it. As I
said, hon. Members should not say
that it is the policy of the Govern-
ment. My colleagues have not been
consulted. I do not commit anyone
of them to it. But that is purely my
personal view and I fee] happier and
safer when we endct legislation of
this nature which we have to because
the number of wrong-doers is increas-
ing and their ingenuity is increasing
even more in geometrical progression.
At the same time, some kind of a
check has to be there, and the ad-
ministrative competence to deal with
them, It is very difficult to work in
this atmosphere, Sometimes money
power does not act but it does act
and it can act. Therefore, some kind
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of a Teview
necessary.

of this nature is

There is one thing more. In this
country when we hear so much about
corruption, most of it, I am afraid, is
exaggerated. We are, at any rate,
leaving the judiciary free. We have
not mentioned about it. We have not
brought that into the usual talk, I
think some kind of a judicial review
must be there. I will suggest to Mr.
Sachindra Chaudhuri and other
lawyer Members to think of helping
the Government, or rather suggesting
to Government to evolve an adminis-
trative law. I am very grateful for
their support,

Mr. Speaker: The question is:

“That the Bill further to amend
the Foreign Exchange Regulation
Act, 1947, be taken into con-
sideration.”

The motion was adopted.

Mr_ Speaker: Is Mr. Bade goin¢ to
move his amendment No, 1 to clause
2?

Shri Bade: Yes, Sir.
I beg to move:
Page 1, line 9,—
after ‘“‘agencies” insert—

“and foreign agents”. (1)

The hon. Member, Mr. Morarka
said that it will be more awkward.
But I do not feel like that. As the
hon, Minister has said, he wants to
plug the loopholes. The agencies
are not foreign agents. Suppusing
there are foreign agents working in
a company incorporated in India.
then they will not be included in this
There are many cases like thal
Therefore, I wanted that these foreign
agents may also be included.

Shri Heda: How can you have con-
trol over them?
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Shri Bade: But they cannot take
any foreign exchange on our behalf
and put it in our account.

Shri T, T, Krishnamachari: I am
advised by my legal advisers that this
is not the intention. You can have
no control over foreign agents.

Mr, Speaker: I shall now put
amendment No. 1 to the vote of the
House.

Amendment No. 1 was put and
negatived,
Mr, Speaker: The question is:

“That clause 2
the Bill.”

The motion was adopted.
Clause 2 was added to the Bill.
Mr. Speaker: The question is:

“That clauses 3 and 4
part of the Bill.”

stand part of

stand

The motion was adopted.

Clauses 3 and 4 were added to the
Bill.

Clause 5—(Amendment of section 4).

Shri Bade: Sir, I oppose this clause
5. I submitted some amendments
but they were not admitted by you.
This is what it says:

“In section 4 of the principal
Act, in sub-section (1), for the
words ‘“buy or borrow from”, the
words “buy or otherwise acquire
or borrow from” and for the
words “sell or lend to”, the words
“sell or otherwise transfer or
lend to” shall be substituted.”

What is the meaning of words “buy
or otherwise acquire or borrow
from”?

Dr, M. S. Aney: On a point of order.
After the amendments have been re-
jected by you, can they be debated
again in the House?

Mr,_ Speaker: He can oppose the
clause,
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Shri Nambiar: While opposing this
clause, he is making these remarks.

Shri Bade: Then, what is the mean-
ing of the words “sell or otherwise
transfer”?  Sir, there was one case
in the Calcutta High Court, that 1s,
1964 Calcutta 418. This is what they
have said:

“This is a very sweeping res-
triction and it is interesting to
recall the words of Lord Goddard
C. J. in Pickett v. Fesq (1949) 2
A 11 ER 705....

The judgment says:

“It may not generally be known
how rigid and far-reaching are the
provisions of the Exchange Con-
trol Act, 1947. It has been
pointed out by high authority
that if a person plays a game of
cards in this country with a
person who does not live 1n one
of the scheduled territories—as
for instance, an American—and
at the end of the game he hands
in five shillings which he has lost
to him, he is really committing
an offence, I do not suppose that
in these circumstances anybody
would say that a serious offence
has been committed or that there
would be likely to be a prosecu-
tion but the Act is wide enough
to cover such a case.”

3254

The words ‘buy or otherwise acquire
or otherwise transfer’ may mean that
even if in a game of cards a person
loses and another takes the foreign
exchange, that other person would
come within the mischief of the
term ‘otherwise acquire’. I feel that
the wording in this clause is some-
what loose. The hon. Minister has
said that this is intended in those
cases where the foreign <xchange has
passed through so many hands, and
to cover such cases, this particular
section has been worded like this.
But I think Government have not
found any proper wording for it. and,
therefore, they have used these words
‘otherwise acquire’ and so on. The
terms ‘or otherwise acquire’ and ‘or
otherwise transfer’ would :neay some-
thing which is very wide,
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Mr, Speaker: The hon. Member has
also used the term ‘otherwise’.

Shri T. T. Krishnamachari: In the
course of our experience it has been
found that the terminology used in
section 4(1) which the hon. Member
has read does not cover all possible
methods by which foreign exchange
can be acquired. For instance, if a
person earns foreign exchange as a
gift or as a donation, how will the
hon, Member find a place for it”
Even though the courts might in a
particular case say that the {erm
‘otherwise’ is rather vague, now else
can we provide for such cases? Cases
of gift, donation or benefit in a trust
etc,, are the main things which have
to be included, and this is what this
particular provision really means,

Mr, Speaker: The question is:

“That clause 5 stand part of
the Bill”.

The motion was adopted.

Clause 5 was added to the Bill.

Clause 6 to 24. clause 1, the Enacting
Formula and the Title were added to
the Bill.

Shri T. T. Krishnamachari:
to move:

I beg
“That the Bill be passed”.

Mr. Speaker: The question is:
“That the Bill be passed”.

The motion was adopted,

16.47 hrs.
INDIAN TRADE UNIONS (AMEND-
MENT) BILL
The Minister of Labour and Em-

ployment (Shri D. Sanjivayya). I beg
to move:

“That the Bill further to amend
the Indian Trade Unions Act,
1926, as passed by Rajya Sabha,
be taken into consideration.”.

Trade Unions (Amendment)
Bill

This is a very small Bill. The
Indian Trade Unions Act, 1926 pro-
vides for. the registration of trade
unions and in certain respects defines
the rights and liabilities of the regis-
tered trade unions, Under secticni 4
of the Act, any seven or more par-
song of a trade union can form them-
selves into an association and ask for
registration under the Trade Unions
Act but the provisions of the Act do
not debar any convicted persons, es-
pecially those who are convicted of
offices involving moral turpitude.

This was brought to the notice by
one State Government, and they felt
really annoyed that persons convict-
ed of offences involving moral turpi-
tude began to represent several trade
unions in various courts under the
Workmen’s Compensation Act, gutho-
rities under the payment of wages and
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other Allied Acts. So, this am-
endment was placed Dbefore the
Standing Labour  Committee  at
its 21st session held in  Delhi

on 27th December, 1963. The commit-
tee agreed that an amendment to the
Indian Trade Unions Act might be
proposed to debar such persons from
becoming even members, but Gov-
ernment later on considered that it
might not be desirable to debar such
persons from becoming ordinary
members of the trade unions. but it
would be sufficient if we debarred
them from becoming office bearers or
members of the executive committee
of such trade unions.

So, accordingly, this amendment is
proposed. Taking advantage of this.
we have proposed one or two other
amendments. They are very innocu-
ous., For instance, the term ‘Officer
of a trade union’ is used in the Indian
Trade Unions Act. We want to re-
place this term by the term ‘office-
bearer’.

The other one relates to the sub-
mission of accounts. At present Trade
union returns are to be submitted by
the end of 31st March every year. But
most of the labour statistics corres-
pond to the calendar year, i.e. Ist
January to 31st December. So we
thought it would be desirable to am-
end the Indian Trade Unions Act so
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that the returns of every trade union
may be on the calendar year basis
instead on the financial year basis.

There is another small amendment
proposed to delete the word ‘Indian’
from the title of the Act, Dbecause
every Act passed by Parliament is an
Act which relates to India,

These are the amendments. I com-
mend the Bill for the consideration of
the House,

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Indian Trade Unions Act, 1926,
as passed by Rajya Sabha, be
taken into consideration”.

Shri Ranga (Chittoor): I am glad
that this Bill is brought before the
House. It gives us an opportunity to
raise a few points concerning the
general position of trade unionism in
the country.

The House is well aware of the fact
that there are many types of trade
unions all over the country, and an all-
India scale and state-scale also, and
they are all functioning in mocst fac-
tories riva.ling with one another for
the loyalty and support of the workers
and claiming to serve them But in
the course of their activities, they
find themselves very wnuch at vari-
ance with one another and this works
to the detriment of the workers’ inter-
ests.

‘We came to know only recently that
even though only the INTUC was re-
cognised in the Bhopal factory, there
were workers organised in another
union and the workers within INTUC
itself were at sixes and sevens with
each so other, so much so that the
working of the factory came to be
very seriously affected—to the detri-
ment of national industrial develop-
ment,

These things are happening in vari-
oug other centres also. For instance,
in Rourkela, there was one union re-
cognised. There were other unions
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also which claimed to be more repre-
sentative of the workers than the re-
cognised union; yet the management
recognised the other union. So much
so thai first there were short notice
strikes and afterwards they settled
down to what is caiied go-slow ob-
struciive activities, There also—it is
a state enterprise—the couniry has
come to lose very heavily due to fall
in production.

.Similar things are happening in
very many oiher areas also. For a
long time it has been on the board
whether it wowid be in the interest
of the workers to have political parties
interesting themselves in trade union-
ism and developing the unions as per
their political tenets. At one time,
there was only one union for the
whole of India, the AITUC. Then, as
you know, it split. Afterwards, there
was another rival union. With great
difficuity, the late Shri N, M. Joshi,
and Shri Giri and others tried their
best with success to bring aboui union
between these two unions, But dur-
ing the war, the AITUC pursued such
a policy which hurt the feelings of
patriotic Indians. Therefore, quite a
number including myself took the
iead in bringing into existence the
Indian National Trade Unions. My
hon. friend, the Home Minister, Shri
Nanda, co-operated with us and play-
ed a very important role in develop-
ing INTUC. When we were bringing
it into existence, we thought that there
would be only one union. At that
time, we were not completely free;
there would be only one union whicn
would be all inclucive and so there
would bz no need for any controver-
sial politics as between one union and
another, Unfortunately or naturally,
after we became free, we have come
to develop our public life in
India on different lines, as opposed to
those when we were trying to be free.
There are various political parties,
one rivalling with the other but there
wag no reason why the rival political |
parties should have entered into the
jabour field and begin to play their
rival politics among the workers but
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unfortunately it has come to be so.
There is the Hind Mazdoor Union, the
INTUC and the AITUC. I do not
know whether there are any other
All India Trade Union organisations.
All these are so confusing for the
workers and detrimental to the work-
ers; these are not conducive for the
development of healthy trade union
movement. We have seen how these
rivalries ccme in the way of not only
the welfare of the workers but also
in the progress that we should make
in industrial development and indus-
trial production. So, when zome of
us broke away from the Congress and
began to organise ourselves into the
Swatantra Party, we had also occa-
sion to think about this matter, whe-
ther we should also begin to have a
separate trade union, a separate labour
organisation, We came to the conclu-
sion, under the wise guidance of
Rajaji, that it would be best for us not
to enter into the labour field as a poli-
tical party, That is the reason why
we have not so far organised any Ali
India trade wunion organisation. I
think it is a good thing that we had
taken this decision and stuck to it
although from various States, quite a
numbar of our workers who had bzen
interesting themselves in the weifare
of labour have been pressing us 1o
bring in'o existence another labour
organisation,

What I would like to say on this
occasion is this. It is not enough to
have merely this kind of an enabling
which allows any seven workers to
form themselves :ato a union. Why
do they want to get into the
unions? In order to approach their
employers in an organised and syste-
matic and disciplined manner and
make their representations and for-
mulate their demands and obtaia re-
dress for their grievances and satis-
faction of their demands. If they are
to succeed in this girection, sure'y the
unions must be enabled and helped to
be recognised, For a very long time,
in thig country and in other countries
also, it has been one »f the demands
of workers that when a union come
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to be organised, registered and conti-
nues to function in a systematic man-
ner, it ought to be recognised, if there
were to be two or three ~~ four, they
should be recognised. There :re prac-
tical difficu:ties. . . (Interruptions.)
The minimum may be prescribed, say,
10 per cent or 25 per cent or 500 work-
ers in a factory of 5,000; if it satisties
that minimum, that union should be
recognised and if some other union
also succeeds in enlisting as many
members, if not more, in that factory
on that basis, that union ought to be
recognised also, al] the 3 to 4 of them.
There is no harm if there were to be
more than one union. There is no
reason why one particular union
should alone be recognised on tne
basis of the so-called majority.

17 hrs.

If this question of majority were to
be accepted for the recognition cf a
union, what is likely to happen is that
the administration, whoever may St
in charge of it, would put its finger
in the pie and you cannot prevent it.
They will play mischief; they can play
mischief in the election also and in
the counting of votes, In the end,
they may say that such and such a
union does not obtain the majority or
does not enjoy the confidence of the
majority of the workers and the other
union has the majority, and therefore
that union alone is going to be recog-
nised. In fact, it is a well-known fact
that on very many occasions, our
friends of the communist party who
are functioning in the AITUC had
complained against the manner 1n
which the Government is supposzd to
have favoured the INTUC union in
very many workshops and very many
factories by gerrymandering in the
election and procedures of recognition
and so on. Whether there was truth
in it or not is another matter. (Inter-
ruption). There must have been some
truth in some of those allegations.
Anvhow, one thing is clear. Thinge
have happened in such a manner that
even within the INTUC there is no
veace at all; just as there is no peace
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within the Congress party, with quar-
rels between the rival groups as is
the case in everyone of our pclitical
parties,

Mr. Speaker: Would he like to con-
tinue for some more time?

Shri Ranga:
more.

Yes; a few minutes

Mr. Speaker: Then the hoa. Mem-
ber will be called the next day.

17-02 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IM-
PORTANCE

(ii) PAY STRIKE BY EMPLOYEES OF
Cvi.  AVIATION DEPARTMENT

Shri S. M. Banerjee (Kanzur): 1
czll the attention of the Minister of
Civil Aviation to ‘the follewing mat-
ter of urgent public importance, and
I request that he may make a state-
ment thereon:

Pay strike by nearly 6,000 em-
ployees of the Civil Aviation
Department on the 1st De-
cember, 1964,

The Minister of Civil Aviation (Shri
Kanungo): In the first week of Nov-
ember this year it wag breught to my
notice that various branches of the
Civil Aviatien Department Employees’
Union observed their 12th Anrnual
Day, on 30th October, 1964, as
‘Demands Day’. urging immediate ac-
tion on the following demands:—

1. Imo'ementation of reports of

Workshops Committee/Stores
Commit‘ee and  Uniforms
Committee;

2. Revision of pav scalee of MT
Drivers and Telephone Opera-
tors;

3. Reduction in duty hours of
Chowkidars; o
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4. Implementation of revision of
overtime rates, and grant of
nine effective holidays for
operational staff;
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5. Promotion to the extent of 50%

to non-gazetted supervisory
posts, purely on seniorily
basis; and

6. Creation of posts of Senior

Clerks, Head Clerks and Sup-
erintendents on the basis of
‘Yard sticks’ prevailing 1mn
other Departments like In-
come Tax, P. & T., etc.

2. Steps were taken immediately to
process action on these demands ex-
peditiously. Decision on the second
demand viz, revision of pay scales of
MT  Drivers/Telephone  Operators,
which has been pending for a number
of years, has since been reached and
forma! orders regarding pay scales of
these posts have since been issued.

3. 1 was, therefore, consideratly sur-
prised to find on 30th November, 1964,
from the October issue of ‘Aero Spark’,
the offizial publication of the Civil
Aviation Department Employees'
Union that all CAD employees would
refuse to take pay on 1st December,
1964. to lodge their protest against the
continued indifference of authorities
and to spotlight their demands.

4 1 lav a statement, giving briefly
the position in respect of the above
demands. [Pliced in Library. See
No. LT-3527/64].

It will be seen that apart from the
second demand, on which a decision
has since been reached, the other
demands, which are comparatively of
recent origin, are also being pursued
vigorous'v; but since these involve
malor changes in the existing pay
structure and a'lowances as also the
recruitment policv in respect of vari-
ous posts, a detailed examination
thereaf is neressary, in  con-
sulation with other Ministries con-
cerned. Efforts are being made to ex-
pedite policy decisions on these de-
mands.
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Shri S. M. Banerjee: It appears from
the statement that orders have been
issued on demand No. 2—revision of
pay-scales of MT drivers and tele-
phones operators. As for the other de-
mand, the hon. Minister has said
that because these are of a general
nature and conecrns other Ministries
also, he is consulting the other Minis-
tries. I would like to know when a
final decision is likely to be reached
on all the other five demands, with
the exception of demand No. 2 where
orders have been issued, and whether
the Minister is likely to discuss these
matters with the representatives of
the Civil Aviation Department FEm-
ployees’ Union and thrash out 1{he
differences across the table or on the
table?

Shri Kanungo: I am sorry I cannot
give a time-limit because consultations
have got to be done with various
ministries. As regards discussion with
the Union, if a stage is reached where
it is necessary, it will be done; other-
wise not.

Shri §. M. Banerjee: I do not want
an answer tomorrow or day after. Can
he say it will be finalised this month
or next 'month or in two months?

Shri Kanungo' Demands of a simi-
lar mature are pending in other mini-
stries. It relates to hundreds of
thousands of employees. Therefore, I
cannot give a time-limit that in a
month or two I can dispose of it.
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Shri S. M. Banerjee: On a point of
order, Sir. It is quite clear that this
was not the demand only of the em-
ployees, but it arose after the imple-
mentation of the Pay Commission’s
recommendations and it hasg all the
blessings and recommendations of the
Director-General. The hon. Minister
says it concerns various ministriee
Ile is misleading the House. I -
vour protection.

Shri Kanungs: 1 am sorry he uses
rather strong words. If he clearly
thinks about it, he will realise that
workshep employees and similar em-
plovees of an industrial nature are
soread over  different  ministries.
There must be some eguation about
it. That is why discussion is neces-
sary.

Shri Bade (Khargone): Is it a fact
that there was reduction in D.A?
You have said other ministries have
to be consulted. But demands 3 and
4 are special to your department,
namely, reduction of duty hours of
chowkidars and implementation of re-
vised O.T. Rates, grant of 9 effective
holidays for operational staff.

Shri Kanungo- There are chowki-
dars in various other ministries also.
Chowkidars in similar employment
have got to be considered.
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(iii) PROTEST STRIXE BY JUTE WORKERS
oF WEesT BENGAL

M:. Speaker: As a special case, I
am taking up another calling atten-
tion notice, because the hon. Labour

Minister is leaving today. Shri
Dinen Bhattacharya.
Shri Dinen Bhattacharya (Seram-

pore): I have 'moved it yesterday. It
is for the Minister to make the
statement now.

The Minister of Labour and Em-
ployment (Shri D Sanjivayya): At
present the payment of bonus wand
dearness allowance to the workers
in jute mills, including those in West
Bengal, is governed by the recom-
mendations of the Central Wage Board
for the jute industry. The recom-
‘mendations of the Wage Board are re-
ported to have been implemented by
the jute mills in West Bengal

The question of profit bonus' in in-
dustrial employmen‘s has been con-
sidered by the tripartite Bonus Com-
mission and it has recommended that
the bonug formula evolved by it
should be applied to the jute industry
also unless the Employers’ Associa-
tions and the Unions concernei agree
to any other arrangement. The recom-
mendation has been accepted by Gov-
ernment, It hag been represented by
the Indian Jute Millg Association that
the bonus formula evolved by the
Bonus Commission should not be
applied to jute mills during the
period of operation of the recommen-
dations of the Wage Board i.e. upto
the 31st December, 1967. The work-
ers have, however, demanded that
bonu- should be paid to them under
the Bonug Commission’s formula as
the same is more favourable

8. A letter was received. on the
23rd November, 1984 from the Gov-
ernment of West Bengal saving that
on account of the divergent views

bald by the industry & labour on the
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question of bonus, the unions repre-
senting. the jute workers had given
notice of a strike on the 1st Decem-
ber, i964, on the question of bonus.
It was also suggested by the Gtate
Government that a meeting of the
Indus‘rial Committee on Jute might
be convened as early as possible to
discuss the matter. It has accordingly
been decided to call @ meeting of the
tripartite Industrial Committee of
Jute to consider this matter, on the
19th December, 19684, I also sent
personal letters to the concerned
Central Organisationg of workers on
26-11-1964 informing them of the
proposed meeting and requesting them
not to precipitate matters by staging
demonstrations or strikes on this
issue. A press note on the subject
was also issued on the 26th Novem-
ber, 1964 for general information.

4. A tentative draft bill to give
effect to the recommendations of the
Bonus Commission, as accepted by
Government, has been prepared. It
is being placed before the Standing
Labour Committee at its meeting to
be held on the 9th December, 196i.

Shri Dinen Bhattacharya: Besiaes
the issue of bonus there was another
demand about dearness allowance to
cope with the exhorbitant rise in
prices About that the hon. Minister
was silent in his reply. May I also
draw the attention of the Minister to
the fact that due to faulty and erro-
neous compilation of working class
price index by the Union Govern-
ment there has been a fall in dear-
nesg allowance given to the jute mill
workers to the extent of 60 naye paise
per menth, and may I ask the Minis-
ter whether this has been brought to
the notice of the Minister by the
organisations that gave the call of
strike, on 1st December? If that is
so, may I know what steps Govern-
ment propose to take te rectify this
faulty compilatien of the price index
so that the rise in prices may be
compensated te the workers?
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Sh-i Nambiar (Tiruchirapalli): He
has clearly put the case.

Shri Dinen Bhattacharya: The work-
ers are losing 60 paise per month.

Mr. Speaker: Order, order.  Shri
Nambiar gays that he has been per-
fectly clear; why does he want any
more clarification?

Shri D. Sanjivayya: Sir, I did not
specifically make any reference to
the q:testion of dearness allowance
because the jute wage board had
decided to link the existing dearness
allowance to the cost of living index—
for every rise of one point 20 paise
are to be given. It is being worked
out like that. With regard to the
defect in the index numter, in fact, in
other States too these defects have
been noticed. It has been brought
to the notice of the Government that
in Maharashtra and Gujarat these de-
fects were there. Special expert com-
mi'tees were appointed and the de-
fects have been rectified. In warious
other States also expert committees
have been appointed. Now that this
has been brought to my notice we
will certainly examine as to how far
it will be possible for us to rectify
the mistake.

Shri Nambizr: In view of the fact
that the jute mill owners are refusing
to accept the bonus commission for-
mula under the plea that there was
an agreement already existing, which
agreement was signed prior to the
bonus commission formula, and in
view of the fact that there is every
justification that thev must be given
payments according to the new bonus
fo-mula, may I know what steps Gov-
ernment are taking, apart from calling
tripartite conferences where the matter
will again be discussed—apart from
this sort of discussion—to press the
Jute Mills Association to pay accord-
ing t{o the bonus commission formula
whi~h is going to be incorporated in
the Bill that i{s coming? ~ -

DECEMBER 38, 1964 Attention to Matters 3268

of Urgent Public
Importance

Shri ‘D. Sanjivayya: After accepting
the recommendations of the Bonus
Commission the Government have
indicated their decision to various
employers and it is for them to imple-
ment. If they do not implement and
if the labour organisations raise it as
a sort of labour dispute or industrial
dispute, we will have to refer it to
the Industrial Tribunal, under the
present circumstances. But after the
Bill is passed it will be very clear.

Shri Nambiar: Even after that if
they refuse to do so they will have to
be proceeded against.

Shri S. M. Banerjee: This strike was
called jointly by the INTUC, the
AITUC and all oth>r unions irresoec-
tive of ﬁ)litical affiliation as a protest
against the most arrogant attitude, the
most non-compromising attitude of the
Indian Jute Mills Associations who
were supposed to have cor who have
actually flouted all instructions of the
Government. 1 would like to know
whether it is a fact that this letter,
which was sent to all the emplovers
for acceptance of the Bonus Com-
mission’s recommendations as agreed
to by Government, was sent to IJJMA
and thev did not accept it because
they weild nolitical influence both on
the State Government and on the
Central Government, if so, what steps
Government contemplate to . take,
apart from legisl~tion, to influence
them to accept this recommendation.

Mr. Speaker: Certain presumptions
are always made.

Shri D. Sanjivavya: I do not know
whether they weild any influence.

Sh-i S, M. Banerjee: They run
sarkars. ?

Shrl D. Sanjivayya: So far as I am
concerned. I am not amenable to any
such influence. In fact, according to
a statement made bv me on the floor
of the House, I said that workers
should get bonus either on the exist-
ing basis or on the basis of the new
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formula, whichever be higher. Accord-
ing to calculations, now the workers
in jute mills will certainly get more.
According to the existing formula, they
get 2 maximum of Rs. 22, whereas
according to the new formula, the
minimum is Rs. 40. Therefore it is a
justifiable demand. That is why we
have called a meeting of the indus-
trial committee on jute on the 19th
of this month at which meeting we
will certainly ask the employers to
fmplement it.

Shri S. M. Banerjee: Will they co-
operate?

Mr. Speaker: Order, order.
bers also should co-operate,

Mem-

Shri Nambiar:
the word “ask”.

1 want to underline

Mr. Speaker: This is not co-opera-
tion; this is obstruction.

Shri Nambiar: I am so sorry, Sir.

=N gF T« waTE - F o A
srar g 5 o9z faw gafeaws &t
Tk & ot faqeg gar @, o g ¥
FY foaws Foor = w3 fomd f aror
g ¥ AT heAr § i I
B1F quy 97 A1 AET e a1 147 gF
T JT ATAN 41 HR TFR FT I
AR A FIH A T F g7 7T B gAY
2 AN fF AT GHET AR SedT @Y
AT @ W IW AAF T HIW ISAA
oK IF T AT I IT A LA ¥
qEME W AHEIT A 9 qEEey § a4t
¥ FgT FeW IIAT ?

AGRAHAYANA 12, 1886 (SAKA)

Attention to 3270
Matters of Urgent
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Shri D. Sanjivayya: According to
the existing procedure, we can only
persuade them to implement it because
all the tripartite recommendations,
maybe wage board’s recommendations
or maybe Bonus Commission’s recom-
mendations, will have to be imple-

mented by the parties concerned
voluntarily.

Shri Dinen Bhattacharya: DIR can
be applied.

Shri D. Sanjivayya: If anybody

does not implement it, probably it
will have to be referred to a tribunal.
But after the legislation is passed the
provisions of the Act will be imple-
mented.

wfi @ : 9 faw qeifedss & a9
F {egan F1 AGT W H4T §9 & fAg
w9 * fawis }1F G Ay
@ 7 WET A 39 & fAg @ w7
st g ?

Shri D. Sanjivayya: I do not think
anything can be done. We have asked
them and they have represented their
difficulties. But, according to our deci-
sion, they will have to implement it.

Dr. Saradish Roy (Katwa): Is the
Ministry bringing forward the Bill
during this session itself so as to enact
the recommendations of the Bonus
Commission?

Shri D. Sanjivayya: I hope to intro-
duce it at least.

17.17 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Decem-
ber 4, 1964/Agrahayana 13, 1886
(Saka).

GMGIPND—LS [0—I1710 (Ai) LSD— 14-12-64—070.
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